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LOK SABHA DEBATES

LOK SABHA
Tuesday, March 22, 2005/Chaitra 01, 1927 (Saka)

The Lok Sabha met at Eleven of the Cilock
[MR. Seeaxer in the Chairl

ORAL ANSWERS TO QUESTIONS
MR. SPEAKER : Shri K.S. Rao, Q.No. 261.

[English]
Sarva Shiksha Abhiyan
+

*261. SHRI K.S. RAO :
SHRI MADHU GOUD YASKHI :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether to oversee the progress of Sarva
Shiksha Abhiyan a meeting has held recently which was
also attended by the Prime Minister;

(b) if so, the details of subjects discussed therein
and the decisions arrived at;

(c) whether high dropout rate in schools across the
country was also discussed in the meeting;

(d) if so, the details thereof; and

(e) the corrective steps likely to be taken by the
Government to stop such high rate of dropout in schools?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH) : (a) to (e) A
Statement is placed on the Table of the House.

Statement

The first meeting of the Goveming Council of the
National Mission for Sarva Shiksha Abhiyan was held on

21.2.2005 under the chairpersonship of the Prime Minister.
The meeting discussed the progress of Sarva Shiksha
Abhiyam and the members shared their views on the
promotion of elementary education in the country, including
the need to address the problem of dropouts.

The Sarva Shiksha Abhiyan (SSA) seeks universal
retention by 2010. Towards this purpose, the SSA gives
special focus to measures that promote retention such as
fiexible schooling facilities, activities that directty support
education for girls, programmes to support chilidren from
woaker sections of society and certain educational
incentives.

MR. SPEAKER : Shri K.S. Rao, Q. No.261

SHRI K.S. RAO : Sir, it is very pathetic that the
Goveming Council of Sarva Shiksha Abhiyan has not met
for the last four years, except in February, 2005. Sir, | am
thanktul to the hon. Minister for increasing the allocation
of fund for the Sarva Shiksha Abhiyan from Rs. 2,000 crore
in 2002-2003 to Rs. 7,150 crore this year. While the drop-
out rate has come down by 30 per cent but still it is very
high.

I would like to know from the hon. Minister as to what
steps he is going to take in reducing the drop-out rate by
creating interest among the children. The Contingency
Fund that is provided so far, a couple of years back, is
Rs. 2000 for a school per year, which is insufficient. it does
not attract any child to come there regularly. So, | would
like to know from the hon. Minister whether he will allocate
more funds to schools, for playgrounds so that it attracts
children. It is because, initially the children are more
interested in playing games. If we attract them to schools
by providing all those facilities, automatically the dropouts
can be reduced.

MR. SPEAKER : Please, put your question.

SHRI K.S. RAO : At the moment, the funds are being
used for buildings. So, Sir, | want to know from the hon.
Minister whether the funds are being used for this purpose
also or not.
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SHRI ARJUN SINGH : Sir, | would rather not comment
on the first part of the hon. Member's observation, but it
is a fact that this Governing Council met for the first time
under the Chairmanship of the hon. Prime Minister. This
definitely shows that this Government is determined to see
that this programme is of crucial importance to the country,
and it will be taken to its logical end
circumstances.

under all

So far as the question of giving funds is concemed,
| think Rs. 5000 is given for maintenance and Rs. 500
for teachers respectively. The State Governments can fulfil
the other requirements. As far as the question of
playgrounds is concerned, a certain amount of incentive
for sports is an important thing, and we will certainly try
to do that.

SHRI K.S. RAO : Sir, today the need of the nation is
the skmed people, and not the degree course, post-
graduate course and all that. Keeping in view all these
things, | would like to request the hon. Minister to extend
this alfbcation of fund beyond primary school, that is, from
7th class right up to the 10th class. They should provide
vocational training from 8th class to 10th class, particularly
in masonry work, carpentty work, electrical work,
mechanical work, and repairing of the utilities .like
telephones, guest houses and all those things. If we do
this, the poor people, who cannot afford to go in for higher
education, can have self-employment by getting training
in different skills in the initial days only.

SHRI ARJUN SINGH : Sir, this is a valuable
suggestion. In tact, there are vocational course for students
after. 10th Standard. But | do agree that they are not that
attractive today and not directly related to the opportunities
that are available to them for employment. We are trying
to make it employment-friendly. But so far as using these
funds for that purpose is concemed, | do not think it is
possible because it is committed purely for the primary
education.v

‘SHRI MADHU GOUD YASKHI : Mr. Speaker, Sir, the
purpose of starting Sarva Shiksha Abhiyan, over a period

MARCH 22, 2005

to Questions 4

has become Sarva Swaha Abhiyan, which means misuse
of funds especially in the State of Andhra Pradesh where
there is a scam to the tune of Rs. 250 crore in purchase
of cbmputers and television sets. In é particular school,
namely Rudrur Girls Primary School in my district of
Nizamabad, there is no electricity since 1996 and there
are no furniture, but | found a Sony 29" colour television
in that school. In another school, namely Manik Bhandar
High School, for about 400 students, there is only one
toilet. In other words, the funds which are allocated for
Sarva Shiksha Abhiyan are blatantly misused parti’cularly
in Andhra Pradesh over the last two years. So, | would
like to know from the hon. Minister as to what are the steps
that have been taken by the present Government to stop
this misuse of funds.

The second part of my question is...
MR. SPEAKER : Only one part is allowed.

SHRI MADHU GOUD YASKHI : Sir, | will quickly sum
it up.

To achieve universal retention by 2010, there
are overlapping programmes like the District Primary
Education Programme, Elementary Girl School Programme
etc.

MR. SPEAKER : Please come to your question.

SHRI MADHU GOUD YASKHI : My experience in the
last nine months shows that uniless you provide viable
employment to parents who are depending on the income
earned by their children, we cannot achieve total retention
of sending children to school. So, | would like to know from
the hon. Minister as to what are the corrective measures
the Government is planning to take tb achieve the goal
of universal retention by 2010.

SHRI ARJUN SINGH : Sir, in this campaign, certainly
we are employing all kinds of strategies to further the
cause of this programme and the suggestion made by the
hon. Member s also one of them.



5 Oral Answers

So far as the position in the schools in his area is
concerned, | would request him to give me a notice. We
will try to find out and inform him.

[Translation]

SHRI SUBODH MOHITE : Mr. Speaker, Sir, it appears
to me that the reply given by the Hon. Minister is not in
accordance with the question asked. The question has
been asked in three parts. | have asked him about the total
dropouts. What decisions have been taken in the meeting
held on 21.2.20057

[English]

What are the corrective steps that the Government is
taking in this regard? This is the crucial part.

[Translation]

In the reply, there is no mention of the total dropouts.
Moreover, there is no reply so far about the decisions taken
in the meeting called by the hon. Prime Minister. The reply
does not mention the programme of the Government as

well.
[English]

| have got the information from the Library. As per that
information, from 1961 to 2002-03. | have the figures for
drop outs in primary, elementary and secondary schools.
The drop out rate has come down from 65 per cent to
35 per cent in primary schools, it has come drown from
78 per cent to 52 per cent in elementary schools and it
has come down from 82 per cent to 62 per cent in
secondary schools.

[Translation)
All the drop out figures.
[English]

Are misleading. My question to the hon. Minister is,
what is the drop out in absolute terms, in numbers? What
is the target of the Government and what is the area of
control to -decrease the drop out? This is my specific
question.

CHAITRA 01, 1827.(Saka)

to Questions 6

SHR! ARJUN SINGH : Sir, there is no question of trying
to mislead this House and all the statements that are there
have been shared...(Interruptions)

[Translation]

SHRI BRAJESH PATHAK : Sir, it seems that hon.
Minister is not ready.

[English]

SHRI ARJUN SINGH : Please extend your help if you
can.

SHRI SUBODH MOHITE : Sir, it is a serious
question.

SHRI ARJUN SINGH :
question...(Interruptions)

Yos, it is a very serious

MR. SPEAKER : | commend the hon. Member who has
been to the Library making studies. | hope more hon.
Members visit the Library regularly.

(Interruptions)
MR. SPEAKER : Please have patience.

SHRI ARJUN SINGH : Sir, the drop out rates in overall
is as follows: In 1991, in primary, it was 42 per cent; in
elementary, it was 28 per cent...(Interruptions)

SHRI SUBODH MOHITE : Sir, | have that information.
| have only asked the drop out rate in absolute terms.

MR. SPEAKER : He wants the number of students. The
total number of drop outs. Do you have the total number
of drop outs?

SHR!I ARJUN SINGH : Sir, | will inform the hon.
Member.

SHRIMATI C.S. SUJATHA : Thank you Sir. | would like
to ask a question from the hon. Minister with regard to the
States where schools have been transferred to Panchayati
Raj 4nstitutions. in Kerala, schools are govemed by
Panchayati Ra;j Institutions. Could the Government of india
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agree to route the SSA funds through such Panchayati Raj
Institutions?

SHRI ARJUN SINGH : Sir, Kerala is doing very well
in this campaign and the present pattern of expenditure
is being used very effectively. | do not see the necessity
for this diversion.

[Translation]

MR. SPEAKER : Shri Chhattar Singh Darbarji. [English]
You can come a little to this side. [Trans/ation] You are not
visible because of pole. Please come forward.

SHRI CHHATTAR SINGH DARBAR : Mr. Speaker,
Sir, this pole is a very big and serious problem for me.
That is why | would like that my division number may be
changed.

MR. SPEAKER : That is why you are being requested
to come forward.

SHRI CHHATTAR SINGH DARBAR : Mr. Speaker, Sir,
hon. Minister has stated in his reply that "Programmes are
organised for providing assistance to the children
belonging to the weaker sections of the society and certain
educational incentives” are given to them. Through you |
would like to ask hon. Minister as to what are those certain
educational incentives. This is not clearly mentioned in
the reply. Therefore, | would like to know from the hon.
Minister as to what types of incentives are being given to
them and what type of programmes are being run for their
families and the type of assistance being given to their
tamilies.

[English]

SHRI ARJUN SINGH : Sir, we provide free books, mid-
day meals, text books, uniforms, etc. and residential
schools are also there under Kasturba Gandhi Balika
Vidyalaya. All these are targeted for the under-privileged
sections.

SHRI ASADUDDIN OWAISI : Thank you Sir. Two per
cent education cess has been ifnpoud in this financial

MARCH 22, 2005
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year through the Sarva Shiksha Abhiyan and Mid-
Day Meal schemes, which have been aliocated nearly
Rs. 8.242 crore.

Will the hon. Minister be kind enough to say how much
of this fund has been released to the State Governments?
The biggest problem has been the non-release of funds
on time, which has really stopped the implementation of
these programmes. In the coming financial year, the hon.
Finance Minister has said that the allocation will be made
for Sarva Shiksha Abhiyan for the development of
minorities. The minority population, as per 2001 Census,
is 18.42 per cent. Will the hon. Minister be kind enough
to allocate 18.42 per cent under Sarva Shiksha Abhiyan
to minority communities, especially the Muslim minority,
where the literacy rates are below the national average,
which is 59.64 per cent? Will he also do justice in ensuring
the allocation under Sarva Shiksha Abhiyan for Urdu-
medium . schools?

SHRI ARJUN SINGH
programme for the elementary level. As it is a comprehen-

Sir, this is basically a

sive programme for all kinds of students including the
minorities, definitely we will see that the minorities get their
proper share.

So far as sharing of cost — 75 per cent by the
Government of india and 25 per cent by the States - is
concerned, | would like to report that many of the States
now are trying to give their part of money aiso, may
not be totally but progressively there is an improvement
in that.

Secondly, so far as the question of release of money
is concerned, we are trying to ensure that before the month
of May, we will try to release all the grants on the
Government of India side and the States must contribute
accordingly.

[Translation]

SHRI PARAS NATH YADAV : Mr. Speaker, Sir,
education is such a means through which one can
reach the topmost stage of one's development. Though no
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law has been enacted with regard to Sarva Shiksha
Abhiyan but the announcement for the same had raised
lot of hopes among the people. | would like to know from
the hon. Minister through you that though announcements
have been made in this House a number of times...
(Interruptions)

MR. SPEAKER : Please ask only what you want to
know.

(Interruptions)

SHRI PARAS NATH YADAYV : Mr. Speaker, Sir, | would
like to know from the hon. Minister whether he proposes
to make any announcement about bringing any conipul-
sory education BIll...(Interruptions)

[English]

MR. SPEAKER : His suggestion is that a Bill be
introduced.

(Interruptions)

[Translation]

SHRI PARAS NATH YADAV : Sir, the funds provided
for the purpose are being misused. | would like to know
whether he has any control or any scheme to check the
misuse of money...(Interruptions). If he brings compulsory
education Bill, then there will be enactment of a law and
on the basis of this law, the use of money can be monitored
properly. Therefore, | would like to know from the hon.
Minister as to when the compuisory education Bill could
be introduced...(Interruptions)

MR. SPEAKER : | have got your point.

Al

(Interruptions)
[English]

MR. SPEAKER : Have you any proposal to introduce
a legislation?

SHRI ARJUN SINGH : Not for this purpose.

UHAIITHRA U1, 192/ (Saka)

o Wuesitrons 10

Now, Shri Ram Kripal Yadav.
(Interruptions)
[Translation)

SHRI PARAS NATH YADAY : Mr. Speaker, Sir, this topic
needs to be discussed as it involves hard eamed money
of the people...(Interruptions)

[English]
MR. SPEAKER : It will not be recorded.
(Interruptions)*
[Translation]
MR. SPEAKER : Please have a little patience.
(Interruptions)
[English]

MR. SPEAKER : Shri Ramdas Athawale, please sit
down. It will not be recorded.

(Interruptions)*

MR. SPEAKER : Let us do some work. | know the

importance of this Question.
Now, Shri Ram Kripal Yadav.

[Translation]

SHRI RAM KRIPAL YADAV : Mr. Speaker, Sir, the ratio
of literacy in Bihar is very low even after so many years
of independence. Just 37 per cent of population has been
able to achieve literacy. | understand that the Government
of India have already launched '‘Sarva Shiksha Abhiyan'.
The objective of this campaign is to provide education to
the poor and destitute children in village and to increase
the ratio of literacy.

‘Not recorded.
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Sir, | would like to know from the hon. Minister through
you as to what steps he is going to taken in order to
increase the ratio of literacy in Bihar which is still
lagging behind. The children are not getting proper
education there. | would like to know what measures are
likely to be taken by him to upgrade Bihar in the field of
education so that the poor children are able to get
education. What scheme is being formulated by him to
ensure that every child is educated. Is he going to provide
any special package to Bihar so that proper education is
given to the children there and whether any special
campaign is likely to be launched or any special package
is likely to be provided with a view to increasing the ratio
of literacy there.

[English]

MR. SPEAKER : Is there any special package for
Bihar?

[Translation]

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI) : Bihar is one of those States in India which are
backward in education. With the formation of UPA
Government in Centre, a number of steps have been taken
for development of education in Bihar. For instance, 391
primary schools have been selected. Around 6000 Sanskrit
Schools and Madarasas have been brought under "Sarva
Shiksha Abhiyan®. In addition to this, 79 Charwaha Schools
have also been brought under “Sarvashiksha Abhiyan".
Besides, the Government have worked towards fulfilling
the requirements of Bihar in this regém. That is why, the
enrolment rate is increasing fast and dropout rate is
decreasing in Bihar. We fully hope that the dropout rate
will further decrease and the enrolment rate will increase
there within a year.

[English]

MR. SPEAKER : Mr. Vinod Khanna, | can allow you
if you go to your seat. You have to go to your seat.

MARCH 22, 2005
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SHRI VINOD KHANNA : Sir, my seat is right here
only.

MR. SPEAKER : You are a very disciplined Member.
Therefore, | am sure you will co-operate.

SHRI VINOD KHANNA : It is only because | am so
tall that | cannot fit into that seat.

MR. SPEAKER :

Members!

Then, we shall have only short

SHRI VINOD KHANNA : My question, through you,
to the hon. Minister is whether he Is aware that a
large number of dropouts in the school are of the
gifs. One of the main reasons is that in the rural
areas, the schools do not have toilets. Once the girls
starts getting their periods, they are removed from the
schools.

MR. SPEAKER : They need more facilities.

SHRI VINOD KHANNA :
only in my constituency but also in various other

| have noticed this not

constituencies.
MR. SPEAKER : Infrastructure should be provided.

SHRI VINOD KHANNA : Is it possible to provide this
in Sarva Shiksha Abhiyan? It is because education is also
a State issue. Can this also be provided by the Government
of India?

MR. SPEAKER : Can you provide these facilities?

SHRI ARJUN SINGH : One of the steps being taken
to maintain students in the schools and also to support
the campaign is by providing such facilities in all the
schools.

[Translation]

SHRI CHHEWANG THUPSTAN : Mr. Speaker, Sir,
the target fixed under Sarva Shiksha Abhiyan, universal
retention by the year 2010. aldngwith the target...
(Interruptions)
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[English]
MR. SPEAKER : | will come to you.
(Interruptions)
[Translation]

SHRI PRABHUNATH SINGH : This side is being
neglected completely...(Interruptions)

SHRI CHHEWANG THUPSTAN : At least let me speak
then only you talk.

[English]

MR. SPEAKER : Nothing will be recorded. Only your
statement will be recorded.

(Interruptions)*
[Translation]
MR. SPEAKER : You please speak.

SHRI CHHEWANG THUPSTAN : Alongwith that under
Sarva Shiksha Abhiyan the target to educate every child
of the country up to Class Viii till the year 2010 has been
fixed which seems impossible to be achieved now. As the
drop out has been mentioned and the figure of a2 per cent
as quoted by hon. Minister has many reason. We talked
of shepherds of the hilly areas. | found that in my
constituency a campaign ‘was launched to educate
everybody...(Interruptions) .

MR. SPEAKER : You please ask the question.

SHRI CHHEWANG THUPSTAN : The question is that
children are unable to attend regular classes because
cattle breeding is the only means of their livelihood.
Flexible schooling facilities as mentioned in Sarva Shiksha
Abhiyan are not being provided properly as there is a
need to appoint teachers. The hon. Minister should tefl us
what action is likely to be taken by the Govemment to

*Not recorded.

CHAITRA 01, 1927 (Saka)
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educate those who are not in position to attend regular
classes?

[English]

MR. SPEAKER : Is there any monitoring or supervi-
sion? He comes from Ladakh.

SHRI ARJUN SINGH : Sir, what the hon. Member
has said is a practical issue. This is part of our concern.
We are trying to see that those boys and girls who are
outside this scheme are also brought into this process of
learning.

MR. SPEAKER : Hon. members, 42 hon. Members
have wanted to put supplementaries. | have allowed eight
hon. Members from all sections of the House. | shall allow
an Half-an-Hour discussion. Please take steps.

Now, Question No. 262.
(Interruptions)

MR. SPEAKER : You give a notice. Please co-operate.
Shrimati Kiran Maheshwari, | have been allowing you very
often. This is not a question of individual person. | wish
you sit here and decide which one of the 42 Members you
call.

[Translation]

Funds for Education In Tribal
Sub-Plan Areas

+
*262. SHRI SHIVRAJ SINGH CHOUHAN :
SHRI HEMLAL MURMU :

Will the Minister of TRIBAL AFFAIRS be pleased to
state :

(a) the projects being lauched at present in the tribal
sub-plan area for development of education;

(b) the funds allocated to States during the last two
years and thereafter, State-wise and
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(c) the steps taken to promote education in the tribal

1 2 3 4 5
sub-plan areas during the said period?

7. i . .
[English] Jammu & Kashmir 6.5 0 196.07

8. Kamataka 75.38 0 400

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER .

OF DEVELOPMENT OF NORTH EASTERN REGION g kerala 0 0 0
(SHRI P.R. KYNDIAH) : (a) and (b) The Ministry of Tribal
Affairs implements various schemes for welfare of tribals 10. Madhya Pradesh 0 81.62 899.04
including the promotion of education in the tribal sub-plan

11. Maharashtra 165.02 391.92 1042.86

areas. The scheme-wise and State-wise funds released
during the last two years and thereafter are indicated at 12. Manipur 820.11 928.93 480

enclosed statement.

13. Meghalaya 805.98 339.99 926.268
(c) The schemes of this Ministry supplement the

efforts of the Ministry of Human Resource Development, 14. Mizoram 370.98 369 800.99
which is the nodal Ministry for Education, and also the

15. Nagaland 697.19 1028.61 507
State Governments for the promotion of education in Tribal agatan
areas. 16. Orissa 0 0 0
Statement 17. Rajasthan 131.95 484 1792.57
Grants-in-Aid Released to Various States/UTs 18. Sikkim 0 12.69 15.01
under the Scheme of Post Matric
Scholarshlps for ST Students 19. Tamil Nadu 0 0 49.05
21. Uttar Pradesh 0 0 107.62
Sl Name of 2002-03 2003-04 2004-05
No.  State/UT Amount Amount  Amount 22. West Bengal 0 94.57 345.31
1 2 3 4 5 23. Andaman and 1.59 0.89 2.74
Nicobar Islands '
1. Andhra Pradesh 774.88 2435.7 1084.23
24. Daman and Diu 1.06 0 0
2. Arunachal 0 65.19 0
Pradesh 25. Uttaranchal 0 0 137.5
3. Assam 1275.94 0 0 26. Chhattisgarh 32.07 0 106.45
4. Bihar Q 0 0 27. Jharkhand (e] 0 0
5. Gujarat 0 185.27 119 28. Goa 0 0 12.08

\
dlitn, e

6. Himachal Pradesh 0 0 9.17 Totel 5158.64 6579.47 9263.33
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Releases of Funds under Article 275(I) of the 1 2 3 4 5
Constitution for Establishment of Eklavaya
Model Residential Schools for STs. 12. Origsa 200.00 260.00 830.21
(Rs. in lakhs) 53 Rajasthan 0.00 70.00 0.00
Sl. State 2002-03 2003-04 2004-05 14. Sikkim 0.00 0.00 0.00
No. Amount Amount Amount
1 2 3 4 5 16. Tripura 300.00 0.00 0.00
1. Andhra Pradesh 120.00 250.0 280.00 17. Uttar Pradesh 0.00 0.00 0.00
2 Assam 0.00 0.00 0.00 18. West Bengal 150.00 370.00 455.00
3. Bihar 0.00 0.00 0.00 19. Arunachal 0.00 0.00 0.00
Pradesh
4. Gujarat 0.00 30.00 40.00
. 20. Meghalaya 0.00 0.00 0.00
5. Himachal Pradesh 0.00 0.00 0.00
21, Mizoram 0.00 0.00 160.00
6. Jammu & Kashmir 0.00 50.00 50.00
22. Nagaland 0.00 0.00 0.00
7. Karnataka 0.00 97.00 0.00
23. Jharkhand 600.00 0.00 0.00
8. Kerala 220.00 40.00 0.00 .
24. Chhatti h 285, 50. 0.00
9. Madhya Pradesh 0.00 285.58 34.79 attisgar 85.00 oo
10. Maharashtra 0.00 0.00 0.00 25. Uttaranchal 0.00 1542 50.00
11. Manipur 125.00 0.00 0.00 Total 2000.00 1542.6 _2200.00

The G}am in Aid Released under the Scheme of Educational Complexes
and for Hostels and Residential Schools

(Re. in lakhs)
SI. Name of the State Project Amount released
No. 2002-03 .- 2003-04 2004-05 (upto
17.3.2005)

1 2 3 4 s 8

1. Andhra Pradesh Hostels 112 - -
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Educational Complex

2 3 4 5 6
Residential School 31.18 31.18 119.65
Educational Complex 32.58 10.88 339.51

Arunachal Pradesh Hostels 7.08 — —
Residential School 16.55 - 57.54

Educational Complex - - -

Assam Hostels 14.17 14.17 2.46
Residential School 20.79 20.79 13.82

Educational Cdmplex - - —

Chhattisgarh Hostels - - 7.78
Residential School 31.18 20.79 3.48

Educational Complex - - 11.73

Gujarat Hostels 14.16 14.16 3.87
Residential School 20.79 20.79 32.28

Educational Complex 48.60 43.20 33.93

Himachal Pradesh Hostels 7.78 4.45 3.33
Residential School 20.79 20.79 21.98

Educational Complex - - —

Jammu and Kashmir Hostels — - -
Residential School 33.50 7.39 10.78

Educational Complex —_ - -

~ Jharkhand Hostels 11.62 6.60 3.83
Residential School 4.61 5.99 19.66

Educational Complex - — —

Karnataka Hostels - - 3.78
Residential School 51.97 51.97 _ 67.95
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1 2 3 4 5 6
10. Kerala Hostels 9.74 5.50 25.92
Residential School 19.84 8.89 9.22
Educational Complex —_ — —
11. Maharashtra Hostels 1.21 3.78 -
Residential - School - - -
Educational ‘Complex - - -
12. Manipur Hostels 30.00 - 7.72
Residential School 20.79 - 67.94
Educational Complex - —_ -
13. Madhya Pradesh Educatignal Complex 19.38 11.87 49.94
Residential School -_ — 25.59
14. Maharashtra Educational Complex 5.94 - —_
15. Meghalaya Residential School 30.25 15.20 -
16. Mizoram Residential School 22.46 15.87 26.11
17. Nagaland Hostels 5.44 —_ -
18. Delhi Hostels 5.44 - 5.44
Educational Complex - —_ 4.99
19. Orissa Hostels 15.00 7.39 10.53
Residential School 10.39 —_ 43.50
Educational Complex 106.30 86.40 56.14
20. Rajasthan Residential School 1.57 5.20 4.45
Educational Complex 10.29 10.06 —_
21. Sikkim Residential School 22.62 - -
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1 2 3 4 5 6
22. Tamil Nadu Hostels 4.41 - 7.52
Residential School 10.39 - 9.58
23. Uttar Pradesh Residential School 1.57 5.20 -
Educational Complex - — 25.80
24. Uttaranchal Residential School 10.60 —_ 19.49
25. West Bengal Hostels 106.20 70.80 64.51
Educational Complex — -_ 14.74
Residential School 18.16 59.93 29.42

Grant-in-Aid Released to Various States/UTs under

1 2 3 4 5
the Scheme of Hostels for ST Girls and Boys.
10. Meghalaya 27.5 0 0
(Rs. in lakhs)

11. Orissa 0] 41.46 0
Sl.  Name of 2002-03 2003-04 2004-05
No. State/UT Amount Amount Amount 12. Rajasthan 0 0 0

Released Released Released

13. Tamil Nadu 0 0 0
1 2 3 4 5

14. Tripura 0 50 0
1. Andhra Pradesh 332.5 277 0

15. Uttar Pradesh 0 0 0
2. Assam 0 0] 0

16. West Bengal 5.00 47.76 0
3. Gujarat 0 0 67.60 v .

17. Jammu and Kashmir 0 0 0
4. Himachal Pradesh 0 0 0

18. Kamataka 0 150 120.00
5. Daman and Diu O 0 0

19. Maharashtra 0 0 0
6. Dadra and Nagar O 0 o]

Haveli 20. Bihar0 0 0

7. Kerala 0 0 0 21. Nagaland 65 150 151.00
8. Madhya Pradesh 862 0 300.00 22. JNU/IT Dethi 0 230.62 234.88

9. Manipur .0 49.84 0 23. Jharkhand 0 817.86 0
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1 2 3 4 5 1 2 3 4 5
24. Arunachal Pradesh 58 0 20.50 15. Karnataka 130 0 77.51
25. Punjab University - - 65.12 16. Maharashtra 0 0 0
Chandigarh
17. Chhattisgarh 0 0 0
1 . 1814. .10
Total 350.00  1814.54 059 18. Uttranchal 0 217 0
Grant-in-Aid Released to Various States Under Total 950 647 3$77.51
the Scheme of Ashram Schools )
in TSP Areas Grant-in-Aid Released Under the Scheme of
(Rs. in lakhs) Upgradation of Mernt of ST Students
(Rs. in lakhs)
Sl.  Name of 2002-03 2003-04 2004-05
No. State/UT Amt. Amt. Amt. S..  Name of 2002-03 2003-04 2004-05
No. State/UT Amount Amount Amount
1 i 2 3 4 5 Released Released Released
1. Andhra Pradesh 0 380 0 1 2 3 4 5
2. Assam 0 0 0 1. Andhra Pradesh  12.6 0 0
3. Gujarat 0 0 0 2. Assam 0 0 9.00
4. Himachal Pradesh 0 0 0 3. Himachal Pradesh 0 0 0
5. Daman and Diu 0 0 0 4. Kerala ‘0 0 0
6. Kerala 0 0 0 5. Orissa 10.2 40.8 0
7. Madhya Pradesh 820 0 300.00 6. Rajasthan 4.45 7.73 0
8. Manipur Y 0 Y 7. Tripura 2.4 2.4 2.40
9. Orissa 0 Y 0 8 West Bengal 6.3 0 7.83
10._ Rajasthan 0 0 0 8 Sikkim 0.75 1.5 2.25
11. Tamil Nadu 0 0 0 10. Ma&hya Pradesh 25.8 0 0
12. Tripura 0 50 0 11. Jammu and Kashmir 2.1 0 0
Uttar Pradesh 0 0 0 12. Arunachal Pradesh 6.45 0 0

13.
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1 2 3 4 5
13. Chhattisgarh 21 21 17.55
14. Gujarat - 3.45 0

Total 92.05 76.88 39.03
[Translation]

SHRI SHIVRAJ SINGH CHOUHAN :
Speaker, Sir, ...(Interruptions)

Hon'ble Mr.

[English]
MR. SPEAKER : Nothing eise will be recorded.

(Interruptions)*

[Transfation]

SHRI SHIVRAJ SINGH CHOUHAN : A big part of our
population reside in tribal areas, which is economically
and educationally very backward. The literacy percentage
among common people is 686 per cent but it is only 46
per cent among tribals and for their women it is 34 per
cent. So more emphasis should be given to promote
education there. | was going through the answer given by
the hon. Minister. Hon. Mr. Speaker, Sir, more efforfs are
required for promoting education in tribal areas, but the
amount allocated under various schemes and as men-
tioned in the answer is very meagre.

[English]
MR. SPEAKER : Specific question please.
[Translation]

SHRI SHIVRAJ SINGH CHOUHAN : To set up
Eklavaya residential schools for scheduled tribes, Rs. 22
crores have been allocated for 25 States. But no funds
have been allocated to most of the states. Similarly,
Rs. 9 crores have been aflotted for hostels. | am asking

*Not recorded.
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that a sum of Rs. 3 crores has been provided for Ashram
schools and only Rs. 39 lakh has been allocated for
promotion of talent. | want to ask hon. Minister through you
that is it not a pittance seeing the needs of education?
Is it not a mockery? Is there no need of funds for education
there or the Government is not serious in this regard? The
Government has not released the funds to many States.
What is the reason behind it? Let the Minister reply.

[English]

SHRI P.R. KYNDIAH : | agree with the hon. Member
that so far as the literacy rate is concerned, the tribal
literacy rate is low. We have also to take note of the fact
that so far as general female tribes are concemed, in
1991, it was 18.19 per cent, and in 2001, it was 34.76
per cent. That is a quantum jump. Even then, | agree with
him that there is a need to take more vigorous steps to
increase it. Apart from that, we have quite a number of
schemes.

So far as the Ashram Schools are concerned, let us
be very clear about the literacy rate. We are all for it. But
this is on a 50:50 basis. There are some States, which are
availing this opportunity, but other States do not. This is
one part.

The second part is very important. There are States,
which are entitled on the basis of population. We are
having a percentage. We go by the tribal population of the
State in relation to the total tribal population of the entire
country. Then only the percentage is drawn out. Even then,
there are States, which are not having the committed
liability. Unless they reach a level, we cannot release
funds.

[Translation]

SHRI PRABHUNATH SINGH : Mr. Speaker, Sir, you are
not allowing me to ask question that why | am going out.

[English]

MR. SPEAKER : | hope, you will be here at 12 O'Clock.
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[Translation)

SHRI SHIVRAJ SINGH CHOUHAN : Honble Mr.
Speaker, Sir, in the statement for tribal demands it has
been revealed that most of Ashram schools lack in facilities
and maintenance is unsatisfactory. The food served there
is inconsumable even for animals. There is no proper
lodging and boarding facilities. There is no provision of
electricity in Ashram Schools. Students are living there in
worst conditions. | would like to know through you the steps
by the Government to improve the condition of Ashram

Schools.
[English]

SHRI P.R. KYNDIAH : Here, Mr. Speaker, Sir, let me
submit that these Ashram Schools are based on the 50:50
basis. Now, it is also the duty of the State Governments
to take care of. From our side, any time, we are ready to
extend assistance.

MR. SPEAKER : Shri Hemlal Murmu - not present.
Shri Madhusudan Mistry.
[Translation]

SHR!I MADHUSUDAN MISTRY : Mr. Speaker, Sir, the
allocation for tribal area sub-plan has been enhanced
considerably this year. | appreciate that two schemes
namely. Establishment of Ashram Schools and the
Schemes for hostels for ST girls and boys were launched
in the education field but no allocation has been made
for the purpose of this year.

[English)

| just wanted to find out from the hon. Minister whether
they, are of the, opinion that both these schemes are not
doing well. Why have they. discontinued the ¢qntra| grant
to the States? Why have these schemes which‘are Quite
effective in_the lripél areas not been allocated funds this
year?,

SHRI PR. KYNDIAH : Mr. Speaker, Sir, at this point
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of time, so far as the hostel schemes are concemed, |
would say that these are again the Centrally-sponsored
schemes, which are on the basis of 50:50. It is true,
| remember, | have stated that from the next year, that
is, from April 1, 2005, it has been transferred to States
and the State Governments would take care of this
matter.

SHRI DUSHYANT SINGH : Mr. Speaker, Sir, | would
like to ask the hon. Minister what is the financial assistance
being provided by the Centre for tribal education
programmes, especially for tribes such as sahariya,
gharsia, and khotri, in Rajasthan and what are the Central
funds they are going to send to the State of Rajasthan
to help us assist these areas.

SHRI PR. KYNDIAH : In the reply | have given,
everything is written in the Annexure. If there is any less
fund allocation, two factors are to be taken into
consideration. The first factor is that we go by the
population basis, the population of the State in relation to
the population of its tribal community. We go by that
percentage. So, there is no question of discrimination.

Secondly, if any State is having a committed 'liability.
there is a problem when they reach a level where we
cannot accept any proposal.

[Translation]

SHRI RAMDAS ATHAWALE : Mr. Speaker, Sir, the work
to educate the boys and girls of Adivasi community is being
done very well. | want to ay that prices are rising but the
scholarship is not enhanced. The inflation index should be
linked to scholarship and it should be increased
accordingly. | want to know the action being taken by
the Government in this regard and would also like to
know the number of residential schools for ST boys and
girls?
[English]

MR. "SPEAKER : You may answer only the 'first
pant. - '
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SHRI P.R. KYNDIAH : As far as post-matric scholarship
is concemed, we have aiready given about Rs. 92.62 crore.
Now, it is true that under this scheme, post-matric
scholarship is provided to tribal students who are pursuing
recognised post-matric studies in recognised institutions.
Under the scheme, full fees are disbursed to Scheduled
Tribe students as maintenance allowance also.

SHRI BIKRAM KESHARI DEO : Thank you, Sir.

In the Tribal Sub-Plan areas, it has been assessed that
the drop out rate among the tribal children are more in
schools other than the residential schools. So, would the
Government give sufficient funds from the Ministry of Tribal
Affairs, under article 275(i) of the Constitution for
construction of ashram buildings and residential buildings
and attach them to primary schools, middle schools and
high schools in the State of Orissa, as it as done earlier,
to encourage tribal education.

My second question is this. ...(Interruptions)
MR. SPEAKER : No second question please.

SHRI BIKRAM KESHARI DEO :
areas, there are various languages like Olchiki, Santhali

In various tribal

and Kui. It varies from region to region. So, | would
like to know whether the Government would introduce
these local languages and make them a part of the
curriculum in these primary schools, middle schools and
high schools.

MR. SPEAKER
syllabus?

Is your Minjstry fixing the

SHRI P.R. KYNDIAH : in any case, | would be asking
the Ministry of Human Resource Development, which is
the nodal Ministry, to look into it.

| would like to take the indulgence of the House with
your permission to say that there is a very strong feeling
among the tribal students all around to excel in education.
That.is why, under article 275(i) of the Constitution, we are
setting up one hundred mode! 'rosidontial schoola These
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schools are going to be centres of excellence and students
coming from these schools can compete for IiT, IIM and
so on and so forth.

MR. SPEAKER : Very good.

SHRI BIKRAM KESHARI DEO : How many schools
have been earmarked for Orissa?

MR. SPEAKER : You have not got the priority No. 1
in the Question. Therefore, you would not have two

Supplementaries.

SHRI BIR SINGH MAHATO : Mr. Speaker, Sir, due
to resource constraints, the State Governments are not
able to release their share for Scheduled Caste and
Scheduled Tribe hostels. | would like to know from the hon,
Minister whether MPLADs or MLA LADs funds could be
utilised for meeting the share of the States for building of
Scheduled Caste and Scheduled Tribe hostels in the
Staies.

SHRI P.R. KYNDIAH : Mr. Speaker, | would like to take
the indulgence of the House again for informing the House
— and | appreciate — that a number of MPs are contributing
50 per cent of their MPLADs funds towards construction
of schools buildings for Scheduled Castes.

SHRI BASU DEB ACHARIA : | am the first one to do
that.

MR. SPEAKER : You can continue to do so.
[Translation)

SHRI TUKARAM GANPAT RAO RENGE PATIL :
Mr. Speaker, Sir, schools for scheduled castes and
scheduled tribes in Maharashtra are being run. | would like
to submit that the residential schools there have not been
provided any grant By the Central Government for the tat
two years. As a result, all these schools are on the vergeé
of closure. | would like to ask the hon'ble Minister as to
whgt steps the Govermnment propose to taken in this
regard? -
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[English]

SHRI P.R. KYNDIAH : | had earlier mentioned that for
those who already have a very high committed liability we
cannot do anything. They must come out of that level and
then we would certainly give an open mind. In fact, we
would like to help them.

[Translation]

SHRI RAJARAM PAL : Mr. Speaker, Sir, | would like
to tell the hon'ble Minister, through you that the students
in the ashram schools have not been granted scholarships
for the last many years. Many cases of irregularities in
scholarships to scheduled caste/scheduled tribe students
on large scale in Uttar Pradesh have come to notice. |
would like to tell hon'ble Minister that the students have
not been granted scholarships for the last three-four years.
As a result, their education has affected adversely. Will the
Government chalk out any scheme in this regard?

[English]

MR. SPEAKER : It is a very general question. How can
he reply?

SHRI P.R. KYNDIAH : | will reply.
MR. SPEAKER : He is very accommodative.
SHRI P.R. KYNDIAH : Yes. | would like to reply to this.

In this case of Uttar Pradesh, for the information of the
hon. Member, we have already released Rs.107.62 lakh
this year, the current year, which is 2004-05. We have
already released this amount.

[English]
Tea Production

*263. SHRI RAYAPATI SAMBASIVA RAO :
SHRI KIREN RIJIJU :

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state :
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(a) whether the productivity of the tea sector across
the major producing nations has been going down year-
by-year,

(b) if so, details thereof for the last three years;

(c) whether the yield per hectare of Indian tea has
declined from 19,164 kg per hectare in 2001 to 18,989
kg per hectare in 2004;

(d) if so, the main reasons for the same and efforts
being made to improve its productivity,

(e) whether the Government propose to promote
production of tea in Uttaranchal; and

(f) if so, details thereon and amount allocated
therefor?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH) : (a) Among 32 tea producing
countries in the world, nearly 81% of the world production
is accounted for by six countries namely India, China, Sri
Lanka, Kenya, Indonesia and Turkey. Tea being " an
agricultural crop, the annual production and productivity
would also depend upon the climatic conditions. While
there was fluctuation in the productivity on year to year
basis, there was no significant decline in productivity.

(b) to (f) A Statement is laid on the Table of the

House.
Statement

(b) Details of productivity of tea during 2001, 2002
and 2003 in the six major tea producing countries are as

follows:—
(Yield in kg of made tea per hectare)
Name of the Country 2001 2002 2003
| 1 2 3 4
india 1675 1602 1657
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1 2 3 4
China 615 657 636
Sri Lanka 1568 1652 1611
Kenya 2239 2051 2235
Indonesia 1120 1116 1084
Turkey 1864 1854 2022

(c) The productivity of tea which was 1675 kg per
hectare in 2001 came down to 1657 kg per hectare in the
year 2003.

(d) One of the main reasons for near stagnation in
the productivity of tea in India is the old age of the tea
plantations. Nearly 38% of the existing tea bushes have
crossed the economic threshold age of 50 years and
another 9% are in the age group of 40 to 50 years. To
address this problem and raise the national productivity
of tea, it is proposed to take up a massive replantation
programme covering an area of 2.12 lakh hectares over
the next 15 years. The detailed costing and modalities of
funding such a large programme are under examination
of the Government.

(e) Yes, Sir.

() Tea Board has set up an office at Aimora to
provide guidance and financial assistance for various
developmental activities. Government of Uttaranchal has
also established a Tea Development Board for the
development of tea industry in the State.

As a prelude to large scale cultivation of tea in
various parts of the State, on the advice of Tea Board, the
State Government has set up two nucleus plantations one
each at Kausani in Bageswar District and at ‘Nauti in
Chamoli District under the Uttaranchal Tea Development
Project of 1994. The physical target set for the nucleus
plantations was 200 hectares per district (total 400
hectares). Tea Board has extended a subsidy of Rs. 75.09
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lakhs for the planted area of 227.68 hactares under this
project.

For enhancing the production of tea in Uttaranchal, the
State Government has identified 9000 hectares for
planting tea over a period of 15 years. The estimated cost
for planting tea in the identified area of 9000 hectares is
around Rs. 480 crores. During the 10th Plan period. under
its Tea Plantation Development Scheme, Tea Board's
subsidy is available for the area to be planted. Financial
support is also being extended by the Tea Board for setting
up of self-help groups by the small tea growers. Tea Board
has aiso provided a grant for setting up of a Tea Research
Station at Govind Ballav Pant University, Pant Nagar.
Further, in order to rejuvenate the old tea areas in the
State, the Uttaranchal Tea Development Board has set up
a committee.

Specific allocation, State-wise, is not made Iin the
Annual Plan of the Tea Board. if the applicants fulfill the
conditions of the scheme, subsidy is granted after

ensuring that planting has been carried out satistactoril_y.

SHRI RAYAPAT!I SAMBASIVA RAO : Hon. Speaker, Sir,
the hon. Minister has replied that it has been proposed
to take up a massive replantation programme. If so, | would
like to know whether any comprehensive package for
replantation of the old-tea bushes has been proposed.
Earlier, the Government had stated that they are going to
announce a package for the tea growers. If it is so, what
are the main reasons for the delay? What are the main
features of this package? By what time Is it likely to be
announced?

MR. SPEAKER : You answer the first one.

SHRI KAMAL NATH : Sir, | had stated that, because
of the problems that we are having in the tea gardens,
production is declining. Exports have also declined with
the entry of Sri Lanka and Kenya. Our share in
world exports has come down in the last decade. Today,
our global share is only 12.3 per cent. This is a fact of

life.
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There are two basic problems. One is the high cost
of production in relation to other countries. Kenya, Sri
Lanka and Indonesia — all these countries have a much
lesser cost of production. The other problem is the age of
the bushes. Thirty eight per cent of our bushes have aged.
We are having a rejuvenation and replantation programme.
For this, | had a conferepce ‘of stakeholders, in which all
the stakeholdets — whether they were producers, trade
unions, workmen's representatives — took part. Also, two
month’s ago, | had a meeting with all the MPs from the
tea-producing areas. Based on these inputs, we have
designed a package. At the heart of this package is
replantation and rejuvenation. This involves a large amount
close into Rs. 5,000 crore going into it in the next 15 years.
This is now in process within the Government. We are
trying our best in regard to both in terms of rejuvenation
and replantation and cost reduction. | have had a meeting
with the Ch;ef Ministers also to see how we could address

this issue.

MR. SPEAKER : In future, no hon. Member should walk
between the Chair and the Member speaking.

SHRI RAYAPATI SAMBASIVA RAO : Sir, keeping in
yiew the decline in tea exports, | would like to know
as to whether the Government proposes to take any
measures to increase the exports and to compete with
China, Sri Lanka etc. | would like to know whether the
Government is proposing a subsidy on tea exports or
proposing more funds for promotion of Indian tea
abroad. Was the question of exporting tea from India
discussed during the visit of the Russian Delegation to
India? If so, what are the detalls of the same and to what
extent has India impressed upon Russia to buy the same
hundred million kilogram from India, as they were buying
earlier?

SHRI KAMAL NATH : Sir, there are both medium-term
and long-term strategies for seeing as to how we can
stimulate the export of tea. It is true that Russia was a major
buyer of tea. But, the exports went down after the division
of the Soviet Union.
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Sir, when the Russian Delegation, lead by President
Putin was here, this matter was taken up by me personally
both for tea and tobacco. Previously, there was State
buying ~ the Government used to buy. But, with the new
system in Russia, it is the private companies, which are

buying now.

A medium-term strategy has been worked out with our
consultants. Various steps for production of quality tea,
especially of the orthodox type of tea which has export
market ~ participation in exhibitions, fairs, launching of
media campaigns grant of transport subsidy, etc. — to
increase consumer awareness. So, really the steps are
being taken for this...(Interruptions). So, various steps have
been taken and they are on-going measures.

The main reason for the decline or stagnation in the
productivity of the tea is the old age of the tea plantations.
| am very happy to hear that the Government is proposing
to launch a massive plantation programme covering 2.1
lakh hectares over the next 15 years. | would like to know
from the hon. Minister as to what is his plan to do away
with all those age-old tea plantation areas, which are
going to be kind of neglected areas. So, what is his
plan to do with those areas? A lot of small-time ta growers
are more inclined towards growing tea. What is the
special financial package, especially with regard to the
North-Eastern Region that the Government is planning to
offer?

SHRI KAMAL NATH : As | said, in those areas where
the bushes have aged, we are looking at re-plantation
and rejuvenation package. Therc are various schemes.
There is the Plantation Development Scheme, the Market
Promotion Scheme, the Quality Upgradation and Product
Diversification Scheme, the Research and Development
Scheme and Human Resources Development Scheme.
Each one has had an increased outlay in the current plan
period. If there is a specific directed programme which the
hon. Member wouid like to say, he can write to me and
I will be happy to respond.
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MD. SALIM : Sir, bbdth you and me come from a tea-
growing State. | think, you will appreciate that.

The hon. Minister himself has accepted that the
stagnation in the productivity of tea is due to over-age
of the tea bushes. It is typical of Indian circumstances that
we have extracted them for 50 years, but they have not
been replenished or replaced. Now, the hon. Minister
himself has given the prescription that the Government is
planning to have a 15-year long-term programme to
rejuvenate and a replantation programme for 2.15
hectares. In the Budget proposals also, there is no money
kept for this massive 15-year programme. What is your
annual programme? You please forget about 15 years. You
say for coming five years, how are you going to reach this
massive replantation and rejuvenation programme and
also in this year, that is, 2005-06 and what will be the next
year's programme?

SHRI KAMAL NATH : | had said on the floor of the
House, in response to a Calling Attention Motion, that we
were working on a special package. We found that this
package or the earlier packages had not worked. There
was a special package earlier which gave some facilities
to get over the bank loans. But we found that they helped
the banks more than what did they help the tea gardens.
So, as | said, we held the Stakeholders' Conference to
make sure that what we are embarking upon is the right
thing. | held the meeting with the hon. MPs. As | said earlier,
| had invited all the MPs. We have put this together and
we are in discussion with the Planning Commission. At the
moment, our Budget for the Tenth Plan is Rs. 98.96 crore
and for the current year it is Rs.14 crore. But in this year's
Budget, as the hon. Member knows, the Auxiliary Excise
Duty (AED) has béen done away with. But there are funds
available of about Rs. 80 or Rs. 80 crore roughly which
we shall be ploughing back immediately to ensure that
some benefit can be given. This scheme is now, as | said
earlier, with the Planning Commission and with the other
Ministries. As soon as we take the inputs from everybody,
| propose working on a package which is a long-term

MARCH 22, 2005

to Questions 40

package also and which addresses the short-term needs
which can be started in a year or so.

SHRI PC. THOMAS
productivity to go down is the very low price which the

: One of the reasons for

farmer gets. So, that is also one area where the stress
should go and the Government should take immediate
steps to see that the price of tea, which the farmers get,
is increased. For this, will you think of giving, say, export
subsidy so that export would grow and the farmer will be
benefited and also to give some other subsidy so that the
price is stabilized? There is a price stabilization scheme
which is not very much now in use...(Interruptions)

MR. SPEAKER : Please put the question. We are only
on the third question.

(Interruptions)

SHRI PC. THOMAS : Will the hon. Minister do
something to see that the price is increased?

MR. SPEAKER : Long supplementaries and numerous

supplementaries.

(Interruptions)
\

SHRI KAMAL NATH : One of the problems we face
is the increasing tea production which is taking place in
Sri Lanka and Kenya against a dominant share of exports
which we have had earlier, because of tea now being
exported by other countries is at a lower cost as the
international price.

As far as the question of subsidy is concerned, we
have to see that this is WTO compatible. | think, subsidy
for tea in the long-term is not the answer. In the long-term,
the answer is how we reduce our own cost. | had a
discussion with the Chief Minister, West Bengal on this
question as to what is the answer to reduce our cost,
because we got the Plantations Labour Act, we got certain
things which were done 20 or 30 years ago. Then,
circumstances were different. But | am happy to say that
this year the price of tea is higher than what it was last
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year. It is 15 to 20 per cent higher. The farmers are able
to get; the tea growers are able to get as compared to last
year.

MR. SPEAKER : Shri Vijoy Krishna.
No preface. Just put a question.
[Transiation]

SHRI VIJOY KRISHNA : Mr. Speaker, Sir, the hon'ble
Minister has admitted that both the tea production and its
export have gone down. He has also made a reference
of plantation programme for this. Whether there is any
specific  programme for this in Bihar particularly the
Kishanganj region of Poorniya Subdivision (Pramandal)
which is conducive to tea production and whether the
Government have any scheme to open a tea research

centre there?
[English]

MR. SPEAKER : How can an area-specific question
is possible?

[Translation]

SHRI KAMAL NATH : As far as Bihar is concerned,
there is no specific scheme for the State as there is not
much production of tea in Bihar. But whatever scheme is
chalked out, will aiso be implemented in Bihar. The
Scheme will be implemented in North India, South India
and the other tea-growing areas of the country. Kishanganj
and other tea growing districts in Bihar will also be

benefited by this.

SHRI BACHI SINGH RAWAT ‘BACHDA' : Mr. Speaker,
Sir, there was a factory production of 22500 kg. of tea last
year with the brand name of Uttaranchal. The target for
tea plantation in tenth five year plan was of nine thousand
hectare. Whereas in the reply, it has been stated that the
total tea plantation sc far has been undertaken in 400
hectare only. | would like to know from Mr. Minister whether
any specific drive will be lauched for increasing the
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plantation during the next two years to achieve this target?
| would also like to know whether any technical or financial
assistance will be provided to establish factories at other
places for processing as in Kausani?

SHRI KAMAL NATH : The State Government has
decided to give utmost priority to the production of orthodox
premium quality tea. Two nucleus plantations exist for that.
The target fixed for these two plantations included 200
hectare which has was fixed earlier and it has been
achieved. The plantation has been completed in nearly 208
hectare. Out of another target of 200 hectare at Nauti,
plantation has been completed in 110 hectare. A target of
nine thousand hectare has been fixed for next year. | hope
that this target will be achieved with the help of assistance
being given, the committee formed and the steps taken by
the State Government.

[English]
MR. SPEAKER : Shri Aaorn Rashid.
Please be brief and to the point. No preface.

SHRI J.M. AARON RASHID : In my constituency at
Kodaikkanal, we have about 150-200 kilometres long tea
plantations in which many plantations have been closed
due to labour problems as well as high production cost.
Will the Government give any subsidy for the revival of
those plantations?

MR. SPEAKER : It is the same question. It has already

been answered.
Shri Basu Deb Acharia ~ Last supplementary.

SHRI BASU DEB ACHARIA : | must thank the Minister
for opening Tea Auction Centre at Jalpaiguri. He has kept
his word which he assured on the floor of the House.

Sir, Tea Board plays a very important role in regard
to expansion of tea plantation areas and also in increasing
the production of tea. ...(Interruptions)

MR. SPEAKER : Not much time left.
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SHRI BASU DEB ACHARIA : But, during the last
several years, Tea Board has been weakened. There are
a large number of vacancies. Sir, may | know from the
Minister that in order to strengthen Tea Board — because
it will have its role in regard to implementation of the
packages also, special package for tea ~ whether the
vacancies, which are there, will be filled up to strengthen
Tea Board?

SHRI KAMAL NATH : Sir, undoubtedly hon. Member
says the correct thing that the Tea Board has a very vital
role to play and the Tea Board has been playing an incisive
role in all facets of tea. Even in this package, the Tea Board
is going to play a role. In fact, this whole package is being
prepared by the Tea Board.

MR. SPEAKER : He is asking about the vacancies.

SHRI KAMAL NATH : Setting up a new department for
small growers in the Tea Board is also consideration. The
hon. Member mentions about the vacancies. These
vacancies, in a proper system, will be filled up very early.
Just as | did not disappoint him in Jalpaiguri auction centre,
| would not disappoint him now.

SHRI BASU DEB ACHARIA : Thank you.

SHRI ANWAR HUSSAIN : Sir, the hon. Minister, in the
last Session, made a very categorical commitment to the
offect that with a view to restoring the tea industry which
is remaining under the grip of acute a seriousness, a
special package would be given. | want to know from the
hon. Minister whether any provision of a package has been
made and if not when will it be made.

SHRI KAMAL:NATH : Sir, as | said, this is now under
discussion with other Ministries and the Planning Commis-
sion. It requires many inputs. | have said that | have had
these meetings with the Members of Parliament as waell
as meetings with the stakeholders.

MR. SPEAKER : He is saying that you gave the same
assurance. Is there any time limit?
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SHRI KAMAL NATH : Sir, for this to be properly
packaged, it does take time.

SHRI ANWAR HUSSAIN : How much time?

MR. SPEAKER : He cannot say that. | will allow you

one more question next time.
Minimum Support Price for Tobacco

*264. SHRI M. SREENIVASULU REDDY : Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state :

(a) whether minimum support price for tobacco is
fixed on the recommendations of the Commission for
Agricultural Costs Price after consulting Tobacco Board
and tobacco growers;

(b) if so, details of the criteria followed in' this
regard;

(¢) whether Commission has recommended en-
hancement of Rs. 300 per quintal for 2004-05 but the
Government has enhanced only Rs. 100 per quintal;
and

(d) if so, the reasons thereof?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH) : (a) and (b) Minimum Support Prices
(MSP) for F2 grade and L2 grade of Flue Cured Virginia
(FCV) tobacco are fixed on the basis of the recommen-
dations of the Commission on Agricultural Costs and
Prices (CACP). estimated authorized production, and
market conditions.

(c) Yes, Sir.
(d) A Statement is laid on the Table of the House.
Statement

(d) The MSP for FCV tobacco was increased by 10
-10.7% in 2003-04. A further increage of 9.1% - 9.7% in
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2004-05 as recommended by CACP was not considered
appropriate in the absence of adequate justification
and especially so when the increase recommended for
nearly all other crops by CACP in 2004-05 was less
than 3%.

The per unit realization to the farmers is well above
the Minimum Support Price (MSP) despite the fact that the
actual crop grown by the farmers is far in excess of the
authorized crop size fixed by Tobacco Board. The price
realization to the farmers would have been still better if
they had adhered to the discipline of the authorized criop
size fixed by the Tobacco Board.

SHRI M. SREENIVASULU REDDY : Sir, recently, on
15th March, a big delegation of tobacco farmers from
my parliamentary constituency in Andhra Pradesh had
come to Delhi, travelling a distance of about 2,000
kilometres and met the hon. Prime Minister, the hon.
Chairperson of UPA and the hon. Minister of Commerce.
They all have assured that the tobacco farmers will be
treated very well on par with the other farmers in Andhra
Pradesh. The only representation that they have made to
the senior leaders is getting remunerative price for the

tobacco crop.
MR. SPEAKER : What is the question?

SHRI M. SREENIVASULU REDDY : Sir, the senior
leaders have responded very well and | am very much
thankful to them.

My question is on minimum support price for tobacco.
In the year 2003-2004, the Commission of Agricultural
Costs and Prices have calculated it on the basis of 10.0
per cent; but in 2004-2005 they reduced it to 3 per
cent. | would like to ask the hon. Minister, through you,
whether he would reconsider this minimum price for
tobacco or not.

MR. SPEAKER : Will you reconsider?

SHRI KAMAL NATH : Sir, there is one fact which must
be recognised. The hon. Members had met me in a
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delegation. Auctions in Andhra Pradesh have just started,
| think day before yesterday. There is a period no overlap
between the auctions in Karnataka and auctions in Andhra
Pradesh - a 15-day overlap and that sometimes turns out
to be a placid situation.

| did say that the Government would consider
intervention if after this overlap period, in the next coming
days, the prices went below last year. At the moment, in
Karnataka where the auctions are over, the prices have
gone up. Last year it was Rs. 40.45 and this year it is
Rs. 47.67 at the end of Karnataka auction period. | believe
in Andhra Pradesh it will remain so.

SHRI M. SREENIVASULU REDDY : Sir, | want to know
whether there will be any exports to Russia or not.

SHRI KAMAL NATH : While there is anxiousness, it
started day before yesterday and in the next coming days
we will monitor it.

SHRI M. SREENIVASULU REDDY : Sir, i want to know
whether the minimum guarantee price will be given to
tobacco or not. ...(Interruptions)

MR. SPEAKER : Hon. Members, we have only one
hour for Question Hour.

WRITTEN ANSWERS TO QUESTIONS
[English]
Spices Trade

*265. SHRI M.P. VEERENDRA KUMAR : Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state :

(a) details of export and import of spices like
cardamom and pepper in India for the last three years;

(b) whether the Government has any proposal to
give subsidy to the growers of pepper and cardamom in
the country;
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{c) if so, details thereof;

(d) whether the Government has any plan or has
taken any steps to modemise the industry by introducing
new technology;

(e) if so, the details thereof, and
(f) if not, the reasons therefor?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH) : (a) The estimated export and import
of cardamom and pepper for the last three years is given
below:—

Cardamom
Quantity in tonnes
Value in Rupees Crores
Year Export Import
Quantity Value Quantity  Value
2001-02 1,031 61.68 321 8.26
2002-03 682 47.07 323 8.58
2003-04 690 33.01 60 1.37
Source: Spices Board
Pepper
: Quantity in tonnes
Value in Rupees Crores
Year Export Import
Quantity Value Quantity  Value
2001-02 22,877 203.69 6,328 56.36
2002-03 21,609 178.88 15,392  123.37
2003-04 16,700 143.51

14,334 99.23

Source: Spices Board

(b) and (c) The Government of India has received a
proposal from the Government of Kerala for extending
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exports subsidy of Rs. 15 crores at the rate of Rs. 10/- per
k.g. for the 15,000 metric tonne of pepper to be exported
by the procurement agency of the Government of Kerala.
Recently, Government of Kerala has also requested for a
WTO compatible subsidy of Rs. 10 crores.

(d) and (e) The Government, through the Spices
Board, encourages introduction of modem technology in
the process of value addition as well as in meeting
international food safety standards. In this regard, financial
assistance is extended to the exporters for adoption of
processes like Super Critial Extraction, Steam Sterilization,
Cryogrinding.

() Does not arise.
Modernizing Leather Industry

*266. SHRI L. RAJAGOPAL :
SHRI RAJIV RANJAN SINGH "LALAN" :

Will the Minister of COMMERCE AND INDUSTFW be
pleased to state :

(a) whether the potential for develépmg the leather
industry in the country has been assessed;

(b) if so, details thereof;

(c) whether the Government have identified the
problems facing the industry;

(d) if so, details thereof and the plans envisaged for
solving the same;

(e) whether the Government is intending to modern-
ize leather industry to strengthen its position in the global
market, and

(f) it so, details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH) : (a) and (b) The Working Group on
Leather and Leather Goods Industry set up by the Planning
Commission for the Tenth Five Year Plan assessed that,
with adequate investments in both marketing and
manufacturing, the Indian leather indystry had the potential
to achieve 10-14% share in the world trade.
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(c) Inadequate investment resulting in technology
obsolescence, smaller capacities and poor productivity
were identified as the main problems facing the Leather
Industry.

(d) to (f) In order to catalyze private investment in the
sector, Government has envisaged the Indian Leather
Development Programme (ILDP), which is aimed at
technology up-gradation, modernization and expansion,
setting up of product-specific industrial parks, human
resources development, productivity improvement and
market development. '

[Translation]

"Setting up of Primary Schools
with World Bank Assistance

*267. SHRI RAMDAS ATHAWALE :
SHRI KRISHNA MURAR! MOGHE :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) the names of districts in the country particularly
in the tribal areas, where primary schools have been set
up or proposed to be set up at present with help of the
World Bank, State-wise;

(b) the amount allocated for this purpose during
each of last three years, State-wise;

(c) whether various State Governments have de-
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manded financial assistance from the World Bank also for
the development of primary education in the State;

(d) if so, the details thereof, State-wise;

(e) whether the Union Govemment has sent this
proposal to the World Bank;

(f) if so, the details thereof, and
(g) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH) : (a) and (b) The World Bank
(International Development Association — IDA) is currenfly
funding the District Primary Education Programme (DPEP)
in six States and is partially funding the national
programme of Sarva Shiksha Abhiyan (SSA) in which all
districts in the country are covered so far, except Goa. The
names of the districts covered under the DPEP are given
in the enclosed statement-|.

The amounts allocated for the DPEP to these six
states in the last three years is given in the enclosed
statement-ll and amounts allocated under the SSA to the
states for the same period is given in the enclosed
statement-lil.

(c) to (g) Since State Governments are receiving
financial assistance for elementary education development
under the SSA, there has been no demand for any
additional World Bank assistance for primary education
development.

Statement-/

Name of Districts covered under DPEP

Name of Districts

Sl Name of State No. of Districts covered

No: under DPEP

1 2 3 4

1.  Andhra Pradesh 14 Adilabad, Anantapur, Chittoor, Cuddapah, Guntur, Khammam,

Mahabubnagar, medak, Naigonda, Nizamabad, Prakasam,
Ranga Reddy, Srikakulam, Vishakhapatnam.
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Bhagalpur (Banka), Bhojpur (Buxar), Darbhanga, Gaya, Munger
(Jamuti, Lakhisarai, Sheikhpura), Muzaffarpur, Purnea (Araria,
Kishanganj), Rohtas (Kaimur), Sitamarhi (Sheohar), Vaishali,
West Champaran.

Chatra, East Singhbhum, Hazaribagh (Kodarma), Ranchi,
Dumka, Jamtara, West Singhbhum, Sarai Kela.

Alwar, Bhilwara, Jhalawar, Jhunjhunu, Kota, Nagaur, Sikar,
Sirohi, Sri Ganganagar, Tonk, Churu, Dausa, Jaipur, Bharétpur,
Dholpur, Bundi, Karauli, Swaimadhopur, Hanumangarh.

Bageshwar, Champawat, Haridwar, Pithoragarh, Tehri Garhwal,
Uttar Kashi.

Barabanki, Rampur, Bahraich, Shravasti, Agra, Ambedkar Nagar,
Azamgarh, Baghpet, Ballia, Bijnor, Buland Shahar, Etah,
Faizabad, Farrukhabad, Fatehpur, Gautam Budh Nagar,
Ghazigbad, Ghazipur, Hamirpur, Jalaun, Jaunpur, Jhansi,
Kannauj, Kanpur Dehat, Kushi Nagar, Mahoba, Mainpuri,
Mathura, Mau, Meerut, Mirzapur, Muzaftarnagar, Pratapgarh,
Raebareli, Sultanpur, Unnao.
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1 2 3
2. Bihar 20
3. Jharkhand 9
4. Rajasthan 19
5. Uttaranchal 6
6. Uttar Pradesh 36

Statement-ll

Amounts allocated for the DPEP

Statement-Iil

Outlay approved for SSA

(Rs. in Crore) (Rupees in lakhs)

SI. Name of State 2001- 2002- 2003-
No. 02 03 04 Si. Name of State 2001- 2002- 2003-

No. 02 03 04
1. Andhra Pradesh 159.41 222.78 168.44

1 2 3 4 5
2. Bihar 204.15 132.49 170.98 :

1. Andhra Pradesh 5375.7 16990.27 39534.77
3. Jharkhand 49.00 61.84 111.92
4. Rjasthan 127.80 215.10 258.34 2. Arunachal Pradesh 356.65 2331.89 4834.64
5. Uttaranchal 28.74 2641  29.70 /3. Assam 765188 1504001 41859.25 .
6. Uttar Pradesh 53743 426.60 21689 . .- 4. Bihar 6712.4 23885.31 77166.19
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1 2 3 4 5 1 2 3 4 5
5. Chhattisgarh 779.96 6763.67 21830.05 28. Andaman and 0o 757.23
Nicobar Islands
6. Gujarat 4156.38 12957.58 23492.94
29. Chandigarh 0 §98.77
7. Haryana 496.46 8138.40 15087.87
30. Dadra and Nagar O 1193.14
8. Himachal Padesh 1617.59 2906.37 11004.15
Haveli
. Kashmi 48. .
9. Jammu and Kashmir 0 5148.55 16611.68 31. Daman and Diu 0 0
10. Jharkhand 1335.7 9564.91 2808,
0. Jharkhan 33573  9564.91 3280836 5 Deini 0 15.00  5225.65
11. Karnataka 6508.62 10465.58 3379i.55 - '
33. Lakshadweep 0 34.69 110.16
12. Kerala 2372.98 8684.05 12742.87
34. Pondicherry 38.3 341.58 730.82
13. Madhya Pradesh 6461.06 16522.03 84428.2
Total 110637.72 308010.35 854754.11
15. Maharashtra 10448.92 36957.33 76526.07
Trade Agreements
15. Manipur 0] 938.06 3160.52
. *268. SHRIMATI ANURADHA CHOUDHARY :
16. Meghalaya’ 1871.25 451.00 4028.27 SHRI MUNSHI RAM :
. . .24 7
17. Mizoram 1017.76  1602.24  3162.79 Will the Minister of COMMERCE AND INDUSTRY be
18. Nagaland 0 197117 2951.49 pleased to state :
19. Orissa 747450 13407.38 47197.47 (a) whether the Government has constituted a cell
for redressat of complaints with regard to trade agree-
20. Punjab 12980.79 9946.34 20145.75 ments;
21. Rajasthan 753.75 17434.48 45031.05 (b) # so, detalls thereof;
22. Sikkim 146.22 580.91 1233.11 (c) whether the Govemment has received any
23. Tamil Nadu 6863.35 18422.49 4049303  ComPlaints regarding adverse effect of the free trade
agreements on the domestic industries;
24. Tripura 104795 1131.01 5116.95
(d) if so, the steps taken by the said cell to redress
25. Uttar Pradesh 18042.67 38447.74 109513.5 the complaints of the domestic industries;
26. Uttaranchal 2579.74 4783.33 12577.19 (e) whether the above cell has received any
complaints regarding excessive increase in the import of
27. West Bengal 3546.99 22146.98 59818.63 me °o8

certain commodities in the country;
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(f) if so, details thereof and the steps being taken
by the Government in view of the impact of excessive
imports on the domestic industries;

(g) whether the domestic industries markets have
been reeling under the impact of these agreements during

the current year; and

(h) if so, facts thereot and the number of complaints

redressed so far?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH) : (a) and (b) Yes, Sir. The Govern-
ment has constituted a Grievance Cell in the Ministry
of Commerce to redress various complaints regarding
trade agreements. This Grievance Cell is at present
headed by an Additional Secretary to the Government of
India.

(c) and (d) Yes, Sir. As soon as complaints are
received, ponnunatlons with all concerned are initiated with
a view to resolving the problems.

(e) and (f) Yes, Sir. The Grievance Cell has received
complaints on surge of imports of copper from Sri Lanka
under India-Sri Lanka Free Trade Agreement. The Gowt.
had consultations with the Govt. of Sri Lanka regarding
this and the Government of Sri Lanka has put in place
a floor price mechanism for import of copper into
Sri Lanka. It is expected that this would resolve the
complaints. The situation is being monitored by the two
Governments.

. (@) and (h) No, Sir. The agreements with the ASEAN,
Singapore, SAFTA, Mercosur are yet to be made
operational. The FTAs which are in operation are: india-
Sri Lanka FTA operating since March, 2000 (india's export
to and import from Sri Lanka was $1319 million and $195
million respectively in the year 2003-04) and the Early
Harvest Programme (EHP) under India-Thailand Frame-
work Agreement which came into effect from September,
2004.
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[English]
Allocation of Funds for University Education

*269. SHRI S.K. KHARVENTHAN : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) the amount spent for University Education during
the last five years, University-wise;

(b) whether the Government is aware that the
amount spent on the above programme is not sufficient
to meet the growing demand;

(¢c) if so, whether the Government proposes, to
spend more money - during the current year for the

same,;
(d) it so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH) : (a) to (e) In so far as the
Govemment of India is concerned, a total of Rs. 4537.69
crores has been disbursed through the UGC to 202 Central
Universities, State Universities and Institutes Deemed to
be Universitias during the last 5 years. Apart from this
IGNOU has been directly funded to the tune of Rs.193.80
crores. In addition, the Govemment of India has disbursed
a sum of Rs.1756.24 crores to various State Governments
for payment of arrears to State University and College
Teachers for the period 1.1.1996 to 31.3.2000.

A Committee of the Central Advisary Board of
Education (CABE) has been constituted to look into all
aspects of financing of higher and technical education in
the country. The further funding cf universities will be in
terms of the findings of the CABE Committee and the
availability of resources.

A statement showing the gr'ants released to the
Universities during the last 5 years is enclosed.
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Statement
(Rs. in lakh)
Sl.  Name of the State No. of 1989-2000 2000-01 2001-02 2002-03 2003-04
No. Eligible
Universities
1 2 3 4 5 6 7 8
1. Andhra Pradesh 16 6609.23 7955.26 7502.59 8235.53 9253.01
2. Arunachal Pradesh 1 84.64 130.18 349.04 199.56 19.34
3. Assam 4 4178.48 1849.46 1521.68 3973.17 4588.79
4. Bihar 7 602.55 390.28 1005.1 2010.2 96.42
5. Chhattisgarh 3 238.83 158.59 100.98 234.33 205.19
6. Delhi 10 403.67 4802.03 598.59 27419.07 633.85
7. Haryana 5 310.71 354.32 6656.03 422.36 1752.42
8. Gujarat 8 1613.89 4466.39 2087.35 1987.36 2089.44
9. Goa 1 123.90 86.36 186.16 177.30 56.01
10. Himachal Pradesh 2 142.88 170.15 614.47 203.19 149.70
11. Jammu and Kashmir 3 229..02 268.86 211.47 2336.34 2277.97
12. Jharkh.!hd 4 215.84 265.98 344.55 486.72 429.88
13. Karnataka 13 406.93 937.27 1766.88 305.71 218.51
14. Kerala 7 6825.59 678.82 1044.38 787.99 1240.29
15. Manipur 1 142.32 95.48 123.26 165.92 228.76
16. Madhya Pradesh 11 1251.8 951.15 1034.22 1110.59 875.47
17. Maharashtra 20 2635.24 3131.04 4042.20 3611.7 2571.69
18. Mizoram 1 0 0 1320.27 2127.98 743.60

19. Meghalaya 1 4095.19 3840.83 3369.31 4035.21 5683.15
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1 2 3 4 5 6 7 8
20. Nagaland 1 1755.57 1669.15 1249.02 2010.34 6422.85
21. Orissa 5 802.54 514.32 362.98 822.07 268.09
22. Pondhicherry 1 1710.99 1043.62 1507.35 1683.83 1507.42
23. Punjab 5 756.08 853.37 2017.87 1172.01 1432.42
24, Rajasthan 11 887.73 1134.28 1570.53 1052 1970.47
25. Tamilnadu 22 2791.59 3558.46 4681.05 3784.28 3684.39
26. Tripura 1 69.05 56.70 37.57 81.26 15.53
27. Uttaranchal 6 1144.43 1363.03 1024.98 903.99 913.69
28. Uttar Pradesh 21 34016.38 33568.29 33512.61 37787.91 : ?0027.85
29. West Bengal 11 5541.31 6258.73 5934.7 6700.73 7264.46
Total 202 73185.38 82551.09 81785.27 117627.65  98619.66

Accessibility of Books for Children

*270. SHRI VIJOY KRiISHNA :
SHRI SUGRIB SINGH :

Wil the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) whether the Union Government has made any
provisions for easy accessibility of books for children with
a view to increasing the reading habit;

(b) if so, the details thereof;

(c) the number of voluntary organizations -and
associations of publishers which had received grants in
aid from the Govemment during the year 2003-04 and
2004-05, State-wise; and

(d) the progress recorded under Education Libraries
Scheme?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH) : (a) and (b) To produce and
encourage the production of good literature and to make
such literature available at moderate prices to the general
masses, the Govt. has set up the National Book Trust, India
(NBT) under the Ministry of Human Resource Develop-
ment, the Sahitya Akademi under the Ministry of Culture .
and the Publication Division under the Ministry of
Information and broadcasting.

In NBT, a specialized body viz. the National Centre
for Children's Literature (NCCL) has been set up. The
NCCL is the nodal agency to monitor, coordinate, plan and
aid the publication of children's literature in various Indian
languages. The NCCL has developed a library-cum-
documentation centre for children's literature. it organizes
workshops, seminars and exhibitions with a view to
promote reading habit among children at the school levet
by encouraging the setting up of Readers' Clubs, 25,000
ofwhld\hm been set up. The NCCL eonduchcunnys
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takes up research work and publishes a monthly journal
called Readers' Club Bulletin which publishes original
writings by children and is mailed to various schools. In
order to boost children's literature, the NBT organizes
. exclusive Children's Book Fairs in various parts of the
country from time to time.

To supplement the efforts of NCCL, the Sahitya
Akademi and Publications Division are also engaged in
publishing books for children in different languages, at
moderate -prices.
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(c) A list of the voluntary organizations and
associations of publishers working in the field of book
promotion and who were sanctioned grants under the
scheme of “Book Promotional Activities and Voluntary
Agencies” during 2003-2004 and 2004-2005 is enclosed
as statement | and |l.

(d) A Scheme for ‘Quality Improvement in Schools'
is currenfly under finalisation in the Ministry. This scheme
has a component called “Improvement in Educational
Libraries".

Statement-|

List of Voluntary Organizations which received grants under the Scheme of Book Promotion
Activities and Voluntary Agencies during 2003-2004

(In Rs.)

Andhra Pradesh

1. Prof. Kaula Endowment for Library and Information Science, Ithanagaram

2. Sri Sai Society, Medak
3 Gram Seva Sangam, Madnoor

4. Chaitanya Youth Association, Rajamundhary

5. Venkateswara Rural Development Society, Mehboobnagar

Aseam

6. Anwesha, Guwahati
Bihar

7. Badhte Kadam, Patna

8. Harijan Adivasi Mahila Kalyan Samiti, Munger
Delhi

9. Federantion of Indian Publishers, New Delhi

10. Indian Regional Journalist Association, Dethi

1. Inttative Reconstruction and Moblization, New Dethi

36,000

2,862,560

AR 2,81,000

2,00,0000

2,20,000

1,582,000

1,60,000

1,50,000

1,60,0000
4,80,000

2,26,000



63

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

31.

Written Answers MARCH 22, 2005

Manav Mandir Mission, Delhi

Pustak Mela Samiti, Delhi

Afro Asian Book Council, Delhi

Authors Guild of India, Delhi

Pustak Mela Samiti, Delhi

Darpan Music Society of Kairana Gharana, Delhi

Sur Nirman Educational and Clutural Society, Delhi
Initiative Reconstruction and Moblization, New Delhi
Gujarat

Vikash Samarathan Kendra, Anand

Shri Bajrang Kelwani Mandal, Narmada

Jharkhand

Marksman Welfare Society, Hazaribagh SREE
Karnataka

Aishwarya Rural Women and Children Welfare Association, Bangalore
B.S. Education Society, Bangalore

Shri Chaitra Education Society, Bannur

Rayala Seva Samiti, Guiberga

Centre for Urban and Rural Development, Bangalore
Bhagyajyoti Education Trust, Bagepalli

N.B. Urban and Rural Service Development Society, Bagpalli
Kerala

Darshan Cultural Society, Kottayam

Antharashtra Pustakoutsvan, Kochi

Maharasitra

Bhaurao Patil Shikshan Prasarak Mandal, Nanded

fo Questions

1,256,000

4,00,000

37,500

1,12,500

3,00,000

2,00,000

2,40,000

2,00,000

2,25,000

2,00,000

1,60,000

1,20,000
1,00,000
1,80,000
1,91,000
2,62,500
2,50,000

2,40,000.

3,00,000

3,00,000

1,86,800 .
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36.

a7.

38.

39.

41,
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47.

49,

51.
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Gramin Vikas Sanstha, Nanded

Sheela Shikshan Prasarak Mandal, Nanded
Navjeevan Dyan Seva Bhavi Sanstha, Parbhani
Deccan Education Society, Pune

Late Gyanoba Shikshan Prasarak Mandal, Aurangabad
Swami Vivekanand Shikshan Prasarak Mandal, Latur
Marathwada Pasaydan Kala Academy, Beed
Manipur

Sangeet Kala Sangam, Imphal

Orissa

Anchalika Kunjeshwari Sanskrutika Sansad, Bhubaneshwar
Institute of Social Action, Puri

Ptlmjab

Punjab Public Relief Society, Ludhiana

Guru Angad Dev Seva Society, Ludhiana
Rajasthan

Mamta Vidya Mandir Samiti, Jiapur

Priyanka Bal Vidya Mandir Samiti, Karauli

Astha Sanskritik Sanstha, Jaipur

Tamil Nadu

Students Book Fair, Chennai

Uttar Pradesh

Human Welfare Development Society, Faizabad
Bhartiya Vidya Adhyayan Kendra, Varanasi

Centre for Health and Social Wettare Society, Varanasi

Prag Sarvodya Samiti, Lucknow

to Questions

1,10,000
1,50,000
1,75,000
3,00,000
2,00,000
2,25,000

2,00,000

3,25,000

2,25,000

2,00,000

1,05,000

1,50,000

1,35,000
1,50,000

1,25,000

2,00,000

1,86,000
1,52,000
1,20,000

2,00,000
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53. Bhartiya Gramin Vikas Samiti, Hardoi 2,20,000
54. Kumar Audyogik Prashikshan Sanstha, Varanasi 1,70,000
65. Gramyanchal Pragati Samiti, Ghazipur 2,00,000
Uttaranchal
56.  Educational and Social Welfare Society, Pauri 1,75,500
West Bengal
57.  Publishers and Booksellers Guild, Kolkata 3,75,000
Statement-l|
List of Voluntary Organizations which received grants under the Scheme of Book Promotion
Activities and Voluntary Agencies during 2004-2005 '
(In Rs.)
Andhra Pradesh
1. Sai Vani Education Society, Ananthapur 1,50;000
2. Bural Community Development Organisation, Rajampet, Cuddapah 1,60,000
3. Prof. Kaula Endowment for Library and Information Sciences, Ithanagaram 50,000
4. Village Development Society, Belgaun 2,00,000
Assam
5. Assam Scheduled Caste Worker's Council, Guwahati 1,00,000
6. Al-Hilal Human Welfare Society, Barpeta 3,75,,000
Bihar
7. Harijan Adivasi Mahila Kalyan Samiti, Munger 2,50,000
8. Chanakya Intemational. Patna 1,35,000
9. Arya Sewa Foundation, Patna 2,25,000
Dethi
10.  Federation of Indian Publishers, institutional Area, Near JNU, New Delhi 20,00,000
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12.
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28.
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Federation of Indian Publishers, Institutional Area, Delhi

Authors Guild of India, Jangpura Extension, Delhi

Delhi Gramin Vikas Samiti, Rohini, Delhi

Society for empowering the Youth and the downtrodden, Jia Sarai, Dethi
Sehyog Vikas Samiti, Badarpur, Delhi

Association of writers and lllustrators for children, Indraprakash estate, Delhi
Initiative for Reconstruction and Mobilisation, Alkananda Apartment, Dethi
Indian Regional Joumnalists Association, Daryaganj, Delhi

Pustak Mela Samiti, Daryaganj, Delhi

Renaissance Mukandpure Ext., Delhi

Hindustan Sewa Sanstha, Rohini, Delhi

Gujarat

Amine Shariat Education Trust, Jamnagar

Himachal Pradesh

Navjyothi Educational Society, Sirmour.

Jharkhand

Humanity, Ranchi

Jan Sarokar, Ranchi

Karnataka

Jnana Jyothi Education Society, Devanahalli, Bangalore

Rural Development Society, Belgam

Bhagyajyothi Educational Trust, Bagepaslli

Kerala

Darshan Cultural Society, Kottayam

Antharashtra Pustakotsava Samiti, Kochi

to Questions

5,00,000

1,70,000
1,80,000
2,00,000
2,25,000
2,50,000
2,50,000
5,00,000
4,00,000
1,35,000

1,50,000

2,25,000

3,75,000

2,00,000

2,00,000

2,00,000
2,00,000

3,00,000

3,50,000

3,50,000
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Madhya Pradesh

Kalpana Shiksha Prasar Samiti, Muraina

Subedar Bhagwan Das Shiksha Avam Jan Vikas Samiti, Gwalior
Dindayal Shiksha Samiti, Gwalior

Shri Ramswaroop Singh Shiksha Prasar Samiti, Bhind
Maharashtra

Balaji Shikshan Sanstha, Nanded

Kopergaon Taluka Vidyarti Sahayak Samiti, Kopergaon

Shri Nagnath Bahu-uddeshiya Sanstha, Solapur

Navjeevan Dyan Sevabhavi Sanstha, Parbhani

Ahilya Bahuuddeshiya Shikshan Prasarak Mandal, Latur
Sanjivani Educational and Social Development Sanstha, Ahmednagar
Saw Kamalini Satbhai Sarvajanik Granthalaya Vachnalaya

Vikas Shikshan Sanstha, Hingoli

Socio Economic and Educational Development Service, Chuachandpur
Rural Development: Association, Khongijom

The Indigenous World, Imphal

Nagaland

Eve's Welfare Society, Dimapur-

Orissa

Tribal Life Society of Orissa, Cuttack

Bikalpa Bikash, Angyl

Rajasthan

Jagrothi Shikshan Prashikshan Sansthan, Karauli

Tamiinadu

Humanity Educational and Rural Development Tied Organization, Kanchipram

to Questions

1,560,000

1,00,000

1,50,000

2,00,000

1,80,000

1,00,000

1,50,000

1,80,000

2,00,000

1,00,000

1,00,000

1,50,000

2,20,000

3,00,000

3,00,000

1,80,000

2,00,000

4,00,000

1,25,000

1,50,000
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Tripura
51. Indian Women Development Society, Agartala
Uttar Pradesh

52. Lok Mangal, Orai

83. Matei Health Care and Social Welfare Institute, Ambekdar Nagar

54. Prag Sarvodaya Samiti, Lucknow

55.  Vishwambhar Dayalu Tripathi Rajkiya Zila Pustakalaya, Unnao

56. National Institute of Career Development, Allahabad

57.  Bhartiya Gramin Vikas Samiti, Hardoi
Uttaranchal

68. Jalagam Samiti, Sajgouri

59.  Groupious Social Welfare Society, Dehradun

60. Vidya Niketan Shiksha Samiti, Tehri, Garhwal
West Bengal

61. Publishers and Book Sellers Guild, Kolkata
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1,35,000

1,00,000
2,25,000
2,50,000
2,25,000
2,50,000

2,00,000

1,50,000

1,80,000

2,50,000

10,00,000

Grants to SSC/HSC Boards

*271. SHRI S.D. MANDLIK :
SHRI EKNATH MAHADEO GAIKWAD :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) ~whether there is any scheme to provide financial
assistance to the Boards of Secondary and Higher
Secondary Education;

(b) it so, the details thereof, State-wise;

(c) whether it will be applicable for the students who
passed the National Talent Search Examination;

(d) whether various State Govemments have

proposed to Union Government for incentive grants to the
State SSC/HSC Boards for the students for qualifying
National Talent Search Examination;

(e) if so, the details thereof;

() whether the Government is considering provid-
ing some financial support to the Secondary and Higher
Secondary Boards through which the students will take
part in various Olympiyads; and

(g) if so, details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH) : (a) to (c) Department of
Secondary and higher Education does not have any
scheme for providing financial assistance to the Boards of
Secondary and higher Secondary Education.
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(d) and (e) A proposal has been received from the
Govemnment of Maharashtra recently for grant to the State
SSC/HSC Boards for the students qualifying National
Talent Search Examination. The proposal is not covered
under any of the scheme of the Department.

(f) and (g) No, Sir.
[Translation]
Soya-Cake Export

*272. SHRI GAURISHANKER CHATURBHUJ BISEN :
Will the Minister of COMMERCE AND INDUSTRY be
pleased to state :

(a) whether the Govemment have formulated any
scheme to encourage export of soya-cake;

(b) it so, details thereof;

(c) the quantum of foreign currency eamed by the
Government from export of Soya-cake during the years
2002-03 and 2003-04 and till date;

(d) whether the Government is likely to consider
increasing the concession in excise duty in order to
encourage soyabean growers, soya-processing industry
and the exporters; and

(e) it so, the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH) : (a) and (b) Steps taken to enhance
agri-exports, including soyameal, include sending delega-
tions abroad, participating in international trade fairs,
inviting potential buyers and providing financial assistance
to exporters for improving quality, packaging, brand
promotion of products and conducting market surveys.
Some of the policy initiatives undertaken to encourage
soya cake exports are:-

(1) Recently, the excise duty on Food Grade
Hexane, which is a solvent used for extraction
of oil, has been reduced from 32% to 16%.

MARCH 22, 2005

(2) To encourage the export of soyabean extraction
(soyabean deoiled cake or meal), the duty free
import of input has been allowed under
Standard Input-Output Norms (SION) "E-42" of
Food Products with certain conditions.

(¢) The quantum of foreign currency eamed from
export of soya-cake during 2002-03 and 2003-04 and till
date is as under:-

Year Value in Rs. Crores
2002-03 1336.23
2003-04 3043.24
Apr'04-Sep'04 996.67

(Source: DGCI&S, Kolkata)

(d) and (e) Only soya flour products packed in unit
containers attract excise duty, Almost all other soyabean
products are exempt from excise duty. No proposal is under
consideration of the Govemment for increasing the
concession in excise duty on soya products.

[English]
Sports Organisations

*273. SHRI ANANTH KUMAR : Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state :

(a) number of persons without any sports' back-
ground holding office in various sport's organisations;

(b) any specific reasons for such practice;

(c) whether there is any policy to take veteran sport
persons in gports orgnizations; and

(d) if nat, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
OVERSEAS INDIAN AFFAIRS (SHR! JAGDISH TYTLER) :
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(a) As per informfition received from 54 National Sports
Federations/Associations, out of total 272 functionaries,
191 have proven track record in the field of sports and
81 do not have sparts back ground.

(b) The office bearers of National Sports Federa-
tions (NSFs), which are autonomous societies registgred
under the Societies Registration Act, 1860, are elected
as per the Constitutions of the respective NSFs. Any
person eligible for election, as per their constitution, can
contest.

(¢) No, Sir.

(d) As indicated in (b) above elections of office
bearers are held as per the constitution of the concemed
NSF. Any person eligible under their Constitution, including
veteran sports persons, can contest. Since Sports is a State
subject, the Central Government has no mandate to frame
a policy for induction of veteran sports persons in these
National level Sports Federations/Associations.

Master Plan for Delhi, 2021

*274. SHRI HARIN PATHAK :
PROF. VIJAY KUMAR MALHOTRA :

Will the Minister of URBAN DEVELOPMENT be
pleased to state :

(a) whether the Government of NCT of Delhi has
demanded the monitoring powers in regard to implemen-
tation of Master Plan for Delhi, 2021 as reported in the
Asian Age dated January 21, 2005;

(b) if so, the facts thereof and reaction of the Union

Government thereto;

(c) whether the Master Plan for Dethi, 2021 suffers
from several lacunae particularly in terms of expertise,
Incongmlty between visions and reasons and vagueness;

(d) if so, the details thereof and reasons there-
for;

CHAITRA 01, 1927 (Saka)
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(e) the manner in which the Master Plan for Delhi,
2021 is an improvement on the earlier Plan;

() the steps taken to piug the loopholes and to
make it more realistic and fruitful;

(g) whether it has been recommended in the said
Plan that industries running in non-conforming areas be
shifted out of Delhi; and

(h) # so, the reaction of the Government
thereto?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) No proposal to this effect has been
received by the Ministry of Urban Development from the
Government of NCT of Delhi.

(b) In view of reply to part (a) above, does not

arise.

(c) and (d) No, Sir. DDA has reported that the draft
MPD-2021 has been prepared after extensive consultation
with various experts and professional organizations as well
as agencies like the Government of National Capital
Territory of Delhi, National Capital Region
Planning Board, Municipal Corporation of Delhi, New Delhi
Municipal Council, etc. Inputs from general public have
also been obtained. 12 Sub-Groups comprising of experts
and professionals in different fields were constituted by
DDA to submit their recommendations and suggestions in
respect of various aspects of the plan which have been
duly considered. In addition, five seminars were held to
elicit views/suggestions of elected representatives and
professional representatives of local bodies, NGOs etc.
Specific studies by professional institutes were also

commigsioned by DDA.

(e) and (f) The draft Master Plan of Delhi-2021 (MPD-
2021) visualises Delhi as a global metropolis with
improved quality of life in a sustainable environment.
Towards this goal the plan has inter-alia, provided for
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measures to meet the population growth and in-migration
to Delhi; adequate housing particularly for the weaker
sections of the society; addressing the problems of small
enterprises particularly in the unorganized informal sector,
effectively dealing with the issue of slums; regeneration of
the old and dilapidated areas of the city; provision of
adequate Infrastructural services; conservation of the
environment; preservation of cityscape and heritage by
blending it with modern patterns of development; public-
private and community participation in development
matters; etc. The draft plan has been prepared drawing
lessons from the experiences of the past Master Plan and
keeping In view the present conditions.

(g9 and (h) Draft MPD-2021 provides for re-
development of non-conforming clusters of industrial
concentration of minimum 4 hectares of contiguous areas
in which more than 70% plots are under manufacturing

activity.
Universalization of Elementary Education

*275. SHRI PRABHUNATH SINGH :
DR. LAXMINARAYAN PANDEY :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) the year by which the Govemment would
achieve the target of universalisation of elementary
education;

(b) the steps taken and progress achieved in this
direction so far;

(c) the reasons for failure in achieving parity
between the girls and boys for admitting them in schools
by the year 200S;

(d) the time by which this objective is likely to be
achieved;

(e) whether thers is any plan to constitute a National
Commission for Education; )
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() if so, the details thereof;

(g) whether the Govemment has received any
proposals for enhancing the Central grant under the above
scheme,

(h) if so, the details thereof and the reaction of the

Govermnment thereon;

(i)  whether the funds allocated to States during the
last three years have been utilized; and

(i) if so, State-wise details thereof ?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH) : (a) Centrally sponsored
scheme of Sarva Shiksha Abhiyan aims to achieve
Universal Elementary Education by the year 2010.

(b) Sarva Shiksha Abhiyan, Mid Day Meal and
Kasturba Gandhi Balika Vidalaya are the main schemes
being implemented to achieve Universal Elementary
Education. Gross Enrolment Ratio for the year 2002-03 for
Primary (Class I-V) and Elementary (Class I-VIll) stages
was 95.4% and 82.5% respectively.

(c) Gender Gap in Gross Enrolment Ratio at the
Elementary stage has declined significantly from 22
percentage points in 1992-93 to 6.1 percentage points in
2002-03.

(d) Sarva Shiksha Abhiyan aims to bridge gender
gap at Primary and Elementary Stages by 2007 and 2010,
respectively.

(e) and (f) Setting up of a National Commission on
Education is being examined.

(g) and (h) Central Plan allocation for Sarva Shiksha
Abhiyan in 2004-05 has been increased from Rs. 3057
crores to Rs. 5079 crores.

(i) and (j) State-wise funds allocated and utilized under
Sarva Shiksha Abhiyan during the last three years are
given in the enclosed statement.
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Statemnent
Amount of Central grants released and total
expendiure under Sarva Shiksha Abhiyan
from 2001-02 to 2003-04

Sl Name of the Grants released to states and

No. State Total Expenditure incurred by
them (against central and state
share during 2001-02 to
2003-04 under Sarva Shiksha
Abhiyan
QGrants Total
released by Expenditure
Central against
Government  Central and
(Rupeses in State Share*
takhe) (Rupeds in
lakhs)
1 2 3 4
1. Andhra Pradesh 20396.18 26420.17
2. Assam 22647.49 27158.7
3. Arunachal Pradesh 5560.52 1454.46
4. Bihar 30395.645 28141.92
5. Chhattisgarh 10637.96 10040.99
8. Goa # 0 0
7. Gujarat 27750.54 25920.3
8. Haryana 9996.44 11522.86
9. Himachal Pradesh 7932.23 9112.65
10. Jammu and Kashmir 7430.21 7926.82
15301.26 15338.83

11. Jharkhand
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1 2 3 4
12. Karnataka 21501.18 23186.3
13. Kerala 82988.01 0439.23
14. Madhya Pradesh 49145.97 48878
15. Maharashtra 36345.08 468579.26
16. Manipur 808.83 0
17. Meghalaya 2364.73 2920.33
18. Mizoram 2518.22 1603.5
19. Nagaland 1048.835 186.33
20. Orissa 18843.99 18473.62
21. Punjab 17089.826 18797.28
22. Rajasthan 25042.93 26997.1.
23. Sikkim 794.92 825.61 |
24, Tamil Nadu 26893.67 35407.36
.25. Tripura 4406.1389 6325.19
26. Uttaranchal 6809.47 8422.97
27. Uttar Pradesh 681952.03 76717.54
28. West Bengal 29234.63 22094.21
29. Andaman and Nicobar 298.64 433.11
Islands
30. Chandigarh 224.54 198.98
31. Dadra and Nagar Haveli 447.42 1.21
32. Daman and Diu 12 12
33. Defhi 2120.89 818
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34. Lakshadweep 48.29 0

35. Pondicherry 305.89 139.22
Total 475503.6939 508185.95

* ' Funds available with States for SSA include the State
share released by the State Government in addition
to the Central grants,

# Goa is yet to submit proposals for Central assistance
under SSA.

National Reconstruction Corps

*276. SHRI B. VINOD KUMAR : Will the Minister
of YOUTHS AFFAIRS AND SPORTS be pleased to
state :

(a) whether the Government has created "National
Reconstruction Corps" to provide opportunity to youth to
participate on a voluntary basis in the process of national
development;

(b) Iif so, the details thereof;
(¢c) the number of units of Corps at present;

(d) the funds allocated to Corps during the last three
years and thereafter, State-wise;

(e) whether the Government proposes to set up
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units of National Reconstruction. Corps in all Universities/
Colleges in the country, and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
OVERSEAS INDIAN AFFAIRS (SHRI JAGDISH TYTLER) :
(@) The Government had implemented the National
Reconstruction Corps(NRC) Scheme through Nehru Yuva
Kendra Sangathan(NYKS) on a pilot basis for a period of
two years i.e. from 1.4.2001 to 31.3.2003. A list containing
districts covered under the scheme during the period is
given at statement-l.

(b) The NRC Scheme was designed to inculcate the
spirit of patriotism .and voluntarism in the society and to
hamess the full flow of vial youth energy in constructive
channels. The NRC scheme had the twin objectives of man
making and nation building. Under the scheme, volunteers
were engaged at a monthly honorarium of Rs.1000/-p.m.
to implement the identified projects.

(¢) Nil.

(d) Funds were released under the scheme to
Nehru Yuva Kendra Sangathan for the programmes in
different States. A list containing State-wise allocation for
2001-02 and 2002-03 is at statement-ll. No funds have
been released during 2003-2004.

() No, Sir.

(f Does not arise.

Statement-|

State and District-wise list of 76 NRC District of 2001-02 and 40 NRC Districts of 2002-03

Sl.  Name of State Sl. Name of the NRC District of Si. Name of the NRC District of
No. Na. the year 2001-02 No. the year 2002-03

1 2 3 4 5 -6

1.  Andhra Pradesh -1 East Godavari 1. Anantapur
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2. Hyderabad 2. Mahaboob Nagar
3. Karimnagar
4. Vishakhapatnam
2. Arunachal Pradesh 5. Tezu (Lohit) 3. Dibrugarh
3. Assam 6. Cachar 4, Sonitpur (Texpur)
7. Guwahati (Kamrup)
8. Nagaon
4. Bihar 9. Jahanabad 5. Bhagalpur
10. Kishangan] 6. Katihar
11.  Nalanda 7. Motihari
12.  Nawada
13. Patna
14.  Sitamarhi
5.  Chhattisgarh 15. Kanker 8. Bilaspur
16. Sarguja 9. Rajnadgaon
6. Delhi 17. Alipur
18.  Mehrauli
7. Gujarat 19.  Gandhinagar 10. Kutch
8. Himachal Pradesh 20. Sirmour (Nahan) 1. Bilaspur
21.  Una
9. Haryana 22. Namaul 12. QGurgaon
10. Jammu and Kashmir 23. Leh
Udhampur

24.
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11.  Jharkhand 25. Dumka 13. Lohardaga
26. Gumla 14, Palamu
27. Hazaribagh
12. Kamataka 28. Bihar 15. Bangalore (Urban)
28. Bijapur 16. Udupi (Mangalore)
30. Shimoga
13. Kerala 31.  Kasargod 17. Kozhikode
32. Wayanad
14. Madhya Pradesh Bhopal 18. Balaghat
Chhattarpur 19. Damoh
Gwalior 20. Dewas
Jabalpur 21. Dhar
37.  Jhabua 22. Sehore
38. Seoni
39. Shahdol
40. Tikamgarh
15. Maharashtra 41. Beed 23. Amravati
42.  Gadchiroli
Jalna
Mumbia (Kalyan)
Sindhudurg
16. Manipur Bishenpur 24, Tamenglong
- 47.

17. Meghalaya

West Garo Hills
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18. Mizoram 48.  Lunglei
19. Nagaland 49. Kohima 25. Mon
20. Orissa 50.  Bolangir 26. Keonjhar
51. Kalahandi 27. Sambalpur
52. Khurda (Bubaneshwar) 28. Sundergarh
53. Koraput
54.  Mayurbhanj
65. Nuapada
56.  Phulbani
21. Punjab 57.  Gurdaspyr
22. Rajasthan 58. Bharatpur 29. Baran
59.  Jaipur 30. Kota
60. Jhalawar
61. Sikar
23.. Sikkim 62.  Gangtok 31. Sikkim (West)
24. Tamil Nadu 63. Kancheepuram (Parambulur) 32. Coimbatore
64. Chennai (Rural) 33. Nilgiri
65. Kanyakumarl
66. Rammanathpuram
67.  Tiruchirapailli
25. Tripura 68. N.Tripura (Dharamnagar) 34. Udaipur (S Tripura)
26. Uttar Pradesh. 69. Banda 35. Bavreily
70. Kanpw 36. Hamirpur
71.  Lalitpur a7

- Jalaun
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72. Lucknow 38. Jhansi

73. Mathura

74.  Meerut

75.  Pillibhit
27. Uttaranchal 76 Tehri Garwal 39. Uttarkashi

40. Rudraprayag
Statement-l ) 2 3 .
Si State Funds Allocated in Rs. 14. Uttaranchal 367339 3064027
No.
2001-2002  2002-2003 15. Assam 3409036 6056317

1 2 3 4 16. Arunachal Pradesh 1076540 1323480
). Haryana 1068000 1764066 17. Manipur 1106792 2126740
2. Himachal Pradesh 2139000 2865637 18. Meghalya 1089106 1278000
3. Jammu and Kashmir 2164000 1845500 19. Nagaland 1090500 2326766
4. Punjab 1045000 982550 20. Mizoram 1093195 1222394
5. Rajasthan 4328000 5295808 21. Tripura 990000 2325000
8. Chandigarh/UT 0 2700 22. Bihar 6654000 11500332
7. Delhi 2321625 2274200 23. Jharkhahd 3246000 6253764
8. Andhra Pradesh 4391000 6717960 24. Orissa 7581000 11796413
9. Kamataka 3165389 4718675 25. Gujarat 1082000 2063693
10. Kerala ' 2237000 3480500 " 28. Madhya'‘Pradesh 8911500 16808869
11. Tamil Nadu $967125 6959879 27. Chhattiegarh 2166000 4911683
12. Pondicherry 0 0 28. Maharashtra 5697250" 8493225
13, 12697470 29. Goa 0 0

Uttar Pradesh

7908177
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30. Dadra and Nagar Haveli 1] 0]
3{. Andaman and Nicobar Islands 0 0
32. West Bengal 958875 316745
33. Sikkim 1107427 2610896
34. Lakshdweep 0 0
35. Daman and Diu 0 0

Deemed University Status
to Universities

*277. SHRI CHANDRA BHUSHAN SINGH :
SHRI ABDULLAKUTTY :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) the details of universities given deemed university
status so far;

(b) whether the proposals to accord deemed
university status to some other universities are pending
with the Government;

(c) the details of proposals received from various
State Governments as on 31st March, 2004 and thereatfter,
State-wise; and

(d) the action taken by the University Grants
Commission thereon?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH) : (a) to (d) The
Central Govemment is empowered by the University
Grants Commission (UGC) Act, 1956 to notify an Institution
for higher education, other than a University, as a ‘Deemed
to be University’, on the advice of the UGC. A list of
institutions granted Deemed to be University status so far
is at statement-|.

According to the UGC, thirteen proposails are pending

to Questions 94

for a decision by the Commission. The State-wise list of
the proposals received from various educational Institutes
of higher learning for granting ‘Deemed to be University'
status is at statement-ll. The UGC has constituted a
Screening Committee for the preliminary examination of
such proposals. The Screening Committee has so far short-
listed 23 institutions for visit by the UGC's Expert
Committee for an “on the spot” assessment. The
Commission has also set up a Review Committee to
consider representations from institutions whose proposals
have not been cleared by the Screening Committee.

Statement-|

List of Deemed to be Universities

S.No. Name of Institutions

Andhra Pradesh

1. Central Institute of English and Foreign Languages,
Hyderabad.

2. Rashtriya Sanskrit Vidyapeeth, Tirupati.

3 Shri Sathya Sai Institute of Higher Leaming,

Prasanthi Nilayam.

4. International Institute of Information Technology,
Hyderabad.

5. National Institute of Technology, Warangal.
Assam

6. National Institute of Technology, Silchar, Assam.
Bihar

7. Bihar Yoga Bharati, Munger.
Chandigarh

8. Punjab Engineering Coliege, Chandigarh.
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Gujarat 25.  Jawaharlal Nehru Céritre for Advanced Scientific
Research, Bangalore.
9. Gujarat Vidyapith, Ahmedabad.
26. International Institute of Information Technology,
10. Dharmsinh Desai Institute of Technology, Nadiad. Bangalore.
1. Sardar Vallabhbhai National Institute of Technology, Kerala
Surat.
27. National Institute of Technology, Calicut.
Haryena
hya Pradesh
12. National Dairy Research Institute, Kamnal. Madhya
13, National Brain Research Centre, Gurgaon. 28. Lakshmibai National Institute of Physical Education,
Gwalior.
14 National Institute of Technology, Kurukshetra.
29. Indian Institute of Information Technology and
Himachal Pradesh Management, Gwalior.
15. National Institute of Technology, Hamirpur. 30. Maulana Azad National Institute of Technology,
Bhopal.
Jammu and Kashmir
Maharashtra
16. National Institute of Technology, Srinagar.
31. Bharati Vidyapeeth, Pune.
Jharkhand dyapee
32. Cerfire Institute of Fisheries Education, Mumabai.
17. Birla Institute of Technology, Mesra, Ranchi.
18, Ihdian School of Mines, Dhanbad. as. Deccan College Post-Graduate and Research
Institute, Pune.
19. National Institute of Technoiogy, Jamshedpur.
34. Gokhale Institute of Politics and Economics, Pune.
Kernataka
35. Indira Gandhi Institute for Development Research,
20. Indian Institute of Science, Bangalore. Mumbai.
21. Manipal Academy of Higher Education, Manipal. 36. Institute Armament Technology, Pune.
22. National Institute of Mental Heaith and Neuro a7. international Institute for Population Sciences,
Science, Bangalore. Mumbai.
23. Swami Vivekanenddé Yoga Anuséndhana 38. Tata institute of Social Sciences, Mumbai.
Samsthana, Bangalore.
39. Tilak Maharashtra Vidyapeeth, Pune.
24, National Institute of Technology Karnataka,
Surdthkal. ’ 40. Tata Institute of .Fundamental Research, Mumbai.




to Questions 98

97 Written Answers CHAITRA 01, 1927 (Saka)
1 2 1 2
41, SYMBIOSIS International Educational Centre, 56. Malaviya National Institute of Technology,
Pune. Jaipur.
42. Padmashree Dr. D.Y. Patil Vidyapeeth, Nerul, Navi 57. Mody Institute of Technology and Science,
Mumbai. Lakshmangarh, Rajasthan.
43. Visvesvaraya National Institute of Technology, Tamil Nadu
Nagpur.
58. Avinashillingam Institute for Home Science and
44, Narsee Monjee Institute of Management Studies, Higher Education for Women, Coimbatore.
Mumbai.
59. Gandhigram Rural Institute, Gandhigram.
45. Dr. D.Y. Patil Vidyapeeth, Pimpri, Pune.
60. Sri  Chandrasekharendra Saraswathi Vishwa
46. Pravara Institute of Medical Sciences, Loni, Dist. Mahavidyalaya, Kanchipuram.
Ahmednagar.
61. Sri Ramachandra Medical College and Research
Orissa Institute, Chennai.
47. National Institute of Technology, Rourkela. 62. Vinayaka Mission's Research Foundation, Salem.
48. Kalinga Institute of Industrial Technology, 63. Shanmugha Arts, Science, Technology and
Bhubaneshwar. Research Academy (SASTRA), Thanjavur.
Punjab 64. Vellore Institute of Technology, Vellore.
49, Thapar Institute of Engineering and Technology, 65. Sathyabama Institute of Science and Technology,
Patiala. Chennai.
50. Dr. B.R. Ambedkar National Institute of Technology, 66. Bharath Institute of Higher Education and Research,
Jalandhar. Chennai.
Rajasthan 67. SRM Institute of Science and Technology, Chennai.
51.  Banasthall Vidyapapith, Banasthali 68.  Amrita Vishwa Vidyapeetham, Coimbatore.
52. Birla Institute of Technology and Science, Pilani. 69. Dr. MGR Educational and Research Institute,
Chennai.
53. Janardan Rai Nagar Rajasthan Vidyapith, Udaipur.
70. National Institute of Technology, Tiruchirapalli
54. Jain Viswa Bharati Institute, Ladnun. Tamil Nadu.
§5. institute of Advanced Studies in Education of 71. Mesenakshi Academy of Higher Education and

Gandhi Vidya Mandir, Sardarshah.

Research, Chennal.
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72. Karunya Institute of Science and Technology, 87. Jamia Hamdard, New Delhi.
Coimbatore.
88. Schoo! of Planning and Architecture, New Delhi.
73. Saveetha Institute of Medical and Technical
Sciences, Chennal. 89. Shri Lal Bahadur Shastri Rashtriya Sanskrit
Vidyapeeth, New Delhi.
Uttaranchal
90. National Museum, Institute of the History of A,
74. Forest Research Institute, Dehradun. Conservation and Museology, New Delhi.
75. Gurukul Kangri Vishwavidyalaya, Haridwar. 91. TERI School of Advanced Study, New Delhi.
Uttar Pradesh 92, Rashtriya Sanskrit Sansthan, New Delhi.
76. Central Institute of Higher Tibetan Studies, 93. Indian Institute of Foreign Trade, New Delhi.
Samath.
94. Indian Law Institute, New Delhi.
77. Dayalbagh Educational Institute, Dayalbagh,
Agra. 95. National School of Drama, New Delhi.
78. Indian Veterinary Research Institute, lzatnagar. Statement-Il
79. Allahabad Agricultural Institute, Allahabad. State-wise list of Proposals received for grant of
Deemed to be University Status
80. Indian Institute of Information Technology,
Allahabad. SI.No. Name of Institutions
81. Bhatkhande Music Institute, Lucknow. 1 o
82. Motilal Nehru National Institute of Technology,
Allahabad. Andhra Pradesh
83. Jaypee Institute of Information Technology, NOIDA. 1. National Institute of Tourism and Hospitality
Management, Hyderabad:
West Bengal
2. Iinstitute for Development and Research in
84. Ramakrishna Mission Vivekananda Educational Banking Technology, Hyderabad.
and Research Institute, Belur Math, Howrah.
3. National Institute for the Mentally Handicapped,
85. National Institute of Technology, Durgapur, West Secunderabad.
Bengal.
4. Sweekar Rehabilitation Institute for Handicapped,
New Delhi Secunderabad.
86. Indian Agricultural Research Institute, New Delhi.

5. South Asia International Institute, Hyderabad.
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6. Montessori Mahila Kalasala, Vijaywada. 24. Institute of Marketing and Management, New
Delhi.
Arunachal Pradesh
25. NIIT, New Delhi.
7. North Eastern Regional Institute of Science and
Technology, Iltanagar. 26. Delhi Institute of Pharmaceutical Sciences and
Research, Delhi.
Bihar
27. Triveni Educational and Social Welfare Society,
8. National Institute of Technology, Patna. New Delhi
9. Nav Nalanda Mahavihar, Nalanda, Bihar. Gujarat
Delhi . N
28. Sumandeep Medical University by KM. Shah
10. National Institute of Health and Family Waelfare. Charitable Trust, Vadodara, Gujarat.
1. Intemational Management Institute. 29. Centre for Environmental Planning and Technology
(CEPT), Ahmedabad.
12. National Institute of Fashion Technology.
Haryana
13. Apeejay Education Society, Jai Singh Road.
30. National Power Training Institute, Faridabad.
14, Netaji Subhas Institute of Technology.
31. Shri Baba Mast Nath Ayurvedic and Sansthan,
15. National Council of Hotel Management and Asthal Bohar, Rohtak.
Catering Technology, New Delhi.
32. Sushant School of Arts and Architecture,
16. “‘AMITY", New Delhi. Gurgaon.
17. Rail Foundation, New Delhi. Jammu and Kashmir
18. Council of Scientific and Industrial Research. 33. Central Institute of Buddhist Studis Leh, Ladakh.
19. Indian Institute of Mass Communication, New 34, Model Institute of Education and Research,
Delhi. Jammu.
20. Intemational Centre of Gandhian Studies and Jharkhand
Research, New Delhi.
35. Cambridge Institute of Technology. Jharkhand.
21. Indian Institute of Finance, New Delhi.
36. Xavier Labour Relations Institute (XLRI),
22. NCERT, New Delhi. Jamshedpur.
23. Jagan Institute of Management Studies, New ar. National Institute of Foundry and Forge Technology,

Delhi.

Ranchi.




103 Written Answers MARCH 22, 2005 to Questions 104
1 2 1 2
Karnataka 54, Madhav Institute of Technology and Science,
Gwalior.
38. K.L.E. Academy of Higher Educatiion, Belgaum.
55. Shri Govindram Seksaria institute of Technology
39. Kamnataka Chitrakala Parishath, Bangalore. and Science. Indore
40. JSS Mahavidyapeetha, Mysore. 56. Swami Vivekanand University for Modern and
41. Jain Group of Institutions, Bangalore. Spiritual Sciences, Gwalior.
42, Narayana Hrudayalaya Institute of Medical Maharashtra
Sciences, Bangalore. ‘ . .
57. Shirdi Sai Institute of Information Technology,
43, Muniyal Institute of Ayurveda Medical Sciences, Ahmed Nagar.
Manipal.
58. Chatrapati Shahu Central Institute of Business
44, Bljapur Liberal District Educational Association's Education and Research (SIBER), Kolhapur.
Academy of Higher Education, Bijapur.
59. Krishna Institute of Medical Sciences, Karad.
Kerala
60. Anjuman-|-Islam, Mumbai.
45. Regional Cancer Centre, Thiruvananthapuram.
61. Shri  Chatrapati Shivaji Academy of Higher
48. Kerala Kalamandalam, Kerala. Education, Pune.
47. Malabar Institute of Rehabilitation and Technology, 62. National Institute of Construction Management
Kerala. and Research, Pune.
48. SCMS Institute of Management and Technology 63. Navgan Shikshan Sansthan, Rajuri, Distt. Beed.
(SIMAT), Cochin.
64. Hyderabad (Sind) National Collegiate Board,
49. Pushpagiri Medical Society, Tiruvalla, Kerala. Mumbai.
50. Mar Baselios Academy of Higher Education, 65. Kaivalyadhama SMYM Samiti, Lonavia, Pune.
Kerala.
66. Homi Bhabha National Institute, Mumbai.
Madhya Pradesh
67. Ali Yavar Jung National Institute for the Hearing
51. Indian Institute of Tourism and Travel Management, Handicapped, Mumbai.
Gwalior.
68. Mahatma Gandhi Mission, Aurangabad.
52. Shri Vaishnav Educational and Charitable Trust,
Indore. 69. DY Patil Education Society, Kolhapur.
53. College of Materials Management, Jabalpur. 70. Godavari Foundationm Jalgam.
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71. Atal Bihari Vidyapeeth, Mumbai. 86. Periyar Maniammai Institute of Science and
Technology, Chennai.
72. Datta Meghe Institute of Medical Sciences,
Nagpur. 87. R.V.S. College of Engg. and Technology, Dindigul.
Orissa 8s. R.S.V. Educational Trust, Sulur, Coimbatore.
73. Shiksha ‘O’ Anushandhan, Bhubaneshwar. 89. Park College of Engineering and Technology,
Coimbatore.
Pondicherry
90. Santosh World Medical Academy, Chennai.
74. Manakula Vinatyagar Engineering College,
Madagadiet, Pondicherry. 91. Madras School of Economics, Chennai.
Pup]ab 92. Institute for Financial Management and Research,
Chennai.
75. Apeejay College of Fina Arts, Jalandhar.
. . 93. Ponnaiyah Ramajayam Institute of Science and
76. Guru Nanak Dev Engineering College, Ludhiana. .
Technology, Thanjavur.
77. Centre for Electronics Design and Technology of
. . 94. Park's College, Tirupur.
India, Mohali.
95. Hindustan Institute of Technol d Science,
78. Sant Longwal Institute of Engineering and " ° clogy an ce
Padur, Chennai.
Technology, Sangrur.
Rajasthan 96. Noorul Islam College of Engineering, Kumaracoil.
79. Shri Digambar Jain Adarsh Mahila Sanskrit Post o7. Rajas Dental College, Vedakangulam.
Graduate College, Shri Mahavirjee. 98.  Tamilnadu College of  Engineering,
80. LNM Institute of Information Technology, Jaipur. Kurumathampattl, Coimbatore.
81, Pacific Dental College and Hospital, Udaipur. 99. Central Institute of Plastics Engineering, Guindy,
Chennai.
82. Maharana Bhupal Vishwavidyalaya, Udaipur.
100. Sree Mookambika (DU), Padanilam, Kanya-
Tamil Nadu kumari.
83. Ayya Nadar Janaki Ammal College, Sivakasi. 101.  Aruimigu Kalasalingam College of Enginering,
) Virudhunagar District.
84. Rajas Engineering College, Vadankangulam. A
102. Vel Tech Rangarajan Dr. Sakunthala, Chennai.
85. Shri Venkateshwara College of Engineering,
Sriperumbudur. 103. Vel Institute of Technology, Chennai.
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104. Indira Gandhi Institute of Educational Research
and Higher Education, Coimbatore.

105. Karpaggam Arts and Science College, Coimbatore.
106. Jaypiaar Engineering College, Chennai.
Uttar Pradesh

107. Sobhit Institute of Engineeirng and Technology,
Meerut.

108. IILM Academy of Higher Leaning, Greater Noida.

109. Footware Design and Development Institute,
Noida.

110. Fateh Chand Sanatan Dharma P.S. Society,
Muzaffarnagar.

West Bengal
11, Society for Mental Health and Care, Burdwan.

112.  Ramakrishna Vivekananda Mission, 24 Paragans
(North).

113.- Ananda Niketan Institute of Special Education and
Research, Katwa Distt., Burdwan.

114, Indian Institute of Social Welfare and Business
Management, Kolkata.

Funding Gap In Implementing
Sarva Shiksha Abhiyan

*278. SHRI RANEN BARMAN :
SHRI ASADUDDIN OWAISI :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whethp( the Government is facing a huge
funding gap to raise 12000 crores in implementing the
Sarva Shiksha Abhiyan and Mid Day Meal Project;
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(b) if so, the details thereof,

(c) whether 2% educational cess imposed on
Central taxes has not been able to meet the fund gap;

(d) if so, the details thereof; and

(e) the steps taken or being taken by the Government
to fill the funding gap to meet the growing demand of
education in the country?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH) : {a) to (e) Budget
provision for 2005-06 for Sarva Shiksha Abhiyan and Mid
Day Meal Schemes (including amount allocable out of the
lump sum provision for the North East) is Rs.11145.26
Crores which is Rs. 6413.18 Crores or 135.5% more than
the provision made in the Budget for 2004-05. With this
significantly higher provision in 2005-08, which has
become possible due to imposition of the Education Cess,
requirements of the two Schemes for 2005-06 have been
almost fully provided for.

Foreign Aid for Infrastructural Development

*279. SHRI SUKDEO PASWAN : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) whether the Union Govemment has received
proposals and projects from the various State Governments
for foreign aids for infrastructural development in Municipal
Areas during the last three years;

(b) if so, the details of these projects, State-

wise;

() whether the Jal Parishad, Patna has also
submitted one such project of Rs. 1670 crores aided by
JBIC, Japan under “Samvakit Vikas Yojana";

(d) if so, the status of this project as same is pending
since November, 2002;

(e) the reasons for delay in ciudnq the said
project;
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(fy the time by which the proposal is likely to be
cleared?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) Yes, Sir.

(b) The State-wise details of the projects are given
in the enclosed statement.

(c) VYes, Sir.

(d) The Bihar Rajya Jal Parishad (BRJP), Patna,
forwarded a project proposal for Integrated Development
of Patna town at a total cost of Rs. 1669.89 crores for
seeking external assistance in September, 2002. The
scheme was scrutinized and technical comments were
forwarded to State Government in January 2003 for
modifying the scheme. The modified project proposal was
received in the Ministry in March, 2003 and recommended
to Department of Economic Affairs (DEA) in April, 2003 for
seeking assistance from Japan Bank for International
Cooperation (JBIC). The revised estimated cost is
Rs. 1492.10 crores.

CHAITRA 01, 1927 (Saka)
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The above proposal consists of two modules viz.
Module | and Module Il. The estimated cost of Module-|
is Rs. 874.2 crore and that of Module-Il is Rs. 617.9 crore.
At present external funding is being sought for Module |
only.

This Ministry recommended the project for inclusion
under JBIC rolling plan in year 2003 as well as in the year
2004. However, the project was not selected by JBIC for
funding. The project has been recommended again for
consideration under JBIC rolling plan in February, 2005.
The prerogative of selection of projects lies with JBIC.

However, the Government of Bihar requested in
December 2004 to Government of India to pose the
aforesaid project to World Bank/ADB also. This Ministry
has, accordingly, recommended to it Deptt. of Economic
Affairs.

(e) and (f) There has been no delay in clearing the
project. However, the selection of project(s) depends on
their techno economic feasibility and inter-se-priority
assigned to them by the Gowt. of India and the- funding
agencies.

Statement

List of Project Proposals Received from the State Govts. for Consideration for External
Assisstance during Last Three Years (2001-02 to 2004-2005)

SlI.No. Name of the project Year of Cost
(State-wise) Receipt (Rs. in crores)

1 2 3 4
Karnataka

1. Cauvery Water Supply Project State-ll, Ph. Il for Bangalore City 2001 3672.10

2. Water Supply and Under Ground Drainage (UGD) projects for 10 2002 1228.63
towns in Karnataka

3. Proposed Kamataka Urban Water Supply and Sanitation Sector 2003 211.59

Improvement Project — Kamataka
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4. Bangalore Metro Rail Project (Karnataka) 2003 5600.00
Pondicherry

5. Comprehensive Water Supply Scheme and Under Ground Drainage 2003 163.00
Scheme for Pondicherry Town
Tamil Nadu

6. Water Supply Improvement Scheme for Dindigul Town and other 2002 105.00
beneficiaries Tamil Nadu

7. il Chennai Water Supply and Sanitation project Chennai 2003 750.00

8. Construction of 530 MLD Water Treatment Plant at Chembarambaka, 2002 134.90
Chennai
Andhra Pradesh

9. Hyderabad Metropolitan Water Supply and Sewerage Project Hyderabad 2004 2000.00

10. Restoration and Management of Hussain Sagar Lake, Hyderabad, 2004 1.44 per year
Andra Pradesh
Uttar Pradesh

1. Water Supply Sewarage Drainage and SWM Project for U.P. 2004 634.66
Punjab

12. Augmentation and Extension of water supply, sewerage and sewage 2003 1348.00
treatment and SWM facilities in 12 towns of Punjab

13. Protect development Facllity Loan for Augmentation and extension of 2004 64.00
Water Supply and Sewage treatment and SWM in 22 town in Punjab
Jammu and Kashmir

14. Sewserage and Drainage Scheme for Greater Jammu, J&K State 2002 1470.00

15. Sewerage and Drainage Scheme for Greater Srinager, J&K State 2002 1740.00
Bihar

16. Augmentation/improving Water Supply, sewerage drainage and SWM 2002 1492.20

in Patna City




113 Written Answers CHAITRA 01, 1927 (Saka) to. Questions 114

1 2 3 4
Rajasthan

17. Jaipur Bisalpur Water Supply Scheme Jaipur 2002 483.00

18. Project for Ajmer Bisalpur® Urban Water Supply Scheme Phase-Il, 2005 834.36
Rajasthan '

19. Greater Guwahati Water Supply Scheme, Guwabhati 2003 399.40
Goa

20. Augmentation of Water Supply and Sanitation in Goa 2003 681.00
Maharashtra

21. Mumbai Sewage Disposal Project (MSDP) Stage || 2004 2376.00

22. Project proposal for Maharashtra Urban Water Supply and 2005 7000.00
Sanitation Project Maharashtra

23. Infrastructure Development Program including roads for Sangli, 2005 463.71
Miraj and Kupwad Municipal Corporation in Maharashtra

24. Integrated Project for Pune Redevelopment 2005 1000.00
Kerala

25. Project concept of augmentation of Kochi Water Supply Scheme 2004 520.00
KOCHI

26. Project proposal for Water Supply Improvements and Sewerage 2004 743.98
Scheme to KOLLAM
Orissa

27. Proposal for implementation of Sewerage infrastructure services 2004 1213.70
in the town of Bhuvaneshwar, Cuttack, Sambalpur and Berhampur
in state of Orissa
Madhya Pradesh

28. Urban Water Supply and Environmental improvement in 2003 $ 303.50 million

Madhya Pradesh
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Himachal Pradesh -

29. Technical Cooperation Programme for Spatial Planning for 2004 -—
Substainable Development of Urban Areas and Competence
Building in Himachal Pradesh
West Bengal

30. Elevated Mass Rapid Transit System (EMRTS) in Kolkata 2005 2385.20

(West Bengal)

Development of Cities and Towns

*280. SHRI G.M. SIDDESWARA : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) the schemes formulated by the Union Govern-
ment for the development of big and small cities and towns
in the country with State-wise breakup;

(b) the amount spent by the Union Govermnment
under these scheme during the Ninth Five Year Plan, State-
wise;

(c) whether the funds allocated during the said
period were adequate;

(d) if not the details of provisions made for adequate
expenditure on development of big and small cities and
towns during the Tenth Five Year Plan, State-wise; and

(e) the number of cities and towns proposed to be
developed during the said plan period, State-wise?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) The following Centrally Sponsored
Schemes are being administered by the Ministry of Urban
Development for development of big and small cities and
town in the country:—

1. Infrastructural Development in Mega Cities

which is being implemented in Mumbai
(Maharashtra), Kolkata (West Bengal), Banga-
lore (Kamataka), Hyderabad (Andhra Pradesh)
and Chennai (Tamil Nadu).

2. Integrated Development of Small and Medium
Towns (DSMT) implemented in all States.

3.  Lumpsum Provision for the Projects / Schemes
for the Benefit of North Eastern States including
Sikkim.

4.  Accelerated Urban Water Supply Programme
(AUWSP) implemented in all States.

A new Central Sector Scheme of Solid Waste
Management and Drainage to prevent bird menace in ten
selected airfield towng has also been launched in October,
2003 (during Tenth Plan).

(b) The amount released by this Ministry under the
above mentioned Schemes during the Ninth Five Year Plan
is given -below:-

Rs. in crore
Mega City Scheme 424.50
IDSMT Scheme 236.40
AUWSP 291.95
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Lumpsum Provision for Projects/ 84.29
Schemes in North Eastern Region
Solid Waste Management and Drainage Nil
in Airfield Towns (Scheme
. introduced
during
Tenth Plan.)

Statewise details of the amounts released under
above mentioned Schemes are given in the enclosed
statement |, Il, 1l and IV respectively.

(c) to (e) The requirement of funds for urban
development in India is enormous and meeting such
requirement from budgetary sources along would not be
possible, However, keeping in view the critical importance
of planned and harmonious development of cities and
towns in the country, substantially higher allocations have
been made under the Centrally Sponsored Schemes for
development of big and small cities and towns in the Tenth
Plan. A comparison of allocation of funds under various
Schemes during the Ninth and Tenth Plans is given in
enclosed statement V.

Cities and projects are taken up on the recommen-
dations of the State Governments, within the availability of
funds for each State, under various schemes.

Statement-|

Details of Amounts Spent under Mega City
Scheme during Ninth Five Year Plan

(Rs. in -crore)
Sl. Mega City Central Share
No. released
1 2 3
1. Bangalore (Kamataka) 75.29
2. Chennai (Tamil Nadu)

78.42 .
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3. Hyderabad (Andhra Pradesh) 81.79
4. Kolkata (West Bengal) 92.69
5. Mumbai (Maharashtra) 97.76
Total 424.95

Statement-il

Central Assistance Released under IDSMT
Scheme during 9th Plan Period
(1997-98 to 2001-02)

Sl. State Central Assistance
No. Released
(Rs. in lakh)

1 2 3

1. Andhra Pradesh 25é1:82

2. Arunachal Pradesh 61.00

3. Assam 436.27

4. Bihar 250.49

5. Chhattisgarh 468.10

6. Goa 37.50

7. Qujarat 2035.43
Haryana 620.00

9. Himachal Pradesh 394.94

10. Jammu and Kashmir 347.24

11. Jharkhand 0.00

12. Kamnataka 2312.76




119 Written- Answers MARCH 22, 2005 to Questions 120

1 2 3 : i
Centrally Sponsored Accelerated Urban Water

13. Kerala 962.08 SUPP’y Prmmm’ (AUWSP)
14. Madhya Pradesh 1456.01

Sl Name of State Central share
15. Maharashtra 3185.31 No. released during

IX Plan

16. Manipur 110.60 (Rs. in crore)
17. Meghalaya 81.40 1 2 3
18. Mizoram 280.40 1. Andhra Pradesh 3.61
19. Nagaland 121.00 2. Arunachal Pradesh 2.20
20. Orissa 870.34 3. Assam 6.63
21. Punjab 558.99 4. Bihar 5.12
22. Rajasthan 1021.31 §. Chhattisgarh 3.1
23. Sikkim 134.00 6. Goa 0.75

7. Guijarat 11.98
24. Tamil Nadu 1349.03

8. Haryana 15.63
25. Tripura 274.06

9. Himachal Pradesh 7.08
26. Uttaranchal 240.00

10. Jammu and Kashmir 2.46
27. Uttar Pradesh 1855.11

11. Jharkhand 0.00
28. Waest Bengal 1585.31

12. Karnataka 22.08
29. Andaman and Nicobar Islands 0.00

13. Kerala 4.73
30. Dadar and Nagar Haveli 12.00

14. Madhya Pradesh 31.31
31. Daman and Diu 18.00

15. Maharashtra 20.66
32.  Lakshadweep 0.00 16. Manipur 7.62
33.  Pondicherry 30.00 17. Meghalaya ' 2.32

Total ' 23840.40 18. Mizoram 451
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1 2 3 1 2 3
19. Nagaland 3.14 6. Nagaland Nil
20. Orissa 11.65 7. Tripura 16.89
21. Punjab 1.05 8. Sikkim 14.96
22. Rajasthan 13.43
: Total 82.49
23. Sikkim 0.58
Statement-V
24. Tamil Nadu 23.53
Comparison of Alocations Made for Various Schemes
25. Tripura 6.53 during Ninth and Tenth Five Year Plans
26. Uttar Pradesh 71.24 (Rs. in crore)
27. Uttaranchal 3.27
Name of Scheme IX Plan X Plan
28. West Bengal 5.73 Allocation Allocation
Total 291.95 Mega City Scheme 500.00 1050.00
Statement-IV IDSMT 275.00 1304.65
Details of Amounts Spent under the Lumpsum AUWSP 370.00 900.00
Provision for Projects / Schemes in the North
Solid Waste Management - 90.34

Eastern Region and Sikkim during

Ninth Five Year Plan

(Rs. in crore)

Sl State Amount
No. released
1 2 3

1. Arunachal Pradesh 18.15
2. Assam Nil

3. Manipur 2.74
4. Meghalaya 13.46
5. Mizoram 16.27

and Drainage in Airfield Towns

NB: Under the Scheme of Lumpsum Provision for projects/
schemes for the benefit of North Eastem Region and
Sikkim, 10% of gross budgetary support of the Ministry is
eammarked each year for development of urban infrastruc-
ture in North Eastern Region and Sikkim. So far, the
Ministry has allocated full amount under this Scheme to

North Eastern States.

[Translation]

Development of Cities for Providing Basic
Facllities to Urban Poor

2821. SHRI TUKARAM GANPAT RAO RENGE PATIL :
SHRI BIR SINGH MAHATO :
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SHRI SUNIL KUMAR MAHATO :
DR. DHIRENDRA AGARWAL :
SHRI ILYAS AZMI :

SHRI ANJAN KUMAR M. YADAV :
SHRI HARIKEWAL PRASAD :

Will the Minister of URBAN EMPLOYMENT AND
POVERTY ALLEVIATION be pleased to state :

(a) the names of the cities of various States
developed under the programme chalked out for providing
basic facilities to urban poor people during each of the
last three years, State-wise;

(b) the city-wise details of the funds provided by
the Union Government during the said period for this

purpose;

(c)  whether the target fixed by the Union Government
for various States has been achieved;

(d) it so, the details thereof, State-wise; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION
(KUMARI SELJA) : (a) to (e) Slum development being a
State subject, implementation of National Slum
Development Programme (NSDP) rests with the State
Government, and they formulate specific plans, programmes,
schemes for provision of basic amenities, etc. In slum areas
in various towns/cities as per their priorities and make
necessary provision therefor in the State annual plan.
Since the Ministry of Urban Employment and Poverty
Alleviation monitors the implementation of the programme
at State level only, city-wise data is not maintained. The
State-wise details of the funds released during the last
three years under NSDP are given in the statement
enclosed. No targets are fixed for various States under
NSDP.
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Statement

State-wise details of the funds released during the last
three years under National Slum Development
Programme (NSDP)

(Rs. in lakhs)

Sl.No. Name of States 2002-03 2003-04 2004-05

1. Andhra Pradesh 3389.00 3389.00 6581.00

2. Arunachal Pradesh 104.00 104.00 68.79
3. Assam 0.00 219.61 563.41
4. Bihar 1683.00 1683.00 3563.00
5. Chhattisgarh 411.00 411.01 883.00
6. Goa 0.00 0.00 0.00

7. Gujarat 1908.00 1860.89 2253.91
8. Haryana 536.00 536.00 1047.00
9. Himachal Pradesh 76.53 0.00 144.00
10. Jammu and Kashmir 687.00 687.00 934.00
11. Jharkhand 0.00 0.00 0.00

12. Karnataka 2061.50 2061.00 3622.00

13. Kerala 972.00 972.00 2083.00
14. Madhya Pradesh 1568.00 1568.00 3359.00

15. Maharashtra 5500.00 5500.00 10219.00

16. Manipur 0.00 0.00 124.28
17. Meghalaya 16.43° 104.00 99.57
18. Mizoram 104.00 104.00 100.00
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1 2 3 4 5
19. Nagaland 104.00 104.00 100.00
20. Orissa 0.00 0.00 921.00
21. Punjab 0.00 0.00 0.00

22. Rajasthan 1402.00 1402.00 3005.00

23. Sikkim 0.00 104.00 100.00
24. Tamil Nadu 2570.00 26545.40 5457.00
25. Tripura 104.00 104.00 112,00

26. Uttar Pradesh 4010.00 4010.00 8594.00

27. Uttaranchal 173.00° 173.00 369.00

28. West Bengal 3572.00 :3572.00 7075.00

DRS Connection In Educational
Institutions

2822. SHRI DAHYABHAI VALLABHBHAI PATEL : Will
the Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:

(a) whether the scheme for the installation of DRS
connection in the educational institutions of Daman district
in the U.T. of Daman and Diu have been pending for
approval and financial clearance in the Ministry;

(b) if 80, the details thereof;

() the reasons for delay in giving necessary
approval; and

(d) the time by which the proposal is likely to be
cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATM!) : (a) No, Sir.
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(b) to (d) Do not arise.
[English]
N.LE.PA

2823. SHRI IQBAL AHMED SARADGI : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether 13 Educational Institutions in the State
of Kamataka have foreign tie ups;

(b) if so, the details of the foreign Educational
Institutions in India;

(c) i so, whether the study conducted by the
National Institute of Educational Planning and Administration
and commissioned by the Ministry of HRD comes at a time
when the country is by signed any agreement on trade
in services;

(d) if so, whether Bangalore has become 2nd city
for providing Educational Institutions having through
collaborations; and

(e) if so, the total number of the institutions
presently in the country which offering Degrees to the
students from foreign institutions?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) to (c) As per a sample survey conducted by
the National Institute of Educational Planning and
Administration (NIEPA), in thirteen States, there were 13
Educational Institutions in the State of Karnataka with
foreign tie-ups. As per this survey 59 Educational
Institutions from U.K., 66 from USA, 2 from Canada, and
1 each from Australia, Switzerland, France and Europe are
having collaboration in India.

(d) and (e) The Central Government have no such
information.
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[Translation]
Refreshment Amount Under NSS

2824. SHRI SURESH CHANDEL : Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state:

(a)

under NSS scheme being run by the various schools and

the per student amount fixed for refreshment

colleges in the country,

(b) the manner in which the Government ensures

that the refreshment of the fixed amount is distributed
among the students;

(c)

complaints that a number of schools and colleges have

whether the Government has received any

withdrawn the amount meant for refreshment and did not
distribute it among the students;

(d)

if so, the details thereof, and

(e)
regard?

the action taken by the Government in this

THE MINISTER OF STATE OF THE MINISTRY OF
OVERSEAS INDIAN AFFAIRS (SHRI JAGDISH TYTLER,) :
(a) Under National Service Scheme (NSS), a Centrally
Sponsored Scheme being implemented by various
Universities, Colleges and Higher Secondary Schools of
the Country, no amount is fixed for refreshment as such.
However, the existing pattern of expenditure (per volunteers
per annum) on NSS Regular Activities and Special

Camping Programmes is as under:-

Regular Activities Special Camping

Programme
For Normal States Rs. 160/- Rs. 300/-
For N.E. States Rs. 200/ Rs. 400/-

(b) All the NSS programmes are monitored regularly
through Programme Adviser's Cell, located in New Dethi
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and 15 NSS Regional Centres situated in different parts
of the Country.

(c) No complaint has been received in the Ministry in

this regard.
(d) and (e) Do not arise.
[English]

Change in Name of Ajani Raillway
Station of Nagpur

2825. SHRI SUBODH MOHITE : Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Govermnment has received a

proposal for change in name of Ajani railway station of
Nagpur;

(b)

it so, the details thereof, and

the reaction of the Government thereon?

(¢

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : (a)
No, Sir.

(b) and (c) Do not arise.

Extension of Municipalities and NACs to
Fifth Scheduled Areas

2826. SHRI GIRIDHAR GAMANG : Will the Minister ot
URBAN DEVELOPMENT be pleased to state :

(a) the reasons for in extending
provisions of municipality and NACs in Fifth Scheduled
Areas as envisaged in the Article 243 of the Constitu-

tion;

delay

(b) the measures taken by the Government and the
States having Fifth Scheduled Areas so far;

(c) whether the Model Bill for extension of
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municipality to the Scheduled Areas has been for-
mulated on the basis of the committee's recommendations;

and

(d) if so, the time by which the said Bill is likety
to be introduced?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) and (b) In order to extend the provisions
of Part IXA of the Constitution relating to municipalities
to Scheduled Areas, a Bill namely "The Provisions of the
Municipalities (Extension to the Scheduled Areas) Bill,
2001" was introduced by this Ministry in Rajya Sabha
on 30.7.2001. The Bill was referred to the Standing
Committee of Parliament on Urban and Rural
Development for examination and report. The Committee
examined the various provisions of the above Bill and
based on the examination and deliberations with this
Ministry and other stakeholders, the report of the
Committee was finalized and presented in Rajya
Sabha in December, 2003. As recommendations of the
Committee involved further consultation with other
concermed Ministries, the matter was duly referred to them

by this Ministry.

(¢) No Model Bill is required to be formulated

based on the Committee's recommendations.

(d) Question does not arise in view of reply to part
(c) above.

Revision of Scales of Teachers

2827. SHRI JUAL ORAM :
SHRI P. KARUNAKARAN :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether the Government has any proposal to
revise the salary of the University and the College
teachers;
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(b) if so, the proposals received from the State
Governments in that regard,

(c) whether the Government has examined such

proposals;

(d) if so, the decision taken by the Government in
this regard so far, and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) No, Sir.

(b) to (e) Do not arise.
[Translation]

Schemes for Upliftment of
Rural Women

2828. SHRI ILYAS AZMI : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the details of the schemes introduced by the
Government for upliftment of rural women in Uttar Pradesh
during the last five years and the funds allocated during
the said period, year-wise, Scheme-wise;

(b) whether there are certain fixed standards for
determining the introduction of these schemes;

(c) if so, the details thereof and if not, the reasons
therefor; and

(d) the reaction of the Government on the progress
of the scheme implemented for the upliftment of the rural
women in the State?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI
SINGH) : (a) The details of the Schemes introduced for
upliftment of the rural women in Uttar Pradesh are given
in the statement enciosed.
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(b) and (c) Schematic norms for implementation of
these schemes are given in respective schemes and may

be seen at Department's website-www.wcd.nic.in.

(m)

(d) These schemes are being implemented satisfactorily
and are therefore, being continued.

Statement

The Details of Schemes for upliftment of
rural women in Uttar Pradesh

() Swarnjayanti Gram Swarozgar Yojana (SGSY) —
Under

empowerment of rural

this scheme, due focus is given to
woman and their self-
employment. As per the guidelines, 50% of Groups
block should be exclusively

women group. Moreover, 40% of total swarozgaris

formed at level
assisted should be women. An annexure showing
physical and financial progress of SGSY in Uttar
Pradesh since inception upto January 2005 is
enclosed. Percentage of women beneficiaries of
SGSY has been 30.94, 31.93 and 29.33 during
2002-03, 2003-04 and current year (till January)

respectively.

w)
() Support to Training and Employment Programme
for Women (STEP) — Scheme aims at making a
significant impact on women in traditional sectors by
upgrading their skills and providing employment on
a project basis by mobilizing women in viable
groups, arranging for marketing linkages, support
services and access of credit. The target group
covered under the STEP scheme includes the
marginalized, assetless rural women and urban poor.
Details of tund allocated during said period, year-
wise, as under:-

1. 2000-01 Rs. 452.88 lakh

2. 2001-02 Rs. 373.17 lakh

3. 2002-03 Rs. 390.87 lakh
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4. 2003-04 Rs. 208.691 lakh

5. 2004-05 Rs. 254.667 lakh

Swawlamban (NORAD) — The objective of
the programme is to provide training and skill
upgradation to women to facilitate them to obtain
employment or become self-employed on a
sustained basis. The target groups under the scheme
are the poor and needy women and women
from weaker sections of the society, such as
Scheduled Castes and Scheduled Tribes, etc. Detalls

of fund allocated during said period, year-wise, as

under:-

1. 1999-00 Rs. 143.85 lakh

2. 2000-01 Rs. 205.80 lakh

3. 2001-02 Rs. 235.03 lakh

4. 2002-03 Rs. 335.28 lakh

5. 2003-04 Rs. 167.38 lakh

The Swa-Shaktl Project has been formulated

for the benefit of rural women. Swa-Shakti Project,
assisted by World Bank and IFAD,
implemented in nine States includin§’ Uttar Pradesh.

is being

The implementing agency of the Project in Uttar
Pradesh is U.P. Bhoomi Sudhar Nigam. Details of
fund allocated during said period year-wise as

under:-
1999-00 Rs. 198.24 lakh
2000-01 Rs. 270.00 lakh
2001-02 Rs. 226.00 lakh
2002-03 Rs. 392.83 lakh
2003-04 Rs. 050.00 lakh
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Annexure
Physical and F* ~rogress under SGSY since inception i.e. 1.4.1999
(Rs. in lakhs)
Sl items 1999- 2000- 2001- 2002- 2003- 2004- Total/Avg. ge*®
No. 2000 2001 2002 2003 2004 JAN'0S
1 2 3 4 5 6 7 8 9 10
UTTAR PRADESH
A. Financial Progress
1. Total Allocation 29896.51 24218.13 14012.49 14012.49 19358.31 24231.61 125729.54
2. Central Allocation 22422.38 18163.60 10509.37 10509.37 14518.73 18173.71 94297.16
3. State Allocation 7474.13 6054.53 3503.12 3503.12 4839.58 6057.90 31432.38
4. Central Releases 13337.96 7737.07 6316.37 7126.87 11756.85 16726.05 63000.17
%Central Release to 59.49 42.60 60.10 67.81 80.98 92.03 66.81
Central Allocation
5. State Releases 4197.12 2732.87 2036.28 2404.06 4030.53 4472.13  19872.99
% State Release to State 56.16 45.14 58.13 68.63 83.28 73.82 63.22

Allocation

6. Opening Balance as on  16001.62 24260.43 17376.47 12290.91 B8565.72 7083.78  14264.66  °
Ist April

7. Misc. Receipt 0.00 1324.37 624.30 728.48 844.74 515.63 672.92 *

8. Total Funds Available 33536.70 36063.74 26353.42 22550.30 25197.84 28796.59 172498.59

9. Total Funds Utilised 6628.31 19968.23 15536.66 14721.83 19564.60 20647.02 97066.65
%age of Utilisation to 19.76 65.37 68.96 65.28 77.64 71.70 68.12 ¢
Funds Available
%age of Utilisation to 22.17 82.45 110.88 105.06 101.07 85.21 84.47 y
Allocation
%age Utilisation on Subsidy 15.59 42.36 69.45 59.54 13.05 65.41 44.23 ‘
%age Utilisation on 6.18 29.23 15.27 22.46 8.48 6.63 14.69 .

Infrastructure Dev.
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A 2 3 4 5 6 7 8 9 10
%age Utilisation on Training/ 0.16 3.68 8.78 5.86 3.18 4.10 4.29 *
Skill Dev.

10. Total Credit Target 65000.00 61755.00 61755.00 56500.15 37055.07 43592.66 325657.88

11. Total Credit Mobilised 10207.32 21286.78 20354.91 15475.99 20396.07 27298.68 115019.75
%age of Credit Mobilied 15.70 34.47 32.96 27.39 55.04 62.62 38.03 *

12. Credit Disbursed to SHGs 166.25 387.04 3987.90 9998.63 17316.35 20388.98 52245.15

13. Credit Disbursed to 10041.07 20899.74 16367.01 5477.36 3079.72 6909.70 62774.60
Individual Swarozgaris

14. Total Subsidy Disbursed 4659.86 10259.41 9731.47 8343.34 12045.74 15850.11 60889.93

15. Subsidy Disbursed to SHGs 75.68 248.48 2635.79 5778.49 10760.71 12680.18 32177.33

16. Subsidy Disbursed to 4584.18 10012.93 7095.68 2564.85 1285.03 3169.93 28712.60
Individual Swarozgaris ’

17. Total Investment 14867.18 31546.19 30086.38 23819.33 32441.81 43148.79 175909.68

18. Per Capita Investment 24514 25427 24783 24190 23070 22223 24035 ‘
(In Rupees)

18. Credit Subsidy Ratio 2.19 2.07 2.09 1.85 1.69 1.72 1.94 ¢

20. Ratio of Investment on 0.02 0.02 0.28 1.96 6.43 3.28 0.92
SHGs vs. Individuals

B. Physical Progress (Nos.)

1. Self-Help Groups (SHGs) 17389 37466 118457 206006 291288 310644 310644
formed since 1.4.99

2. No. of SHGs passed Grade-| 845 14114 32960 31068 28182 26261 133430

3. No. of SHGs passed Grade-ll 110 1407 5744 7965 12245 12899 40370

4. SHGs Taken up Economic 173 227 2860 5908 10549 13224 32941
Activities
%age of SHGs Taken up 157.27 16.13 49.79 74.17 86.15 102.52 81.01 *

Eco. Activity to Grade-ll
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1 2 3 4 6 7 8 9 10

5. SHGs Swarozgaris Assisted 1213 2649 31175 65342 121882 151381 373642

6. Individual Swarozgaris 59434 121415 90225 33127 18740 42783 365724
Assisted

7. Total Swarozgaris Assisted 60647 124064 121400 98469 140622 194164 739366
%age of SHGs Swarogaris 2.00 2.14 25.68 66.36 86.67 77.98 50.54
Assisted

8. SC Swarogaris Assisted 26130 58390 55402 50842 66134 87297 344195

9. ST Swarogaris Assisted 782 477 196 239 816 2735

10. Total SC/ST Swarogaris 26912 58867 55627 51038 66373 88113 346930
Assisted

11. Women' Swarozgaris 15642 28865 30470 44899 56943 176889
Assisted

12. Disabled Swarozgaris 227 574 470 628 1476 3029
Assisted

13. %age of SC/STs Assisted 44.37 47.45 61.83 47.20 45.38 47.01 .

14. %age of Women Assisted 25.79 23.27 30.94 31.83 29.33 23.55 *

15. %age of Disabled Assisted 0.37 0.46 0.48 0.45 0.76 0.50 ¢

[English] better co-ordinance among neighbouring States to check

Inter-State Crimes

2829. SHRI KULDEEP BISHNOI : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether the Government proposes to evolve a
functional mechanism to get over the difficulties posed
by geographical boundaries in controlling Inter-State
Crimes;

(b) if so, the details thereof, and

(c) the steps taken by the Govenment to ensure

Inter-State Crimes?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : (a)
to (c) 'Police' and 'Public Order' are state subjects as per
the Seventh Schedule to the Constitution of India and
therefore, detection, registration, investigation and preven-
tion of crimes including Inter-State crimes are primarily the
responsibility of the State Governments. However, the
Government of India has, from time to time, been advising
the State Governments to give more focused attention to
improving the administration of criminal justice system and
to take effective measures to control the crimes. The Union
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Government has also been providing financial assistance
to the State Governments under the scheme of Mpdem-
ization of State Police Forces with a view to equip them
with modern weaponry, state of the art Communication
systems, vehicles, intelligence gatherings equipment,
protective gear etc. to enable the state police to meet the
present day challenges.

A Zonal Integrated Police Network (ZIPNET) system is
in operation with a computer-based linkage between the
Sates of Haryana, Uttar Pradesh and Rajasthan with Delhi
for online exchange of information on crimes and criminals.

indo-Czech Trade

2830. SHRI NAVJOT SINGH SIDHU : Will the Minister
of COMMERCE AND INDUSTRY be pleased to state :

(a) whether Govemment propose to step up
bilateral trade with Czech Republic; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHR! E.V.K.S.
ELANGOVAN) : (a) and (b) It is the constant endeavour of
the Govermmment to enhance bilateral trade with the
countries of Europe including Czech Republic. The steps
to promote bilateral trade, inter-alia, include exchange of
delegation at business and official level, encouraging
direct business level contacts, participation in trade
promotion activities, etc. The Sixth Session of the Indo-
Czech Joint Committee Meeting was held in New Delhi
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on December 16-17, 2004, where it was agreed to further
increase and diversify trade on a mutually beneficial basis.

Women SHGs

2831. SHRI PS. GADHAVI : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) the number of women Self Help Groups working
at present grade women empowerment schemes State-
wise particularly in Gujarat;

(b) the achievements of these groups during the
last three years State-wise; and

(¢) the number of women benefited till date under
the schemes, Scheme-wise and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI
SINGH) : (a) Statement-| indicating the State-wise number
of Women Selt Help Groups formed under the two self-
help group based women empowerment schemes of
Department of Women and Child Development, i.e.
Swayamsidha and Swa-Shakti is enclosed.

(b) Statement-ll indicating the major achievements
of these groups State-wise is enclosed.

(¢) The number of women benefited till date under
the schemes, scheme-wise and State-wise is included in
Statement-I.

Statement-|
S. State/UT No. of Self Help Groups formed No. of women beneficiaries
No.
Swayamsidha Swa-Shakti Total Swayamsidha Swa-Shakti Total
1 2 3 4 5 6 7 8
1. Andhra Pradesh 3867 3867 65379 65739
2. Arunachal Pradesh 263 263 4471 4471
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1 2 3 4 5 6 7 8

3. Assam 2400 2400 40800 40800
4. Bihar 2552 441 2993 43384 5121 48505
5. Chhattisgarh 1708 560 2268 29036 8099 37135
6. Gujarat 2978 2706 5684 50626 44848 95474
7. Haryana 1300 1650 2850 22100 22009 44109
8. Himachal Pradesh 800 800 13600 13600
9. Jammu and Kashmir 1250 1250 21250 21250
10. Jharkhand 2418 1678 4096 41106 22242 63348
11. Karnataka 2992 2149 5141 50864 38522 89386
12. Kerala 2468 2468 41956 41956
13. Madhya Pradesh 3667 2462 6129 62339 6233§
14. Maharashtra 3573 3573 60741 60741
15. Manipur 300 300 5100 5100
16. Meghalaya 427 427 7259 7259
17. Mizoram 301 301 5117 5117
18. Nagaland 600 600 10200 10200
19. Orissa 3600 3600 61200 61200
20. Punjab 1832 1632 27744 27744
21. Rajasthan 29356 2935 49895 49895
22. Sikkim 5§55 555 9435 9435
23. Tamil Nadu 5426 5426 92242 92242
24. Tripura 250 250 4250 4250
25. Uttar Pradesh 8343 5630 13873 141831 63907 205738
26. Uttaranchal 1050 571 1621 17850 7689 25539
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1 2 3 4 5 6 7 8
27. West Bengal 4903 4903 83351 83351
28. Andaman and Nicobar 143 143 2431 2431
29. Chandigarh 102 102 1734 1734
30. Dadra and Nagar Haveli 90 20 1530 1530
31. Delhi 169 159 2703 2703
32. Lakshadweep 226 226 3842 3842
33. Pondicherry 300 300 5100 . 5100
Total 63578 17647 81225 1080826 1080828

Note : The scheme of Swa-Shakti is being implemented in 9 States only, i.e., Bihar Chhattisgarh, Gujarat, Haryana,
Jharkhand, Karnataka, Madhya Pradesh, Uttar Pradesh and Uttaranchal.

Statement-l|
(Rs. in lakhs)

S. State/UT Amount Saved Amount inter-loaned Amount loaned
No. by SHGs - by SHGs

Swayamsidha Swa-Shakti Swayamsidha Swa-Shakti Swayamsidha Swa-Shakti
1 2 3 4 5 6 7 8
1. Andhra Pradesh 342.59 16.91 76.07
2. Arunachal Pradesh 4.55 NA NA
3. Assam 34,71 11.8 3.6
4. Bihar 88.48 42.02 NA 41.25 22.8 50.97
5. Chhattisgarh 91.49 31.89 65.9 42.95 44.43 18.53
6. Gujarat 97 287.67 14.82 333.44 10.85 86.75
7. Haryana . 94.85 217.04 54.4 209.96 4.33 441.89
8. Himachal Pradesh 65.17 70.71 18.6
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1 2 3 4 5 6 7 8
9. Jammu and Kashmir NA 0.01 NA

10. Jharkhand 87.03 110.34 33.22 227.68 18.37 131.18
11. Karnataka 443.5 611.49 511.94 1943.58 279.53 551.02
12. Kerala 197.76 166.21 17.65

13. Madhya Pradesh 148.89 194.84 64 305.16 255.02 185.15
14. Maharashtra 13.33 13.85 44.43

15. Manipur 12.63 11.71 0.1

16. Meghalaya 11.4 23.6 41.8

17. Mizoram 12.89 NA 1

18. Nagaland 46.01 14.27 0.4

19. Orissa 58.46 16.86 138.99

20. Punjab 22.75 18.63 NA

21. Rajasthan 21.42 70.7 134.17

22. Sikkim 21.84 10.05 1.64

23. Tamil Nadu 436.15 474 451.8

24. Tripura 9.35 2.44 NA

25. Uttar Pradesh 55.22 756.54 0.26 2527.47 3.45 1414.11
26. Uttaranchal 33.74 44.04 10.92 61.88 14 31._5
27. West Bengal 150.04 51.76 66.9

28. Andaman and Nicobar 4.12 NA NA

29. Chandigarh 0.98 1 1.28

30. Dadra and Nagar Haveli 5 25 NA

31. Delhi 1.1 0.19 0

32. Lakshadweep 5.28 NA NA

33. Pondicherry 95.3 ’ 34.47 129.25
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Industrial Infrastructure Upgradation
Scheme

2832. SHRI SURESH PRABHAKAR PRABHU : Wil
the Minister of COMMERCE AND INDUSTRY be pleased
to state :

(a) amount of funds spent on the development of
cluster under the Industrial Infrastructure Upgradation
Scheme (lIUS); and
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(b) the details of funds allocated to individual
cluster and the amount spent in each cluster?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHR!I E.V.K.S.
ELANGOVAN) : (a) and (b) This Department has, so far,
spent Rs. 212.49 crore under Industrial Infrastructure
Upgradation Scheme. The details of funds allocated to
individual clusters sanctioned so far and the amount
disbursed are placed in enclosed statement.

Statement

(Rs. in lakhs)
SI.No. Name of the Cluster State Project Cost Central Grant Amount Released
1 2 3 4 5 6
1. Textiles Cluster Tirupur, Tamil Nadu 14350.00 5000.00 2500.00
2. Chemical Cluster Vapi, Gujarat 5431.00 4049.00 1250.00
3. Coir Cluster, Alappuzha Kerala 5680.00 4260.00 1420.00
4. Metallurgical Cluster Jajpur, Orissa 6250.00 4700.00 1566.00
5. Auto Ancillary Cluster Chennai, Tamilnadu 4720.00 3500.00 1170.00
6. Chemical Cluster Ankleswar, Gujarat 16283.00 5000.00 1670.00
7. Auto Component Cluster Pune, Maharashtra 5999.00 4499.00 1500.00
8. Cereals, Pulses and Madurai, Tamil Nadu 3996.00 2997.00 1000.60

Staples Cluster
9. Textiles C|uster‘ Ludhiana, Punjab 1719.00 1269.00 421.00
10. Marble Cluster Kishangarh, Rajasthan 3680.00 2760.00 920.00
11.  Auto Cluster Pitampura, 7329.00 4994.00 1665.00
Madhya Pradesh

12. Foundry Cluster Belguam, Kamataka 2478.00 1854.00 619.00
13. Machine Toolis Cluster Bangalore, Karnataka 13555.00 4912.00 1637.00
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1 2 3 4 5 6

14. Gem and Jewelery Gujarat 8580.00 5000.00 1670.00
-Cluster, Surat

15. Auto Cluster Vijayawada, A.P. 3108.00 2350.00 780.00

16. Textile Cluster, Panipat Haryana 5453.00 4090.00 1363.00

17. Pharma Cluster Hyderabad 6616.80 - —_—

[Translation]

Land for Extension of Metro
Rall Project

2833. SHRI BALESHWAR YADAV : Will the Minister
of URBAN DEVELOPMENT be pleased to state :

(a) whether the Delhi Metro Rail Corporation has
complained to the Government for not providing land by
the managements of Appu Ghar and Pragati Maidan, for
the extension of metro;

(b) if so, the steps taken by the Government in this

regard;, and
(c) the results thereot?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) No, Sir.

(b) and (c) Do not arise.
[English]

Medical Faclilities in Navodaya
Vidyalayas

2834. SHRI CHENGARA 'SURENDRAN : Wi the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) whether the Government is aware that there is

no doctor or nurse to look after the heaith of students of
Navodaya Vidyalayas:

(b) if so, the reasons therefore; and

(c) the alternate arrangements made to provide
medical facilities to the students?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) to (c) One post of regular staff nurse has been
sanctioned for each Navodaya Vidyalaya to look after the
health of students. In addition, a part-time doctor locally
engaged by each Vidyalaya also visits the Vidyalaya for
periodical check up and treatment of the students. Facility
of Medical Inspection room is available in each Vidyalaya
for proper care of sick students. If needed sick students
are taken to the nearby Hospitals.

[Translation]

Inclusion of Castes in ST list
of Maharashtra

2835. SHRI HANSRAJ G. AHIR : Will the Minister of
TRIBAL AFFAIRS be pleased to state :

(a) whether the Government has received any
proposal from the Government of Maharashtra to include
Halba, Mana and Govari Communities in the list of
scheduled tribes; and

(b) if so, the steps being taken by the Government
in . this regand?..
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THE MINISTER OF TRIBAL AFFAIRS AND MINISTER
OF DEVELOPMENT OF NORTH EASTERN REGION
(SHRI P.R. KYNDIAH) (a) and (b) The Halba
Community has been notified as scheduled tribe (ST),
which is listed at SI.No. 19 of the existing list of STs
of Maharashtra State. The proposals for inclusion of
Mana and Govari Communities in the list of Scheduled
Tribes of Maharashtra have not received from the State
Government.

[English]

Retaining of Quarters Allotted from
General Pool

2836. SHRI KAILASH MEGHWAL : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) whether the Directorate of Estate has allocated
some PSUs/autonomous bodies like Airport Authority of
India, Prasar Bharti and MTNL etc. to retain quarters
allotted from general pool on loan/quarter exchange
basis;

(b) if so, the number of such quarters provided
by the Directorate of Estates to these PSUs as on
date;

(c) whether the Directorate of Estates proposes to
provide such facilities to the employees of other PSUs also
which have been given the status of PSUs during the last
five years;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) and (b) Retention of 242 quarters of
different categories allotted to the employees of various
PSUs, autonomous bodies etc. has been allowed.

(c) to (e) In view of the shortage of accommodation,
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there is no proposal to provide such 1a6ility to other PSUs.
it has also been decided to take back such accommodation
placed with various organizations on vacation by their
employees due to retirement, transter etc. with a view to
augmenting the housing stock in the General Pool and to
reduce the waiting list especially in respect of lower Types

of accommodation.
[Translation]
integrated Child Development Scheme

2837. SHRI ANJAN KUMAR M. YADAV : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) the funds allocated and released under the
Integrated Child Development Scheme during 2004-05
and thereatter till date, State-wise;

(b) whether large scale misappropriation in pur-
chases made under the said scheme in Andhra Pradesh
during each of the last three years;

(c) if so, the details thereof;

(d)  whether the Government proposes to order any
probe to find the truth; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI
SINGH) : (a) State-wise details of funds released under
Integrated Child Development Services (ICDS) Scheme
during 2004-05 (till 17.3.2005) are given in the Statement
enclosed.

(b) No case of misappropriation in purchases
under the ICDS Scheme in Andhra Pradesh has come to
our notice.

(c) to. (8) Does not arise.
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Statement
1 2 3
State-wise position of funds released under
ICDS Scheme during the ysar 2004-2005 18. Onssa 10666.93
(Rs. in Iakh) 19. Pun]ab 3904.27
20. Rajasthan 11853.17
S. State/UT Funds under ICDS
No. (General), World Bank 21, gikkim 289.14
and Udisha
2004-05 22. Tamil Nadu 14397.55
(upto 17.3.2005)
23. Tripura 909.46
1 2 3
24. Uttar Pradesh 23186.37
1. Andhra Pradesh 7277.34
25. West Bengal 13069.59
2. Arunachal Pradesh 1316.36
26. Chhattisgarh 5327.21
3. Assam 8534.70
27. Jharkhand 5819.66
4. Bihat 11511.47
28. Uttaranchal 2398.77
5. Goa 294.52
Union Territories
6. Gujarat 9905.58
29. Delhi 1118.36
7. Haryana 4425.10
30. Pondicherry 219.89
8. Himachal Pradesh 2657.26
31. Andaman and Nicobar Islands 188.39
9. Jammu and Kashmir 3457.78
32. Chandigarh 131.49
10. Karnataka 10654.35
33. Dadra and Nagar Haveli 50.13
11. Kerala 8373.16
34. Daman and Diu 38.98
12. Madhya Pradesh 12573.86
35. Lakshadweep 25.15
13. Maharashtra 14424.21
14. Manipur 1246.90 Total 193019.34
15. Meghalaya 963.31 Three Language Formula in KVs
16. Mizoram 644.18 2838. SHRI ATIQ AHAMAD : Will the Minister
o of HUMAN RESOURCE DEVELOPMENT be pleased to
17. Nagaland 1164.75

state:
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(a) the total number of Kendriya Vidyalayas in the
country which have the facility of teaching Urdu as a third
language under the three language formula;

(b) the number of Urdu language teachers working
at present in Kendriya Vidyalayas; and

(¢) the steps taken by Govemment for providing
Urdu teaching facilities as well as deputing sufficient
number
Kendriya Vidyalayas which are located in the States where
Urdu has been granted the second language status?

of teachers to teach Urdu language in the

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI) : (a) and (b) At present Urdu is not being taught
in any of the Kendriya Vidyalaya.

() There is a provision for teaching of regional
langdages including Urdu as one of the additional
languages in Kendriya Vidyalayas. No Urdu language
teacher is appointed on a regular basis. However, if more
than 20 children in a Class opt for studying Urdu as an
additional language, a teacher can be appointed on part-
time/contractual basis by the concerned Principal of the
Kendriya Vidyalaya.

Proposal for Development of Sports in
Madhya Pradesh

2839. SHRI GANESH SINGH : Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether the Govemment of Madhya Pradesh
has submitted proposals to the Government to convert the
various play grounds into small stadia and to renovate the
play grounds of Satna and Katni districts of the State;

(b) if so, the reaction of the Government thereto;
and

(c) the time by which the sanction for the same will
be accorded?

THE MINISTER OF STATE OF THE MINISTRY OF
OVERSEAS INDIAN AFFAIRS (SHRI JAGDISH TYTLER) :
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(a) Central assistance is provided in accordance with
approved pattern under the scheme “Grants for creation
of sports infrastructure® for construction of stadia and
playfields subject to the receipt of viable proposals from
the State Govts. etc.

The proposal for construction of an outdoor stadium
at Katni was approved with Central assistance of Rs.
15.685 lakhs on 18.12.2001. However, since the sponsorer
of the project did not start the construction work even after
two years and decided to shift the site from the Forester
playground at Katni to some other site of Katni District, the
sanction was cancelled on 16.6.2004 and the State
Government was requested to submit proposal afresh
alongwith site plan estimate etc. The fresh proposal has
not been received so far. Another proposal for an outdoor
stadium at Katni by an NGO could not be considered for
assistance, as the ownership document of proposed land
was not in order.

During 1993 Central assistance of Rs. 50.00 lakhs was
approved for construction of Gymnasium Hall and
Swimming Pool at Satna. However, due to non receipt of
required documents from the State Government within
stipulated period, no grant was released for this project.
The sanction of the Ministry was subsequently cancelled
on 6.12.1996.

Moreover, the Centrally Sponsored Schemes relating
to creation/development of sports infrastructure are
proposed to be transferred to the State sector w.e.f.
1.4.2005. Thus, from 1.4.2005 the State Government shall
entirely fund the creation of Sports tacilities for the
development of Sports.

(b) As explained in (a) above.
(¢) Does not arise in view of (a) above.
Garlic Export

2840. SHRI RAMSWAROOP KOLI : Will the Minister
of COMMERCE AND INDUSTRY be pleased to state :

(a) whether government is cdntemplating to permit
export of Garlic through Open General’ Licence;
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(b) if so, the details thereon;

(c) if not, whether Govemment has received any
proposal in this regard; and

(d) it so, reaction of the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND |INDUSTRY (SHRI E.V.K.S.
ELANGOVAN) : (a) to (d) Garlic is freely exportable, as per
present Foreign Trade Policy.

[English]
Farm Houses

2841. SHRI RAGHUNATH JHA : Will the Minister of
URBAN DEVELOPMENT be pleased to refer to the replies
given to Unstarred Question Nos, 932 and 3206 dated July
13, 2004 and December 21, 2004 respectively and state :

(a) whether the information has since been
collected;

(b) if so, the details thereof and the action taken;

(c) if not, the reasons for the delay in the collection

of the information; and

(d) the time by which the information is likely to be
collected? '

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) to (d) Complete information has not been
received from the concerned agencies. The matter is being
pursued and the information will be laid on the Table of
the Sabha as soon as it is obtained.

[Translation)]

Financial Assistance to NGOs for
Educational Centres

2842. SHRI BAPU HARI CHAURE : Will the Minister
of TRIBAL AFFAIRS be pieased to state :
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(a) the financial assistance provided to Non-
Governmental Organisations and voluntary organizations
running educational centres for the tribal women in
Maharashtra during the last three years and current year
till date;

(b)  the educational centers especially in the Dhulia
district which have been recognized during 2003-04
and the number of such proposals are pending so far;
and

(c) the time by which these are likely to be cleared?

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER
OF DEVELOPMENT OF NORTH EASTERN REGION
(SHRI P.R. KYNDIAH) : (a) The Ministry provides financial
assistance to Non-Govemmental Organisations for setting
up and running of Educational Centres namely, Residential
Schools, Non-Residential Schools, Hostels for tribal men
and women and Educational Complex exclusively for
women for improving literacy among Scheduled Tribes. The
financial assistance provided to the organizations working
in Maharashtra during the last three years and during
2004-05 till date is as indicated below:-

Year Amount (in Rupees)
2001-02 24,78,600
2002-03 68,81,068
2003-04 70,68,900
2004-05 1,65,59,138

(b) and (c) ‘'Education' is the State subject and
recognition to educational institutions/centres is granted by
the State Government.

[English]
Water Sports Stadium

2843. DR. K.S. MANOJ : Will the Minister of YOUTH
AFFAIRS 'AND SPORTS be pleased to state :
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(a) the number of Water Sports Stadium in the
country, State-wise;

(b) the number of proposals received from
Government of Kerala for setting up of a water sports
stadium during the last three years and the action taken
thereon so far, and

(c) whether the Government consider a proposal
for the same at Sports Authority of India center at Alappuza
where training for Cannoing and Kayaking is given?

THE MINISTER OF STATE OF THE MINISTRY OF
OVERSEAS INDIAN AFFAIRS (SHRI JAGDISH TYTLER,) :
(a) As per the information received from Rowing
Federation of India. Indian Kayaking and Canoseing
Association, and Swimming Federation of India, state-wise
number of Water Sports Facilities available in the country
have been given in the enclosed statement. Yatching
Assaciation of India has informed that there are no water
sports stadium for the sailing. Sailing clubs across the
country are affiliated to the National Sports Federation.
There are different types of boats and the sailing affairs
of these are managed by the respective boat class
associations. The Yachting Association of India has 40
sailing clubs as their members. In addition, Sports Authority
of India (SAIl) is presently imparting training to the selected
sportspersons in the following SAl Centres:-

Swimming

Under National Sports Talent Contest Schemes :
- St. Joseph Indian High School, Bangalore

- Tashi Namgyal Academy Gangtok

- Bhonsle Military School, Nasik

- Don Bosco High School, Guwabhati

- Moti Lal Nehru School of Sports, RAI (Sonepat)
Under Army Boys Sports Company Scheme :

- MEG at Bangalore
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- BEG at Kirkee (Pune)

Under Sports Authority of india Training Centre
Scheme :

- STC, Kolkatta

- STC, Gandhinagar

- STC, Ponda

- STC, Guwahati

- STC, Trichur

Under Centre of Excelience Scheme :

- Kolkotta,

- Gandhinagar

CANOEING AND KAYAKING AND ROWING
Under ABSC Scheme :

- BEG, Roorkee

- BEG, Kirkee

Under STC Schemes :

- STC Bhopal

Under Special Area Games Scheme (SAG) :
- SAG, Jagatpur

- SAG, Port Blair

-  SAG Alleppey

Moreover, Central assistance is provided by this
Ministry in accordance with the approved pattern for
construction of Swimming Pool, Water Sports Infrastructure
such as Boat House, Jetty etc. subject to the receipt of
viable proposais from the State Governments etc.

(b) No proposal has been received from the Gowt.
omelaioruningupofam‘spom stadium during
the last three years.
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(c) Sports Authority of India under its Special Area
Games Scheme has established a SAG Centre (Since
1987) at Alleppey to utilize the back waters (Natural Lake)
for training in Canoeing and Kayaking and Rowing. The
Center has the necessary infrastructure such as Boat
Bouse, Fitness Center and Hostel accommodation to
impart regular training to the selected trainees.

Statement '

1. Number of Rowing Courses Available in the
Country.

Sl State No. of Rowing
No. courses facilities
1. Andhra Pradesh 1
2. Chandigarh 1
3. Kerala 1
4. Kamataka 1
5. Orissa 1
6. Pune 2
7. West Bengal 1
8. Tamilnadu 2

2. Number of Kayaking, Canoeing and Rafting Centres

Sl. State No. of Kayaking, Canoeing
No. and Rafting Centres

1 2 3

1. Andhra Praaesh 1

2. Andaman Nicobar 1

3. Chandigarh 1

4. Delhi 1
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1 2 3
5. Goa 1
6. Haryana 1
7. Himachal Pradesh 2
8. Jammu and Kashmir 1
9. Karnataka 1
10. Kerala 1
11. Madhya Pradesh 2
12. Maharashtra 2
13. Orissa L
14. West Bengal 1
15. Uttar Pradesh 2
16. Uttaranchal 1
3. Number of Swimming Facilities Available in the
Country

Sl. State No. of facilities for
No. swimming

2 3
1. Assam 1
2. Andhra Padesh 5
3. Bihar 1
4. Chhattisgarh 1
5. Chandigarh 1
6. Delhi 2
7. Goa 2
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1 2 3
8. Guijarat 6
9.. Haryana 2
10. Jammu and Kashmir 1
11. Karnataka 8
12. Kerala 4
13. Madhya Pradesh 5
14. Maharashtra 14
15. Manipur 1
16. Orissa 1
17. Punjab 4
18. Rajasthan 4
19. Tamilnadu 4
20. Qnir Pradesh . 4
21. West Bengal 2

Surplus Staff in DDA

2844, MOHD. MUKEEM : Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether the Delhi Development Authority has
decided to add more top officials rather than increase the
on-field staft as reported in the "Times of India" dated
November 25, 2004

(b) it so, the facts thereof and reaction of the
Govermnment thereto;

(c) whether as per the earlier reports and
evaluations, the DDA has been adjudged to be top heavy
with the surplus staff which is in search of new work and

jobs; and
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(d) if so, the reasons for adding more posts in
DDA?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) and (b) Delhi Development Authority
(DDA) has reported that the "The Times of India" report
is in reference to the cadre review of its Horticulture
Department. The cadre review committee has recommended
increase in the strength of supervising staff and officers,
keeping in view the need for strengthening the supervisory
set-up in the light of substantial increase in the activities
of Horticulture Department. DDA has proposed to increase
the overall strength of its Horticulture Department from
4335 posts to 4375 posts.

(c) and (d) No, Sir.
Development of North-East Trade

2845. SHRI M.K. SUBBA : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether North Eastern Region . having
abundant natural resource and favourable Geographical
condition have the potential to emerge as the Centre
for trade and commerce for the South East Asia
countries;

(b) if so, the steps taken by the Union Government
to tap and exploit this potential fully;

(c) whether any action plan has been drawn in this
regard; and

(d) if so, the broad features thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND |INDUSTRY (SHR! E.V.K.S.
ELANGOVAN) : (a) Yes, Sir.

(b) to (d) The Central Government has taken specific
steps to promote trade and investment in the North Eastem
Region with its neighbouring countries. A minimum of 10%
of the budgetary provision of various schemes of the
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Department of Commerce are earmarked for the
development of trade related infrastructure in the North-
East. The Department of Commerce has set up an Export
Development Fund (EDF) under the Assistance to States
for Development of Export Infrastructure and other activities
(ASIDE) scheme with the objective of using the resources
for the development of exports from the North Eastern
Region. Under the Export Development Fund Scheme, an
amount of Rs. 23.52 crore has been released for 37
projects. The Union Government through the Ministry of
Development of North Eastern Region sanctions and funds
development projects through Non Lapsable Central Pool
of Resources (NLCPR). So far, 646 projects costing Rs.
4001.01 crore have been sanctioned under NLCPR.
Against this, till February 2005, Rs. 2979.88 crore have
been released since the operationalisation of NLCPR from
1998-99. All projects under NLCPR are infrastructure
development projects.

Development of Cities

2848. SHRI RAJENDER KUMAR : Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) the details of the schemes proposed for the
development of various cities of Uttaranchal States

especially in Haridwar District;

(b) whether the Govemment of Uttaranchal has
submitted any proposal in this regard;

(c) if so, the details thereot and the decision being
taken in this regard,;

(d) whether the World Bank is providing any
financial assistance for this purpose; and

(e) it so, the project-wise details thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENRT (SHRI GHULAM
NABI AZAD) : (a) to (e) The information is being collected
and will be laid on the Table of the Sabha.
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Grants-in-Aid for Housing and
Employment Facilities

2847. KUNWAR MANVENDRA SINGH : Will the
Minister of URBAN EMPLOYMENT AND POVERTY
ALLEVIATION be pleased to state:

(a) the amount of grants-in-aid provided by the
Union Government for making available housing and
employment facilities to the poor people in Uttar Pradesh
during 2002-03, 2003-04 and 2004-05 till date; and

(b) the number of beneficiaries thereof, year-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION
(KUMARI SELJA) (a) and (b) Ministry of Urban
Employment and Poverty Alieviation is implementing a
Centrally Sponsored Scheme named Valmiki Ambedkar
Awas Yojana (VAMBAY), since 2001-02, to provide shelter
or upgrade the existing shelter for psople living below the
poverty line in urban-slums. Whit a view to ameliorate
conditions of the urban poor, and to reduce the urban
poverty in the country, a Centrally Sponsored urban
poverty alleviation programme namely Swama Jayanti
Shahari Rozgar Yojana (SJSRY) Is being implemented on
All India basis w.e.f. 1.12.1997.

The details about the fund released under the above
schemes to Uttar Pradesh during last three years and
beneficiaries during the same period is given in the
statement enclosed.

Statement

Valmiki Ambedkar Awas Yojana (VAMBAY)

Year Funds released Dwelling Toilet Seats
(Rs. in Lakhs) units covered covered
2002-2003 1104.06 5412 0
2003-2004 1899.00 8462 0.
2004-2005 1991.95 8835 155
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Swarna Jayanti Shahari Rozgar Yojana (SJSRY)

Year Funds released No. of beneficiaries No. of persons Man days of works
(Rs. in Lakhs) assisted to set up provided skill generated under
micro emerprises training wage employment
(in Lakhs)
2002-03 1671.76 11852 3993 3.12
2003-04 1571.74 6868 14452 3.63
2004-05 2122.61 4869 25729 1.76

Enroiment of Students under S.S.A.

2848. SHRI K.C. PALANISAMY : Will the Mmister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the number of students including SC/ST
students benefited in the country under the scheme of
Sarva Shiksha Abhiyan during the last three years, State-
wise; and

(b) the total amount provided to various State
Governments for distribution of free text books to students

under this scheme including the students benefited in the
country, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA. -
FATMI) : (a) The number of children enrolled in the
country during the last three years is given in statement-
I enclosed.

(b) Statement-ll showing the number of children to
whom free textbooks have been provided and the amounts
allocated to the States on this account during 2004-05 in
enclosed.

Statement-|
Si.No. State/UT Enrolment
Classes |-V Classes VI-Viil

2000- 2001- 2002- 2000- 2001- 2002-

2001 2002 2003 2001 2002 2003
1 2 3 4 5 6 7 8
1. Andhra Pradesh 8906953 8626241 8615608 2823352 3089951 3366950
2. Arunachal Pradesh 162541 162495 171792 53220 53917 58417
3. Assam 4040631 4080810 3128986 1505487 1518648 1058205
4. Bihar 10573245 7809112 9413646 . 25851107 1913707 1756898
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1 2 3 4 5 6 7 8

5. Chhattisgarh 2972595 2751573 1061631 1146145
6. Goa 123759 120066 111926 72063 72653 74555
7. Gujarat 6770804 6494625 6335398 2224181 2380787 2602609
8. Haryana 2017855 1969544 2124184 935014 988889 1099410
9. Himachal Pradesh 694926 718310 720842 412784 402171 439613
10. Jammu and Kashmir 1062942 1059305 1090938 424641 476102 502915
11. Jharkhand 2854183 2919790 776449 698085
12. Karnataka 6658003 6516535 6286455 2756492 2756208 2787659
13. Kerala 2594009 2523879 2496100 1788888 1765699 1704991
14. Madhya Pradesh 11113178 8265147 7710358 3482586 2687300 3068217
15. Maharashtra 11720691 11528282 10900033 5337562 5724999 £957208
16. Man;pur . 285580 298371 356799 121200 126905 124910
17. Meghalaya 325038 327132 391730 94091 96110 104420
18. Mizoram 119737 134547 134150 44896 49572 51349
19. Nagaland 210571 212454 167972 68415 65683 59244
20. Orissa 4710000 4769000 4509693 1465000 1505000 1473245
21. Punjab 2112224 2073388 1890018 990542 992701 1007386
22. Rajasthan 7921845 7932456 7846501 3278440 3306503 2513345
23. Sikkim 89676 77003 79058 27086 24822 28083
24. Tamil Nadu 5709445 5673757 6468267 3551490 3524036 3517039
25. Tripura 470680 460507 449465 1654955 165591 180513
26. Uttar Pradesh 14159790 13378223 22712307 4970214 4671768 6553162
27. Uttaranchal 1047798 1165717 489440 523383
28. West Bengal 10015955 10151362 9774543 3053390 3210827 3308454 ,
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1 2 3 4 5 6 8
29. Andaman and Nicobar 40204. 40022 39625 22090 21692 21835
30. Chandigarh 66658 580560 65483 40236 36998 40930
31. Dadra and Nagar Haveli 28193 28604 32476 8658 9844 11081
32. Daman and Diu 15944 15877 16258 7313 7777 8374
33. Delhi 996133 1394230 1425508 475424 783232 834908
34. Lakshadweep 7995 8002 7353 4773 4768 4867
35. ' Pondicherry 102873 101348 97177 64415 66257 66712
Total 113826978 113883060 122397715 42810005 44828235 46845207
Statement-i| 1 2 3 4
No. of Children to whom Free Text Books were
distributed and State-wise allocation of funds 10. Kamataka 556781 835.17
fo ' during 2004-05 ,
r the plrpose during 11. Kerala 1912382 2868.58
Sl. Name of State No. of Amount allotted 12. Madhya Pradesh 8308333 4452.94
No. Children (Rs. in lakhs)
13. Maharashtra 9284544 7427.70
1 2 3 4
14. Manipur 234299 351.46
1. Andhra Pradesh 392198 588.30
15. Meghalaya 375682 563.52
2. Assam 3049311 3964.09
' 16. Mizoram 179071 268.62
3. Bihar 3300348 3311.81
17. Nagaland 29302 43.96
4. Chhattisgarh 2612952 2612.96
. 18. Orissa 3404563 2893.88
5. Gujarat 348883 523.34
19. P .
6. Haryana 1500962 2251.44 9. Punjab 622098 933.15
7. Himachal Pradesh 240087 360.14 20. Rajasthan 400151 409.17
8. Jammu and Kashmir 747280 1120.92 21. Sikkim 20544 15.41
9. Jharkhand 2071982 3107.97 22. Tripura 519187 778.79
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1 2 3 4
23. Uttar Pradesh 14399636 9786.08
24. Uttaranchal 682616 911.64
25. West Bengal 6213507 9320.23
26. Andaman & Nicobar 17100 25.65
27. Chandigarh 35170 52.76
28. Daman and Diu 8716 13.08
L
Total 61476685 59792.75
Telengana Armed Struggle
2849. SHRIMATI SUMITRA MAHAJAN : Will the

Ministef of HOME AFFAIRS be pleased to state:

(a) whether the Government is considering to
declare all those who were part of Telengana Armed
Struggle of 1949 as Freedom fighters;

(b) if so, the details thereof;

(c) whether such proposal was rejected by the
previous Government; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : (a)
and (b) No, Sir. The Government, while enhancing the
number of beneficiaries of the Hyderabad Liberation
Movement from the earier estimate of about 11,000 made
in 1985 to about 15,000 in January 2005, laid a stipulation
that only those who participated in the freedom struggle
upto 15.9.1948, i.e., before the Police Action in Hyderabad,
will be eligible.

(¢) No, Sir.

(d) Does not arise.
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Iliegal Foreign Trips

2850. SHRI JASHUBHAI DHANABHAI BARAD : Will
the Minister of HOME AFFAIRS be pleased to state:

(a)  whether in some States; people are being sent
to foreign countries in wrong methods;

(b) if so, whether these people have been arrested
by the foreign police;

(c) if so, the steps being taken by the Union
Government to stop such illegal trips;

(d) whether the Union Government has any data
of these persons;

(e) if so, the details thereof, and
(f) the action taken against those held responsibie?

THE MINISTER OF SYATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) and
(b) Such instances have come to the notice of the

Government.

() All the State Governments/Union Territories
have been advised to take action against the persons/
travel agents involved in such illegal migration.

(d) and (e) Such data is not maintained by the Union
Government.

(f) The concemed State Governments are required
to take necessary legal action against the persons/travel
agents involved in such cases.

Disaster Management College

2851. DR. THOKCHOM MEINYA :
SHRI RAKESH SINGH :

Wil the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the National Civil Defence Coliege.
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Nagpur and the National Fire Service College provide
valuable contribution to disaster management process;

(b) if so, whether the Government proposes
upgradation and expansion of such institutes and set up
a disaster management institute in view of the national
disaster occurring constantly in the country;

(¢) whether the Government proposes to run a
regular training programme for making advance
preparations to tackle such disaster and also to create
awareness among people as to how to cope with such
situations; and

(d) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! S. REGUPATHY) : (a) Yes, Sir.

(b) Yes, Sir. The Government has decided to
upgrade the National Civil Defence College, Nagpur and
has also proposed to upgrade the National Fire Service
College, Nagpur. Further more, the National Institute of
Disaster Management (NIDM) is also in the process of
developing a comprehensive human resource development
plan for disaster mitigation, preparedness, response and
relief.

(c) and (d) The National Civii Defence College,
Nagpur, the National Fire Service College, Nagpur and the
National Institute of Disaster Management, New Delhi
undertake training of trainers and also organize training
programmes for planners, administrators and command
functionaries in the area of disaster management.
Government has also undertaken a nation-wide mass
media awareness campaign through Ali India Radio,
Doordarshan and private channels, print media and
publicity brochures apart from bus back panels.
Disaster management has also been included in the
school curricula for classes VIl to X through the
Central Board of Secondary Education and the States have
also been advised to take similar action through their
Education Boards for generating awareness among
students. '
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Loss of Crops Due to Hallstorms

2852. SHRI SUKHBIR SINGH BADAL :
SHRI NAVJOT SINGH SIDHU :

Will the Minister of HOME AFFAIRS be pleased to

state:

(a) the quantum of loss of crops due to recent
hailstorms in Punjab and Haryana, district-wise;

(b) whether the Government proposes to give
assistance to the farmers whose crops have been
damaged; and

(c) if so, the details thereof and it not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) The State
Governments have not informed this Ministry about tﬁe loss
of crops due to recent hailstorms.

(b) and (c) The farmers are entitled for relief for crop
loss as per the norms and guidelines out of the funds
available with the States under the Calamity Relief
Fund (CRF) to which the Government of India contributes
75%.

[Translation]
Private Participation in Housing

2853. SHRI SANTOSH GANGWAR : Will the Minister
of URBAN EMPLOYMENT AND POVERTY ALLEVIATION
be pleased to state:

(a) whether the Government intend to promote
involvement of private sector to solve the growing housing
needs in the country; and

(b) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION
(KUMARI SELJA) : (a) and (b) In view of growing needs
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for houses, it was impressed upon the State/UT Housing
Ministers in the Conference held on 29-30 November,
2004 at New Delhi, the necessity for involvement of private
sector in housing and inter-alia, recommended that Private
Sector should be provided suitable support. The
Govemment has also recently decided to allow Foreign
Direct Investment upto 100% under the automatic route in
townships, housing and construction development projects.
Housing and Urban Development Corporation (HUDCOQ)
provides loan assistance to private sector organizations for
implementation of housing and infrastructure development
programmes.

[English]
Review Cases of K.V. Teachers

2854. SHRI PK. VASUDEVAN NAIR :
SHRI IQBAL AHMED SARADGI :
SHRI C.K. CHANDRAPPAN :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether a Committee was set up about 3
months back to review cases of Kendriya Vidyalayas
teachers who had been transferred (during 2000-04)
following Transfer Guidelines of 2000;

(b) if so, whether the Committee has since
submitted its report;

(c) if so, the details thereof and the follow-up action
taken by the Government thereon;

(d) the details of teachers who have since been
removed under Rule 81(b) or proceeded on voluntary

retirement, category-wise; and

(e) the details of those whose cases have since
been reviewed and those who have been reinstated/called
back?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
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FATMI) : (a) to (c) Yes, Sir. The Committee submitted its
report with recommendation to the Government as per
details given below:-

(i) Cases recommended for - 249
reinstatement

(i) Cases recommended for - 198
personal hearing

(iiiy Cases rejected which are - 467
not covered under Transfer
Guidelines of 2000

After consideration by Govemment, 234 cases of
teachers whose appeals were considered and
recommended by the Committee for reinstatement in K.V.S
have been approved for reinstatement.

(d) and (e) Article 81(b) does not spegk about
voluntary retirement or removal from service.

[Translation]
Arms Licence

2855. SHRI BRIJBHUSHAN SHARAN SINGH :
SHRI ASHOK ARGAL :
SHRI BHANU PRATAP SINGH VERMA :

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the total number of Arms licences issued in
Delhi during each of the last three years and thereafter
till date;

(b) the criteria followed for grant of such
license;

(c) the total number of Amms licence in Delhi which
have all India validity;

(d) the criteria for validation of Arms licences
from Delhi to other States and vice-versa and all India
level;
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(e) whether the Govemment has received any
complaints regarding irregularity in issuing All India Arms
Licences from Delhi;

(f) if so, the details thereof, and
(@ the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) The details
are given below:-

Year Number of licences Number of licences
for Non-prohibited for Prohibited
Bore weapons Bore weapons
issued by issued by the
Delhi Police Ministry of

Home Affairs

2002 1442 15
2003 1304 16
2004 1230 4
2005 198 2

(upto 9th March)

(b) The criteria for issue of arms licences include
checking of criminal antecedents of the applicant;
genuineness of the need for acquiring a weapon and
threat perception. Grant of fresh licences for possession
of prohibited Bore (PB) weapons is restricted to the
following categories:-

(i) defence personnel who were allotted such
weapons prior to 25th June, 1982;

(i)  transfer of weapon on the ground of their being
in long possession of the tamily treating them
as family heirlooms; and

(iii) persons who are facing grave and imminent
threat to their lives particularly from terrorists
and subversive elements.
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(c) There are 31902 arms licences in Delhi, which
have all India validity.

(d) As per Rules 53(1) of the Arms Rules, 1962,
on receipt of an application from a licence holder, a
lincencing authority may extend the area of validity
specified in this licence, if he is satisfied about the need
of such extension, subject to the condition that the
concemed authority has the power to grant a licence in
relation to the area to which extension Is sought. As per
the guidelines issued by the Government, all-india licences
as a rule shall be granted in very rare cases. The few
exceptions where consideration could be given would
comprise the following categories:-

(i) Ministers and Members of Parliament:

(i)  Serving Officers of Defence Services, Police
and para-military organizations and officers of
Government having liability to serve anywhere
in India; and

(iii) Members of recognized Rifle Clubs and Rifle
Associations for bona fide Sports and Games.

(e) to (g) References were received from some
Members of Parliament regarding extension of area validity
of the arms licence held by the private secretary of a
Member of parliament. On examination of the matter, it was
found that the holder of the arms licence in this case was
not eligible for grant of all-India extension as per the
guidelines issued by the Government. Therefore, his case
was rejected and the Members of Parliament concerned
was informed accordingly.

[English]

Prevention of Genocide and
Mass Crimes Bill

2856. SHRI AKHILESH YADAV :
SHRI DALPAT SINGH PARSTE :

Will the Minister of HOME AFFAIRS be pleased to
state:
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(a) whether the Government has studied the
Draft Law Prevention and Punishment of Genocide and
Crimes against humanity Act, 2004 prepared by citizens
group comprising of retired eminent judges/persons of the

county;
(b) it so, the details thereof; and

(c) the time by which the legislation is proposed
to be brought before parliament?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! SHRIPRAKASH JAISWAL) : (a) ta
(c) A Bill to enact a comprehensive law to deal with
communal violence in the country is under preparation. The
Government has received suggestions from different
quarters for incorporation including a draft titled "The
Prevention and Punishment of Genocide and Crimes
against Humanity Act, 2004" prepared by a citizens group
comprising of retired eminent jurists/persons. The
suggestions include provisions relating to definitions of
offences, measures aimed at their prevention and
prosecution, compensation, speedy trial of the offences
and relief and rehabilitation of the victims of the riots
etc. The Bill will be finalized after wider consultations and
is likely to be introduced in the Parliament in its next

Session.
Irregularities in Kendriya Vidyalayas

2857. SHRI T.K. HAMZA :
SHRI CHENGARA SURENDRAN :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the composition and terms of reference of
committees set up during the last five years to probe
irregularities etc. in Kendriya Vidyalaya Sangathan;

(b) whether any of these committees has submitted
its interim of final report so far; and

(c) it so, the details of the fundings if any?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) Ministry of Human Resource Development has
constituted a committee headed by Shri S. Sathyam, former
Secretary to the Gowt. of India to conduct a detailed enquiry
into the procedure adopted by Kendriya Vidyalaya
Sangathan for selection of candidates for teachers by
employing private agency and to give, inter-alia, his
specific comments as to whether any candidate has
received any undue advantage by virtue of the procedure
adopted by Kendriya Vidyalaya Sangathan for the
selection and recruitment of teachers.

(b) No, Sir.
(c) Does not arise.
Rehabiliitation of Slum Dwellers

2858. SHRI SAJJAN KUMAR : Will the Minister of
URBAN DEVELOPMENT be pleased to state: '

(a) whether 32 acres of land was allotted by the
Dethi Development Authority in Tehkand to the slum and
JJ Department for rehabilitations of slum dwellers;

(b) if so, the amount paid by the Slum and JJ
Department to DDA for the land;

(c) the date on which the possession of the said
land was handed over to the slum and JJ Department;

(d)  whether the allotment of the said land has been
cancelled;

(e) it so, the date of which this decision was
taken and the authorities who have taken such a decision;
and

(f) the specific grounds for change of decision
thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) Yes, Sir. However, possession of only
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30.14 acres of land was handed over to Slum and JJ
Department.

(b) Rs. 1.92 crores.
(c) 4.9.1997.

(d) to (f) DDA has reported that it was decided that
development of this land would be done by DDA and,
therefore, the land was resumed. Slum and JJ Department
was informed of the matter by letter of 3.6.1998. Action has
been initiated to identify suitable land for Slum and JJ
Department in consultation with them and keeping in view
the avallabllity of services etc.

[Translation]
Basic Facllities by MCD

2859. SHRI MUNAWAR HASSAN : Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether the Municipal Corporation of Delhi has
failed to provide basic facilities like sewer line, connection
of drinking water, street light and roads in various areas
of Delhi particularly in Shanti Vihar, Durga Vihar, Shyam
Vihar, Roshanpura, Deenpur colonies in the Nazafgarh
area of Delhi;

(b) if so, the reasons therefor; and

(c) the time by which such basic facilities are likely
to be provided by the MCD?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NAB! AZAD) : (a) to (c) Municipal Corporation of Dethi
(MCD) has reported that it has provided streets alongwith
drain in Shyam Vihar and Roshanpura colonies. MCD has
also informed that the other colonies mentioned have not
been identitied and referred to MCD by the competent
authority for inclusion in unauthorised colonies to be
provided basic civic facilities. MCD has further reported that
provision of street light, drinking water and sewer line doés
not pertain to it.
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[English]
Encroachments and Unauthorised Constructions

2860. SHRIMATI D. PURANDESWARI : Wil the
Minister of URBAN DEVELOPMENT be pleased to state :

(a) whether the large scale encroachments and
unauthorised constructions have been made by the flat-
holders of the various Cooperative Group Housing
Societies in Delhi particulaly in the West Enclave,
Pitampura which were allotted lands by the Delhi
Development Authority (DDA);

(b) it so, whether it is proposed to get such
unauthorised constructions demolished by the Demolition
Squad of DDA or any other Government Agency; and

(c) if not, the reasons therefor?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) Detection and legal action in respect of
encroachments and unauthorised constructions is a
continuous process. In the case of West Enclave,
Pitampura, the building activities stand transferred by Delhi
Development Authority (DDA) to Municipal Corporation of
Delhi (MCD). The MCD have reported that unauthorized
constructions were booked so far in 48 cases of flat holders
of Co-operative Group Housing Societies in West Enclave,
Pitampura.

(b) Demolition orders under Section 343 of Delhi
Municipal Corporation Act, 1957 have already been
passed in respect of unauthorised constructions.

(c) Does not arise.

Duping of Staff and Widows by
DDA Officlals

2861. SHRI SUNIL KUMAR MAHATO :
SHR! V.K. THUMMAR :

Will the Minister of URBAN DEVELOPMENT be
pleased to state :
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(a) whether some officials of Delhi Develop-
ment Authority are reported to have been accused of
duping staff and widows through a shop allotment racket;
and

(b) i so, the details thereof and the action taken

thereon?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) and (b) Delhi Development Authority
(DDA) has reported that they had received a complaint in
November, 2002 from Bhartiya Bharastachar Virodhi Samiti
alleging discremination in the allotment of shops to widows
of its staff and in costing of shops. The complaint was
inquired into by DDA and a report was submitted to the
Lt. Governor, Delhi, who ordered its filing, as there was
no substance in the complaint.

Hosting of Commemorative Functions of
Political Leaders

2862. SHRI BACHI SINGH RAWAT "BACHDA" : Will
the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) whether the Central Government proposes to
host all commemorative functions of political leaders
henceforth;

(b) if so, the details thereof, and

{c) the reasons for taking over the commemorative
functions so far being hosted by the Government of NCT
of Delhi?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHR! GHULAM
NABI AZAD) : (a) to (c) Yes Sir, the Central Public Works
Department has been entrusted with the task of organizing
the functions at the Samadhis as per the earlier practice
in existence prior to mid-2000. This will help maintain the
Samadhis-Complex better as also in overcoming certain

coordination problems.
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[Translation]
Working in Hindi Language

2863. SHRI BHUPENDRASINH SOLANKI : Will the
Minister of HOME AFFAIRS be pleased to state:

(a) the names of States in which work is not done
in the official language Hindi;

(b) the effective steps takern/being taken by the
Union Government for propagation of the official language
in the country;

(¢) the estimated number of Hindi speaking people
in India as on date;

(d) the language spoken or understood by the
largest number of people out of the total population;
and

(e) the reasons for which Hindi could not get its
deserving status?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : (a)
The States which do not have Hindi as their official

language are as follows:-

Andhra Pradesh, Arunachal Pradesh, Assam, Goa,
Jammu and Kashmir, Karnataka, Kerala, Maharashtra,
Manipur, Meghalaya, Mizoram, Nagaland, Orissa,
Punjab, Sikkim, Tamil Nadu, Tripura and West Bengal.

(b)  The Union Government imparts to its non-Hindi
speaking employees training in Hindi Language, typing
and stenography. Besides, there are various incentive
schemes for promoting use of Hindi in official work.
Committees have been set up at different levels to promote
use of Hindi for official purposes of the Union. They include,
Committee of Parliament on Official Language. Kendriya
Hindi Samiti, Hindi Salahkar ‘Samitis, -Central Official
Language Implementation Committee, Town Official
Language Implementation Committees.
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(c) 2001 census data on languages has not yet
been processed. However, according to the 1991 report
of the Census of India, the number of persons
who retumed Hindi as their mother tongue was
337,272,114.

(d)  According to the 1991 Census Report, Hindi is
the language spoken or understood by the largest number
of people in India.

(e) Hindi alongwith English continues to be the
official language of the Union. According to Section 3(5)
of the Official Languages Act, 1963 (as amended in 1967)
use of English language shall remain in force until
Resolutions for its discontinuance have been passed
by the Legislatures of all the States which have not
adopted Hindi as their official language and until after
considering the Resolutions, a Resolution for such
discontinuance is passed by each House of Parliament.

[English]

Drive Against Encroachments and Commercia-
lization of Residential Properties

2864. SHRI PARBHUNATH SINGH : Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) whether the drive of Municipal Corporation of
Delhi (MCD) against encroachments and commercialisation
of residential properties has failed;

(b) if so, the reasons for the failure of the

drive;

{c) the reasons for not taking any action against the
properties identified by MCD which are being used for
commercial purposes in Defence Colony and Greater
Kailash;

(d) whether there is any proposal now to take
action against them; and

(e) it so, the details thereof?
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THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) and (b) Municipal Corporation of
Delhi (MCD) has reported that it would not be correct
to say that the drive against encroachments and
properties has

commercialisation of residential

failed.

(c) to () MCD has reported that it has initiated action
against the violation of permissible land use. Violation of
permissible land use was recently identified in 14
properties in Defence Colony and 61 properties in Greater
Kailash-ll. To prevent commercialisation of residential
properties, action under section 347 of the MCD Act 1957
has already been initiated to prosecute the offenders in
the court of law.

Roads in Hilly Areas

2865. SHRI TAPIR GAO : Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(@) the details of the funds allotted to States
for construction of roads, bridges etc. in hilly and far-
flung tribal areas during each of the last three years
thereafter, State-wise particularly to Arunachal Pradesh;
and

(b) the details of additional funds proposed to be
allotted to the States in the near future?

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER
OF DEVELOPMENT OF NORTH EASTERN REGION
(SHRI P.R. KYNDIAH) : (a) A statement indicating detalls
of funds released to various States for construction of
roads, bridges etc. in tribal areas during each of the last
three years and thereafter, under Article 275(1) of the
Constitution is enclosed.

(b) The funds allocated to the states are based on
well-defined criteria. The funds allocated by the Planning
Commission under Article 275(1) are altered to the states
based on such criteria.
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Statement
Grants released under articie 275(1) of the Constitution of India during last three years
(Rs. in lakh)
S. States/UTs 2001-2002 2002-2003 2003-2004 2004-2005
No. Amount Amount Amount Amount
Released Released Released Released
1 2 3 4 5 6
1. Andhra Pradesh 2715.35 2160.30 1785.00 2300.46
2. Assam 845.56 1023.40 668.87 574.54
3. Bihar 209.356 209.00 209.00 114.95
4, Gujarat 3050.00 2250.00 2280.00 2515.00
5. Himachal Pradesh 78.00 80.00 80.00 88.00
6. Jammu and Kashmir 502.94 318.00 367.00 398.70
7. Karnataka 1314.37 904.35 797.00 770.00
8. Kerala 117.50 588.00 158.00 129.80
9. Madhya Pradesh 4346.06 4052.32 3821.58 4522.35
10. Maharashtra 2672.50 2925.00 2672.00 1470.35
11.  Manipur 230.00 424.55 230.00 253.00
12. Orissa 4104.91 3641.60 2830.00 830.21
13. Rajasthan 2550.00 2224.48 2070.00 2200.00
14. Sikkim 239.38 83.00 33.00 36.30
15. Tamil Nadu 405.00 210.00 250.00 117.24
16. Tripura 462.50 665.50 313.00 344.30
17.  Uttar Pradesh 176.95 27.00 27.00 29.70
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1 2 3 4 5 6
18. West Bengal 1406.67 1543.00 1763.00 1987.30
19.  Arunachal Pradesh 200.00 300.00 200.00 220.00
20. Meghalaya 0.00 555.00 50.55 305.25
21, Mizoram 0.00 240.00 240.00 424.00
22. Nagaland 0.00 0.00 0.00 425.70
23. Jharkhand 2208.15 2808.00 2208.00 1665.27
24. Chhattisgarh 2086.77 2689.50 2089.00 2297.90
25.  Uttaranchal 78.05 78.00 128.00 107.61
Total 30000.00 30000.00 25270.00 24017.93

[Translation]
Scheme for Adolescents

2866. PROF. MAHADEORAO SHIWANKAR :
SHRIMATI ANURADHA CHOUDHARY :
SHRI MUNSHI RAM :

Will the Minister of YOUTH AFFAIRS AND SPORTS be
pleased to state:

(a) whether there is any proposal to formulate any
schemes for the adolescents during the Tenth Five Year
Plan;

(b) if so, the details thersof alongwith the funds
targeted to be spent by the Government on the aforesaid
scheme; and

(c) the time by which it is likely to be started?

THE MINISTER OF STATE OF THE MINISTRY OF
OVERSEAS INDIAN AFFAIRS (SHRI JAGDISH TYTLER) :
(a) Yes, Sir. Scheme has been formulated under the

nomenclature of Development and Empowerment of
Adolescents.

(b) The scheme is for development and
empowerment of adolescents and it's contents include the
following:-

(i) Environment Building;
(i) Life skills education;

(i) Counseling including Online Counseling
Service, Telephone Helpline in Cities and small
towns;

(iv) Career Guidance/Career melas;
(v) Residential camps; and
(vi) Research and Resource Development.

The scheme has been implemented since October,
2004 and the funds targeted for the remaining period of
the 10th Plan are Rs. 35 crores. (2004-05 — Rs. 8 crores,
2005-06 — Rs. 13 crores, 2006-07 - Rs. 14 crores.
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(c) The scheme has already been started.
[English]

Foreign Investment in Agro and
Rural Industries

2867. SHRI DUSHYANT SINGH :
SHRI HARIKEWAL PRASAD :
SHRI TUKARAM GANPAT RAO RENGE PATIL :

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) the number of agro-based foreign industries in
the country, State-wise;

(b) the details of the proposals received for setting
up of agro-based industries during the last three years,
State-wise;

(c) the details of proposals approved till date,

State-wise;

(d) the measures being taken to explore possibilities
of new areas in agro-based industries; and

(e) the progress made in this regard thereafter?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI E.V.K.S.
ELANGOVAN) : (a) to (e) According to the Reserve Bank
of India the number of Indian companies with FDI for the
period January 1, 1991 to January 31, 2005 is 9248.
Separate information with regard to number of foreign
companies engaged in agro-based Iindustries is not
maintained. The extant policy allows FDI upto 100% under
automatic route in most sectors/activities. Sector-wise and
State-wise break up of FDI approvals during January 2002
til December 2004 in sugar, food processing industries,
vegetable oil and vanaspati and tea and coffee sectors are
shown in the enclosed statement. The policy of FDI,
including the procedures, is reviewed on an ongoing basis
to enhance the inflow of FDI.
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Statement

FDI Approvals from January 2002 to December 2004
in the Agro-based Industries

(A) Sector-wise
(Rupees in crore)

Sl. Sector No. of FDI Amount of
No. approvals FD! approved
1. Sugar 5 9.87
2. Food Processing 101 573.48

Industries
3. Vegetable Oil and 21 71.84

Vanaspati
4. Tea/Coffee 7 68.82

Total ’ 134 724.01

(B) State-wise
(Rupees in crore)

Sl. Sector No. of FDI Amount of
No. approvals FDI approved
1 2 3 4
1. Andhra Pradesh 6 20.96
2. Gujarat 5 10.34
3. Haryana 4 6.90
4. Himachal Pradesh 1 52.50
5. Karnataka 15 100.15
6. Kerala 6 10.61
7. Maharashtra 25 397.68
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1 2 3 4
8. Punjab 1 0.01
9. Rajasthan 3 1.45
10. Tamil Nadu 22 44.61
11. Uttar Pradesh 4 0.70
12. West Bengal 5 4.92
13. Chandigarh 2 25.10
14. Delhi 27 43.32
15. State Not Indicated 8 4.76
Grand Total 134 724.01

Private Security Agency

2868. SHRI GURUDAS KAMAT :
SHRI ALOK KUMAR MEHTA :

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Govemment has any proposal to
legalise the private security agencies;

(b) if so, the details thereof;

() the total number of such agencies in the
country,;

(d) whether the Government will have its control on
these legalized agencies;

(e) if so, the details thereof;, and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to
(f) To regulate the functioning of the private security
agencies, Central Government proposes to introduce a
new Bill, namely the Private Security agencies (Regulation)
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Bill, 2005 in the current session of the Parliament. In the
Bill there is provision to make it mandatory to obtain a
licence from the appropriate authority of the State
Governments/Union Territory administration to run such
agency. Only after such a system is put in place, the
actual number of private security agencies will be known
to the appropriate authority in the States/Union Territories.
The above Bill proposes the necessary legal framework
to over-see the functioning of the Private Security
Agencies.

Setting up of National Commission on
Enterprises

2869. SHRI GURUDAS DASGUPTA :
SHRI C.K. CHANDRAPPAN :
SHRI KAMLA PRASAD RAWAT :
SHRI SUGRIB SINGH ;
SHRI ANANDRAO VITHOBA ADSUL :

Will the Minister of URBAN EMPLOYMENT AND
POVERTY ALLEVIATION be pleased to state:

(a) whether the Government has set up a National
Commission on Enterprises in the unorganized/informal
sector to address the urban employment;

(b) if so, the details in this regard;

(c) the States where the employment scheme is
likely to be implemented and the nature of employment
alongwith the estimated amount likely to be spent, State-
wise;

(d) whether the said Commission has drawn a
proposal to address the urban unemployment in line with
the National Rural Employment Guarantee Programme;

(e) if so, the details of the scheme mooted by the
Commission to generate employment in the urban areas;
and

H the steps taken by the Government to implement
the said scheme? '

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION
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(KUMARI SELJA) : (a) and (b) The Government of India
has constituted the National Commission on Enterprises
in the Unorganized/Informal Sector (NCEUIS) on 20.9.2004
to recommend measures considered necessary for
bringing about improvement in the productivity of
enterprises in the unorganized/informal sector, generation
of large scale employment opportunities on a sustainable
basis, enhancing the competitiveness of the sector in the
emerging global environment, linkage of the sector with
institutional framework in areas such as credit, raw
material, infrastructure, technology upgradation, marketing
and formulation of suitable arrangements for skill
development. The National Commission has been given
a term of three years.

(c) to () NCEUIS has prepared a concept note on
skill formation and employment assurance in the urban
areas, having regard to the fact that while unemployment
has increased, the demand for a growing number of skills
required by an expanding economy has largely remained
unmet. It is envisaged that the unskilled poor will be
enabled to acquire employable skills in keeping with the
market needs and quality for regular employment at higher
wages/self employment. The proposed intervention seeks
to focus on an assurance of employable skills through a
broad scheme, which would effectively ensure the creation
of job opportunities by optimally bridging the mismatch
between the demand and supply of skills and incentivising
the placement of the beneficiaries of skill training. The full
potential of public private partnership is proposed to be
harnessed for the purpose of assessment of individual
competencies, and development of training modules and
certification mathodologies.

) At the present preliminary stage of the proposal,
the question does not arise.

[Translation]
Inflow of Foreign Investment

2870. DR. DHIRENDRA AGARWAL :
SHRI HARIKEWAL PRASAD :

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:
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(a) the details of the restrictions imposed on foreign
capital investment in regard to draining capitals and profits
to abroad;

(b). whether any foreign investor can withdraw his
investments according to his will or he will have to wait
till the block period is over; and

(c) countrywise details of the foreign investment
made so far?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI E.V.K.S.
ELANGOVAN) : (a) and (b) All foreign investments are on
repatriation basis, except for cases where Non Resident
Indian specifically choose to invest under non-repatriation
scheme or where the sectoral policies prescribe restrictions
on repatriation viz. defence sector, development of
townships, housing, built-up infrastructure and construction-
development projects. Dividend declared on foreign
investments can be repatriated freely.

(c) Country-wise FDI inflows during August 1991 till
December 2004 are shown in the enclosed statement.

Statement

Country-wise break-up of FDI Inflows from
August 1991 to Decemeber 2004

(Amount in Rupees crore)

Sl.  Name of the Amount of Foeign Direct

No. Country Investment Inflows
Received

1 2 3

1. Mauritius 38024.76

2. USA 18048.05

3. Netherlands 7940.06

4. Japan 79800.17
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1 2 3 1 2 3
5 UK 7013.66 28. Phillipins 187.81
6. Germany 5074.20 29. Austria 154.12
7. France 3123.89 30. Finland 153.94
8. Korea (South) 2605.57 31. Luxembourg 146.39
9. Singapore 2581.28 32. lsrael 142.06
10. Switzerland 2154.72 Bahrain 139.78
11. ltaly 1866.65 Indonesia 134.42
12. Sweden 1842.50 35. Oman 101.93
13. Hongkong 1208.97 36. Spain 101.35
14, NRI 1034.73 37. Saudi Arabia 75.59
15. Australia 625.32 38. Bahamas 75.58
16. Beigium 5§72.44 39. Moracco 69.97
17. Unindicated Country 567.90 40. iran 62.61
18. Malaysia 561.31 41. Norway 59.15
19. Russia 495.29 42. Taiwan 52.81
20. Denmark 450.17 43. Bangladesh 43.77
21. UAE. 420.65 44. South Africa 42.99
22, Canada 384.70 45. Kenya 42.32
23. Cayman Island 332.50 46. Slovenia 39.07
24. British Virginia 328.15 47. freland 38.09
25. Bermuda 291.39 48. Panama 31.91
26. Thailand 259.24 49. Korea (North) 29.53
27. Cyprus 204.48 50. Kuwait 25.44
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1 2 3 1 2 3
51. Tunisia 19.84 74. Egypt 1.60
52. Liechtenstein 19.14 75. Malta 1.22
53. Czech Republic 19.08 76. Yogoslavia 1.13
54. Sri Lanka 18.57 77. Croatia 0.97
55. New Zealand 14.56 78. Muscat 0.89
56. lIsle of Man 11.68 79. Nepal 0.85
57. Nigeria 11.63 80. Gibraltar 0.78
58. Greece 9.56 81. Tanzania 0.73
59. Channel Island 9.27 82. Hungary 0.70
60. West Indies 7.50 83. Bulgaria 0.64
61. St. Vincent " 6.23 84. Virgin Islands 0.49
62. Liberia 6.13 85. Zambia 0.46
63. Portugal 4.57 86. Turkey 0.43
64. CHina 4.42 87. Vietnam 0.42
65. Ukraine 3.58 88. Qatar 0.40
66. Estonia 3.41 89. Maldives 0.36
67. Ice Land 3.14 80. Mayanmar 0.23
68. Belorussia 3.01 91. Peru 0.16
69. Cuba 2.58 92. British Isles 0.12
70. Brazil 2.49 93. Siovakia 0.11
71. Aruba 1.96 94. Nevis 0.10
72. Bhutan 1.90 95. Afganistan 0.10

73. Poland 1.64 96. Romania 0.07
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Agro Export Zones

2871. SHRI THAWAR CHAND GEHLOT :
97. Tatarstan 0.04 SHAI Y.G. MAHAJAN
SHR! P. KARUNAKARAN :

98. Argentina 0.04
i ini IN TRY b
99. Jordon 0.04 Will the Minister of COMMERCE AND INDUS e
pleased to state:
100. Yaman 0.04
(a) the State-wise names of the areas declared as
101. Sudan 0.03 Agro export zones in the country by the Government;
102. Syria 0.02 (b)  the funds sanctioned for these zones and the
progress made under this scheme;
103. Lebanon 0.01
() whether any proposal declaring more areas in
104. Columbia 0.01 different States as Agro export zones is pending with the
Government; and
105. Costa Rica 0.01
. (d) if so, the details thereof?
106. Mexico 0.01

THE MINISTER OF STATE IN THE MINISTRY OF
107. Advance of Inflow 9869.00 COMMERCE AND INDUSTRY (SHRI E.V.K.S.
ELANGOVAN) : (a) and (b) The position is given in the

108. NRI-RBI Schemes 8426.95
statement enclosed.
109. Acquisition of Share 7278.02 ,
(c) Yes, Sir.
110. Stock Swapped 256.50
PP (d) 30 proposals for setting up Agro Export Zones
for fruits, vegetables and other items submitted by 17 State
Grand Total 133892.85 .
Governments are under consideration.
Statement
(investments in rupees in crores)
State Area Investments
Estimated Actual
1 2 3 4

West Bengal Darjeeling, Jalpaiguri, Uttar Dinajpur, Cooch Behar, Howrah 355.31 59.30
Murshidabad, Malda, 24 Pargana(N) and 24 Pargana(S), Hooghly, '
Burdhwan, Midnapore(W), Uday Narayanpur, Nadia
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Karnataka Tumkur, Bangalore Urban, Bangalore Rural, Hassan, Kolar, Chitradurga, 52.23 15.19
Dharwad and Bagalkot, Kodagu and Belgaum, Dakshin Kannada,
Uttara Kannada, Udupi, Shimoga, Chickamagalur

Uttaranchal Udhamsingh Nagar, Dehradun, Nainital, Pantnagar, Uttarkashi, Haridwar, 47.60 3.91
Chamoli, Pithoragarh

Punjap Fatehgarh Sahib, Patiala, Sangrur, Ludhiana, Ropar, Singhpura, 60.48 43.57
Zirakpur, Patlala, satellite centres at Rampura Phul, Muktsar, Jullundur,
Ludhiana and Gurdaspur, Amritsar, Kapurthala, Hoshiarpur and
Nawanshahar

Uttar Pradesh Agra, Hathras, Farrukhabad, Kannoj, Meerut, Baghpat, Aligarh, Janpad 130.99 25.89
Badaiyun, Rampur, Firozabad, Lucknow, Unnao, Hardoi, Sitapur,
Barabanki, Saharanpur, Muzaffarnagar, Bijnaur, Meerut, Bulandshahr,
Jyotifulenagar, Bareilly, Shahjahanpur, Pilibhit, Rampur, Badaun, Bijnor,
Moradabad, JB Phulenagar, Ghaziabad

Maharashtra Nasik, Sangli, Sholapur, Satara, Ahmednagar, Ratnagiri, Sindhudurg, 161.98 134.14
Raigarh, Thane, Aurangabad, Beed, Jalna, Ahmednagar, Latur, Pune,
Kolhapur, Jalgaon, Osamanabad, Dhule, Nandurbar, Buldhana, Parbhani,
Hindoli, Nanded, Wardha, Nagpur, Amraoti

Andhra Pradesh Chitoor, Rangareddy, Medak, Mehboobnagar, Krishna, Karimnagar, 172.51 57.95
Warangal, Ananthapur, Nalgonda, Guntur

Jummu and Kashmir Srinagar, Baramula, Anantnag, Kupwara, Kathua, Pulwama Budgam, 122.28 16.58
Doda, Poonch, Udhampur, Rajouri

Tripura Kumarghat, Manu, “Melaghar, Matabari and Kakraban Blocks 15.68 7.62

Madhya Pradesh  Malwa, Ujjain, Indore, Dewas, Dhar, Shajapur, Ratiam, Neemuch 196.45 31.66
Mandsaur, Khandwa, Guna, Rajgarh, Sehore, Vidisha, Raisen,
Hoshangabad, Harda, Narsinghpur, Bhopal, Shivpuri, Chhindwara,
Jpsjamgabad, Betul

Tamil Nadu Dharmapuri, Madurai, Niigiri, Theni, Dindigul, Virudhunagar, Tirunelveli, 75.68 21.82
Cuddalore, Thanjavur, Pudukottai and Sivaganga

Bihar Muzaffarpur, Samastipur, Hajipur, Vaishali, East and West Champaran 12.13 22.10
Bhagalpur, Begu Sarai, Khagaria, Sitamarhi, Saran and Gopalganj

Gujarat Ahmedabad, Khaida, Anand, Vadodara, Surat, Navsari, Valsad, Bharuch, 78.8 5.94

Narmada Bhavnagar, Surendranagar, Rajkot, Junagadh, Jamnagar,
Amerali
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1 2 3 4
Sikkim North, East, South and West Sikkim 156.92 1.15
Himachal Pradesh Shimla, Sirmaur, Kullu, Mandi, Chamba and Kinnaur 57.07 0.00
Orissa Kandhamal 6.03 0.00
Jharkhand Ranchi, Hazaribagh and Lohardaga 7.09 0.00
Kerala Thrissur, Ernakulam, Kottayam, Alapuzha, Pathanamthitta, Kollam, 56.11 3.10
Thiruvanthapuram, Idukki and Pallakad Wayanad, Malapuram
Assam Kamrup, Nalbari, Barpeta, Darrang, Nagaon, Morigaon, Karbi Anglong, 17.53 0.00
North Cachar
Rajasthan Kota, Bundi, Baran, Jhalawar, Chittoor, Nagaur, Barmer, Jalore, Pali, 41.00 0.00
Jodhpur
Total 1723.85 449.92
[English] been allowed to be used for official purposes. Article 345
of the Constitution provides for adoption by the Legislature
Bodo Language of a State of any one or more of the languages in use
2872. SHRI SANSUMA KHUNGGUR BWISW- in the State or Hindi as the language or the languages

MUTHIARY : Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Government has taken initiatives to
help facilitate the use of the Bodo Language for all official
purposes since the same language has already been
included in the 8th Schedule to the constitution by an Act
of Parliament in 2003;

(b) if so, the steps taken so far in this regard;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : (a)
As per Article 343 of the Conatitution of India, the official
language of the Union is Hindi. English language has aiso

to be used for or any of the official purposes of that
State.

(b) and (c) In view of reply to part (a) above question
does not arise.

Sanskrit Language In KVs

2873. SHRI RUPCHAND MURMU : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government is aware that Sanskrit
is not being tought in the Kendriya Vidyalayas:

(b) if so, whether the Government proposes to start
teaching the said language in these vidyalayas; and

(c) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI) : (a) to (c) Sanskrit is taught in Kendriya Vidyalayas
as one of the compulsory subjects from Classes VI to Viil.
In Classes IX and X where students have to study two
languages, they have the option to take Sanskrit as one
of the languages out of the three languages i.e. Sanskrit,
Hindi and English. Sanskrit can also be taken as additional
l.e. third language subject in these Classes. Teachers have
been provided to teach Sanskrit subject in all the above
Classes. As per the existing provisions of KVs, the students
of classes Xith and Xlith can opt for Sanskrit either as a
compulsory language subject or as an elective subject. The
work of teaching Sanskrit is entrusted to a Part-time/
Contractual teacher provided the number of students
exercising option to learn Sanskrit is 20 or more in a class.

inclusion of North Bengal in
North Eastern Region

2874. SHRI SUNIL KHAN :
SHRI M.K. SUBBA :

Will the Minister of DEVELOPMENT - OF NORTH
EASTERN REGION be pleased to state:

(a)  whether West Bengal Government has submitted
any proposal for 6 districts of North Bengal; for inclusion
in list of North Eastern Region;

(b) if so, whether the Federation of Industries and
Commerce of North Eastern Region (FINER) has
represented against this move; and

(c) it so, the details thereof and amount sanctioned

for this purpose?

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER
OF DEVELOPMENT OF NORTH EASTERN REGION
(SHRI P.R. KYNDIAH) : (a) Ministry of Development of North
Eastern Region has not received any such proposal from
the West Bengal Government.

(b) and (c) Do not arise.
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[Translation)
Modern and Conventional Education

2875. SHRI RAGHURAJ SINGH SHAKYA :
SHRI NIKHIL KUMAR CHOUDHARY :
SHRI DANVE RAOSAHEB PATIL :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government is aware that there is
need for synergy between modermn and conventional
education in the existing system of education:;

(b) if so, whether Government has formulated any
scheme in this regard;

(c) if so, the details thereof;, and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) to (d) The National Policy on Education (NPE),
1986, as modified in 1992, and evolved on a national
consensus, has laid down a comprehensive framework
that guides the development of education in its entirety. it
continues to be relevant and has stood the test of time.
The policy envisages the need for re-organisation of the
education system especially, technical and management
education system with reference to the changes in
economy, social environment, production and management
processes, the rapid expansion of knowledge and the
great advances in science and technology.

Policy provides that the existing schism between the
formal system of education and the country’s rich and
varied cultural traditions need to be bridged. The
preoccupation with modern technologies cannot be
allowed to sever our new generations from the roots in
India's history and culture. De-culturisation, de-humanisation
and alienation must be avoided at all costs. Education can
and must bring about the fine synthesis between change-
oriented technologies and the country's continuity of
cultural tradition.
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The curricula and processes of education will be
enriched by cultural content in as many manifestations as
possible. Children will be enabled to develop sensitivity
to beauty, harmony and refinement. Resource persons in
the community, irrespective of their formal educational
qualifications, will be invited to contribute to the cultural
enrichment of education, employing both the literate and
oral traditions of communication. To sustain and carry
forward the cultural tradition, the role of old masters, who
train pupils through traditional modes will be supported
and recognised.

Linkages will be established between the university
system and institutions of higher learning in art, archasology,
oriental studies, etc. Due attention will also be paid to the
specialised disciplines of Fine Arts, Museology, Folklore,
etc. Teaching, training and research in these disciplines will
be strengthened so as to replenish specialised manpower
in them.

As educational development is a continuous process,
constant effots have been made from time to time in
consultation with State Govemments and other stakeholders
and appropriate changes have been brought about in the
implementional aspects of the policy. The key issues of
increased access and equity, quality,
modernisation of content and processes of education,

relevance,

reaching the unserved and underserved sections and
regions through the distance mode and incorporation of
Information and Communication Technologies have been
appropriately addressed at all stages of education.

(English)
Demolition of Jhuggies in Chandigarh

2876. SHRI PAWAN KUMAR BANSAL : Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether in a large number of cases, Chandigarh
Administration had some time back demolished Jhuggies
of thogse persons who are eligible for allotment of
altemative dwelling units in accordance with the scheme
framed for the purpose;
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(b) if so, the details thereof including the name and
location of the colony, the number of eligible persons and
the reasons for rendering them homeless before offering
the alternative dwelling units; and

(c) the action taken to rehabilitate them now?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) to (c) The
Chandigarh Administration had demolished about 2280
jhuggies in Palsora Colony No. 2, Sectors 55-56 and in
Shaheed Bhagat Singh Colony, Sector 49, Chandigarh out
of which 1056 persons have already been rehabilitated in
Sector 56 under the Rehabilitation Scheme, 1979. The
work is also under process for rehabilitating the remaining
persons and will be done as and when the houses are
reconstructed by the Chandigarh Housing Board. The
jhuggies had to be demolished as the land under
encroachment was to be allotted to the societies for which
members of the societies were agitating for a long time.
Some of the demolished jhuggies were also covered under
the Rehabilitation Scheme.

Recruitment Qualification in PMF

2877. SHRI MADAN LAL SHARMA : Will the Minister
of HOME AFFAIRS be pleased to state:

(@) whether the minimum qualification for
employment in Para-Military Forces is matric;

(b) if so, whether the Government is considering to
reduce the minimum age limit for employment in Para-
Military forces to under matric for applicants from Jammu
as is done in respect of somé other areas; and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) The
minimum qualification for recruitment of Constable (General
Duty) is Matriculation. \

(b) No, Sir.
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(c) Does not arise.
Export to China

2878. SHRIMATI MANORAMA MADHAV RAJ : Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether India's exports to China mainly
comprises of four basic items like Iron ore, slag, coal ash
and Steel;

(b) if so, the details thereof;

() whether Government is considering to export
these primary commodities with value addition;

(d) it so, the detalls thereof;

(e) whether Chinese imports into India comprises
of value added items like mobile communication gadgets,
radio telephone handsets and DED/VCD players etc.; and

(f) if so, the details thereof and the measures taken
to protect Indian industry from these Chinese imports?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI E.V.K.S.
ELANGOVAN) : (a) to (d) Major tems of export from India
to China are diverse and inter alia include iron ore, primary
and semi-finished iron and steel, and value added items
which include plastic and linoleum products, process
minerals and chemicals, drigs and pharmaceuticals and
marine products etc.

(e) and (f) Chinese imports into India comprise
electronic goods, organic chemicals, pharmaceutical
products etc. As regards the measures taken to protect
Indian industry from Chinese imports, Directorate General
of Anti-Dumping and Allied Duties (DGAD) initiates
investigations on the basis of application filed by the
domestic industry for ascertaining e;(istence of injury to the
domestic industry and submits its finding to the Ministry
of Finance recommending, where appropriate, the amount
of anti-dumping duty to be levied on such imports.
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[Transiation)
Popularisation of Indian Hockey

2879. SHRI DANVE RAOSAHEB PATIL :
SHRI NIKHIL KUMAR CHOUDHARY :

Will the Minister of YOUTH AFFAIRS AND SPORTS be
pleased to state:

(a) whether the Govemment feels the need to
popularise the National game hockey;

(b) if so, whether any concrete programme has
been made to glamourise Indian Hockey; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
OVERSEAS INDIAN AFFAIRS (SHRI JAGDISH TYTLER) :
(a) Yes, Sir.

(b) The promotion of the game of hockey including
taking steps to popularize and glamourise the game is
primarily the responsibility of the indian Hockey Federation
(IHF), which is an autonomous society registered under the
Societies Registration Act, 1860. As per information
received from IHF, it is conducting nationals at sub-
junior and junior level to popularize the game at grass root

level.

The Government supplements the efforts of the
National Sports Federations including the IHF by providing
financial assistance under various schemes of this Ministry
for training and participation in Intemational sports events
abroad, organization of international sports events in India,
holding of National Championship at Sub-Junior, Junior
and Senior levels, training/coaching of National teams
under Indian and Foreign coaches, procurement of
equipment and by providing requisite technical and
scientific back-up. The Government has also been giving
till 2004-2005 admissible financial assistance for installation
of synthetic hockey surfaces under the "Scheme of Grants
for Installation of Synthetic Playing Surfaces".
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(c) IHF has introduced Premier Hockey League in
the country with players from several countries participating
in it.

Export Transaction Cost

2880. DR. CHINTA MOHAN :
SHRI RAJIV RANJAN SINGH “"LALAN" :
SHRI HANSRAJ G. AHIR :

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether transaction cost varying from 19% to
21% is levied on exporters;

(b) if so, whether comparative study in countries
like China, Japan, South Korea, Indonesia, Thailand,
Pakistan and Sri Lanka was conducted prior to levy of this
cost,

(¢) if so, the details in this regard;

(d) whether there has been any increase in
export during this year in comparison to previous three
years;

(e) if so, the detalls thereon; and

() measures taken to create local employment
opportunities and for training in export sector?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI E.V.K.S.
ELANGOVAN) : (a) to (c) Transaction costs arise out of
stringent rules and regulations, complex administrative
processes, infrastructural deficiencies etc. An analysis
carried out by the Federation of Indian Export Organizations
reveals that cost disabilities including transaction costs as
suffered by the Indlan Exporters vary from 19-22%. The
transaction cost prevailing in other countries is not known.

(d) and (e) Yes, Sir. As per DGCI&S data there has
been an increase in exports by 27.03% for April, 2004 to
February, 2005 over April, 2003<February, 2004.
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) Doubling our share of World Trade over next
five years will also lead to increased local employment
opportunities on account of increased production and
exports. Both Government and Private sector are involved
in imparting training to augment specialised human
resources for exports.

[English]
Tsunami

2881. SHRI D. VITTAL RAO : Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the National Commission for Women
(NCW) has recommended to the Government to reduce the
period of presumption of death period for the missing
persons from 7 years to 3 years for the Tsunami victims;

(b) if so, the details thereof; and
(¢) the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) to (c) The
Ministry of Home Affairs have not received any such
recommendation from the National Commission for
Women. However, in case of Andaman and Nicobar
Islands where the number of persons said to be missing
is very large, guidelines have been issued for payment of
ex-gratia to the next of the kin alongwith the death cases,
as per the laid down procedure.

Allotment of Commercial
Land by DDA

2882. SHRI SUKDEO PASWAN : Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a)  whether the Delhi Development Authority has
allotted its prime commercial land in I.P. Extension, Opp.
Palato Public School, Patparganj, Delhi to the welfare
association of the societies;

(b) if so, the social purpose likely to be solved
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[ 3
through this welfare Mahasangh, which is controlled by

only Traders, President and Secretary of few Societies of
I.P. Extension;

(¢) whether the DDA has violated all set up
norms of allotment of this land to the welfare Mahasangh;
and

(d) if so, the action taken by the Government in this

regard?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) Delhi Development Authority (DDA) has
reported that the allotment was made to Indraparastha
Vistar Sahakari Awas Societies Mahasangh in OCF Pocket.
(Institutional Land).

(b) DDA has further stated that the purpose is to
provide a common forum for dealing with technical,
financial and practical problems relating to Cooperative
Housing &nd to devise ways and means of solving these
problems, ‘and to organize Social, Culture, Community
activities for the residents of the area and members of the
Societies.

(c) and (d) DDA have reported that the allotment was
made as per norms.

[Translation)
Construction of Markets

2883. SHRIMATI KIRAN MAHESHWARI :
SHRI HARISHCHANDRA CHAVAN :

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether markets are coming up in Dethi on the
land which falls under the Ministry;

(b) it so, the details thereof;

(c) the monthly rent received by the Government
from these markets;
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(d) whether the Govermnment is contemplating to
construct more markets on the vacant land of the Ministry;
and

(e) if so, the details thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) No, Sir.

(b) Does not arise.

(c) The Directorate of Estates collects Rs. 13.25
lakhs (Rupees thirteen lakhs Twenty-five thousand)
approximately per month from the existing 45 markets.

(d) and (e) There is no proposal to construct new
markets.

indo-Bhutan Trade

2884. SHRI NARENDRA KUMAR KUSHAWAHA :
PROF. MAHADEORAO SHIWANKAR :

Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a) whether the Government has signed any
agreement on industrytrade with Bhutan;

(b) if so, the details thereof,

(c) the total percentage of Indian export to Bhutan

every year,

(d) the percentage of Indian import from Bhutan:
and

(e) the total amount of foreign exchange likely
1o be eamed by India as a result of the above agree-
ments?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI E.V.K.S.
ELANGOVAN): (a) and (b) Agreement on Trade and
Commerce signed in 1995 between the Governments of
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India and Bhutan lays down the basic framework
governing trade and transit between India and Bhutan. The
Agreement has been renewed with effect from March 2,
2005 in its existing format pending finalization of a new
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agreement. Bilateral discussions on the new agreemeflt
are expected to being shortly.

(c) and (d) The details are as follows:-

(In crores of Indian Rupees)

2001-2002 2002-2003 2003-2004 2004-2005
(Apr. to Nov.)
India's Exports to Bhutan 36.24 188.96 399.08 237.08
India's Imports from Bhutan 114.09 155.61 240.66 163.27
% Share of Bhutan in India's total export 0.02 0.07 0.14 0.11
% Share of Bhutan in India's total import 0.05 0.05 0.07 0.05

(e) The trade between India and Bhutan is
transacted in Indian Rupees and Bhutanese Ngultrums,

which have a parity.
[English]
Target under Tribal Development Schemes

2885. SHRI ANANDRAO VITHOBA ADSUL :
SHRI BRAJA KISHORE TRIPATHY :

Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) the details of the targets fixed and the

achievements under Centrally Sponsored Tribal
Development Schemes during each of the last three years,

State-wise, Scheme-wise;

(b)  whether the targets under such schemes have
not been achieved;

(c) if so, the reasons gherefor; and

(d) the steps taken to achieve the targets fixed

Source: DGCI&S, Kolkata.

under such schemes particularly focusing on female
literacy?

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER
OF DEVELOPMENT OF NORTH EASTERN REGION
(SHRI P.R. KYNDIAH) : (a) and (b) Ministry of Tribal Affairs
is implementing 5 different centrally sponsored schemes
for development of Tribal population. These schemes are:-

(i) Construction of hostels for ST boys and girls;
(i)  Establishment of Ashram Schools in TSP areas;
(i)  Post Matric Scholarships for ST students;

(iv) Coaching and Allied Scheme; and

(v) Grant to Tribal Research Institutes.

There is no provision in these schemes to prefix state-
wise targets. However scheme-wise targets (both physical
and financial) have been fixed in all the schemes except
the one mentioned at S.No. (iv). These targets and the
achievements against last three years are given in
enclosed statement.
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(c) The difference between the targets and
achievement is due to non-availability of 50% matching
State share, inadequate proposals, in complete details,
and non-submission of Utilisation Certificates by the State
Gowt. etc.

(d) The State Govts. are requested from time to time
through different fora to send proposals which are
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complete in all respects so that physical and (inancial
targets are achieved. Moreover, three out of the above said
five schemes are already concentrating/focusing equally
on the female education also.

There is also a separate centrally funded scheme for
improving female literacy named 'Educational complex in
low literacy pockets.

Statement

Financial Targets and Achievements (Rs. in Crore)

Sl. Name of the Centrally 2001-2002 2002-03 2003-04

No. Sponsored Scheme

Targets  Achievements  Targets Achievements Targets  Achievements

1 2 3 4 5 6 7 8

1. Construction of Hostels for 20.50 15.57 24.00 13.50 24.00 18.15
ST Boys and Girls

2. Establishment of Ashram 12.50 9.98 14.00 9.50 14.00 6.47
Schools in Tribal Sub Plan
Areas

3. Post Matric Scholarships 63.00 66.78 67.50 52.97 55.50 66.41
for ST students

4. Coaching and Allied Scheme 1.20 0.22 0.95 0.25 0.95 Nil

5. Grant to Tribal Research 3.50 2.53 3.50 2.22 3.50 2.51
Institute

Physical Targets and Achievements

1. Construction of Hostels for 120 11 101 178° 101 49
ST Boys and Girls hostels hostels hostels hostels hostels hostels

2. Establishment of Ashram 60 106 46 135° 46 49
Schools in Tribal Sub Plan schools schools schools schools schools schools
Areas

3. Post Matric Scholarships Not fixed 603060 640000 575815 6980000 751761
for ST students students students students students
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1 2 3 4 5 6 7 8
4. Coaching and Allied Scheme Not fixed 535 Not fixed 1438 Not fixed Nil
students students
6. Grant to Tribal Research 15 10 15 12 15 12
Institute (TRIs) (TRIs) (TRIs) (TRIs) (TRis) (TRIs)

*Grants-in-aid has been released on instaiment basis.

[Translation]
Master Plan for Delhi, 2021

2886. SHRIMAT! JAYAPRADA :
SHRI RAMJI LAL SUMAN :

Will the Minister of URBAN DEVELOPMENT be
pleased to state :

(a)  whether the Delhi Urban Arts Commission was
not consulted in preparing the outline for Master Plan for
Delhi, 2021,

(b) it so, the reasons therefor;

(c) the date on which the said Commission was
constituted and the main responsibilities entrusted to it;

and

(d) the names of ex-officio officers in this Commis-

sion at present?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) and {b) The Delhi Development Authority
(DDA) has reported that the Draft Master Plan for Delhi-
2021 has been formulate after wide ranging consultations
with experts from the related fields, local bodies,
professional organizations, etc. Central Government has
permitted the Delhi Development Authority (DDA) to notify
the draft Master Plan for Delhi-2021 for inviting objections
and suggestions from individuals, government bodies/

NGOs and all concerned.

(¢) The Delhi Urban At Commission (DUAC) was
constituted on 1st May, 1974 under the Delhi Urban
Commission's Act, 1973 with a view to preserving,
developing and maintaining the aesthetic quality of urban

and environmental design within Delhi.

The names of in the

(d)
Commission at present are as under:-

ex-officio persons

(i) Shri B.S. Lalli, Chairman, Additional Secretary,

Ministry of Urban Development.

(i)  Shri PK. Pradhan, Joint Secretary, Ministry of

Urban Development.
[English]
Electronic Import

2887. SHRI ADHIR CHOWDHURY : Will the Minister
of COMMERCE AND INDUSTRY be pleased to state :

(a) whether electronic and electrical wastes are

being illegally exported every year from Britain to
developing Asian countries including India;

(b) if so, the facts and details thereof;

(c)
by exporting firms in Britain and European countries;

whether the international laws are totally flouted

(d)

if so, the reaction of the Government thereto;
and

(e) immediate precautionary step Government pro-
pose to take in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI E.V.K.S.
ELANGOVAN): (a) to (e) The ITC (HS) Classification
of Export and Import items, 2004-2009 lays down that
imports of hazardous waste into India shall be subject to
the provisions of Hazardous Waste (Management and
Handling) Amendment Rules, 2003.

Electronic scrap is included under List A and B of
Schedule-3 of the Hazardous Wastes (Management and
handling) Rules, 1989 as amended from time to time. The
import-of this waste, therefore, requires specific permission
of the Ministry of Environment and Forests. No such
permigsion has been given by the Ministry till date.

Formulation of Scheme for
Charging Fees by AlU

2888. SHRI SITA RAM YADAV :
SHRI ALOK KUMAR MEHTA :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) whether the Association of Indian Universities
have formulated a scheme for charging fees in the various
Universities;

(b) if so, the details thereof;

(c) it not, whether the Govemment has formulated
any scheme for charging the fee uniformly by the
Universities and other institutions in the country;

(d) if so, the detalls thereof; and

(e) if not, by when it is proposed to be taken up
in the near future?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) No, Sir.

(b) Does not arise.

(c) No, Sir.
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(d) Does not arise.

() The State Ministers of Higher and Technical
Education, in the conference held at Bangalore on January
10-11, 2005 arrived at a broad consensus on the need
for Central Legislation for regulating admission and fee
structures in private self-financing institutions. A draft bill
has been prepared for vetting by the concemed
Departments and subsequent circulation among stake-
holders and all the State Governments to elicit their views
for eliminating arbitrariness and malpractices in profes-
sional educational institutions. Apart from this, a Committee
of the Central Advisory Board on Education has been
constituted on the subject of financing of higher Education.

Anganwadi Kendras

2889. SHRI RAJESH VERMA :
KUNWAR MANVENDRA SINGH :
SHRI SURESH PRABHAKAR PRABHU :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) the main functions of the Anganwadi Kendras;

(b) whether any new/additional programmes are
being implemented through these Anganwadi Kendras;

(c) if so, the details, thereof;

(d) the number of anganwadis have full time
employees and what has been the addition to the number
during the last five years, State-wise;

(e) the number of Anganwadi workers at present,
State-wise;

f) the criteria of appointment of Anganwadi
workers;

(g) whether there is shortage of Anganwadi
workers; and

(h) it so, the details thereof, State-wise alongwith
the action taken or proposed to be taken by the Union
Government in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI
SINGH) : (a) Anganwadi Centre is the focal point for
delivery of services under the Integrated Child Develop-
ment Services (ICDS) Scheme. The package of services
under the Scheme comprises supplementary nutrition,
immunization, health check-up, referral services, pre-
school non-formal education and nutrition and health
education.

(b) and (c) In addition to ICDS, nutrition component
of Pradhan Mantri Gramodaya Yojana (PMGY) and a Pilot
Project, in 51 districts, to provide free foodgrains
to undernourished adolescent girls and pregnant
women and lactating mothers, initiated by the Planning
Commission In 2002-03, are Iimplemented through
Anganwadi Centres.

(d) and (e) Each operational Anganwadi is managed
by an Anganwadi Worker and a Helper who are honorary
workers from the local community and are paid fixed
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monthly honoraria, as decided by the Govemment from
time to time. State-wise number of sanctioned/operational
Anganwadis during the last five years is given in the
statement annexed.

(f)  As per guidelines of the Scheme, the Angan-
wadi worker has to be a lady (18-44 years) from the
local village. However, State Governments are competent
to take an appropriate view regarding age, qualification
efc.

(9) and (h) In some States, all Anganwadi Centres
sanctioned by the Government of India have not been
made operational. There has been constant emphasis on
the States/UTs
anganwadis as early as possible. As a result, the number
of operational Anganadi Centres has increased from
545714 as on 31.5.2003 to 600391 as on 31.3.2004 and
to 698672 as on 31.12.2004 as given in the statement
enclosed.

to operationalise all the sanctioned

Statement
Sl State/UT No. of Sanctioned and Operational Anganwadi Centres
No.
As on As on As on As on As on
31.3.2001 31.3.2001 31.3.2001 31.3.2001 31.3.2001

Sanc- Opera- Sanc- Opera- Sanc- Opera- Sanc- Opera- Sanc- Opera-

tioned tional tioned tional tioned tional tioned tional tioned tional
1 2 3 4 5 6 7 8 9 10 11 12
1. Andhra Pradesh 36668 32215 37297 36140 53700 52419 54312 53564 54312 53713
2. Arunachal Pradesh 2621 1214 2621 1637 2326 1319 2359 2286 2359 2569
3. Assam 15647 14846 10383 13149 20162 19719 25416 25302 25416 25302
4. Bihar NA NA 20058 17683 20058 17683 60813 24871 60813 32047
6. Chhattiegarh 20234 19473 20289 19965 20289 20146 20289 20277 20289 20289
6. Goa 12186 1017 1216 1017 1216 1011 1012 1012 1012 1012




229 Written Answers CHAITRA 01, 1927 (Saka) fo Questions 230
1 2 3 4 5 6 7 8 9 10 1 12
7. Guijarat 35933 30614 37961 31131 37961 32830 37961 35441 37961 37072
8. Haryana . 13546 13543 13546 13545 13546 13548 13546 13546 13546 13546
9. Himachal Pradesh 7123 7123 7123 7121 7354 7314 7354 7354 7354 7354
10. Jammu and Kashmir 7153 6261 10322 10049 10321 10125 11821 10227 11821 10227
11. Jharkhand NA NA 16689 14549 12478 11372 23078 14967 23078 168002
12. Karnataka 40170 40093 40170 40133 40301 40285 40301 40301 40301 40301
13. Kerala 19966 18895 25393 22637 25315 24289 25393 24415 253893 25187
14, Madhya Pradesh 37934 35052 46928 45946 47728 47229 49784 48922 49787 49328
15. Maharashtra 46042 44980 46058 44896 61866 56235 62716 58109 62716 61558
16. Manipur 4181 4128 4413 4376 4413 4371 4501 4499 4501 4500
17. Meghalaya 2218 2165 2218 2165 2218 2200 2218 2217 2218 2218
18. Mizoram 1341 1273 1341 1283 1341 1193 1361 1341 1361 1361
19, Nagaland 2686 2556 2593 2669 2595 2575 2770 2770 2770 2770
20. Orissa 28612 26357 31856 20611 31856 31209 34201 34201 34201 34201
21. Punjab 14821 12785 15829 13540 15829 14017 15829 14016 14730 14730
22. Rajasthan 27233 26477 36710 34723 35710 35457 35821 35686 35821 35821
23. Sikkim 499 472 500 494 500 492 500 500 500 800
24. Tamil Nadu 44278 31618 45136 31712 42279 31713 42377 30059 42677 42677
25. Tripura 3537 23493 3537 3499 3692 3553 3786 3692 3874 3768
26. Uttar Pradesh 61992 53141 64282 54402 64570 66871 103104 75005 106058 94680
27. Uttaranchal NA NA 4243 3811 4243 3971 6378 5924 6658 6399
28. West Bengal 47225 40543 47863 38407 56544 51700 57540 53354 57540 54203
29. Andaman and Nicobar 527 425 527 429 527 429 527 429 527 429
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7 8 9 10 11 12

30. Chandigarh 300 300 300 300

300 300 300 300 300 300

31. Delhi 3842 3842 3842 3842 3842 3842 3902 3842 3902 3842
32. Dadra and Nagar Haveli 125 125 125 125 138 138 138 138 138 138
33. Daman and Diu 87 77 87 77 87 87 87 87 87 87
34. Lakshadweep 74 74 74 74 74 74 74 74 74 74
35. Pondicherry 677 677 677 677 677 677 677 677 677 677
All India 528408 475844 601206 545714 646045 600391 752246 649405 754773 698672

Women-Literacy and Employment

2890. SHRI G. KARUNAKARA REDDY : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) the comparative position of women's literacy
and employment in the country, State-wise particularly in
Karnataka;

(b) the steps being taken by the Union Government
to open more employment avenues for the increased
number of literate women of these States;

(c) whether the Government propose to set up a
Women's Development Corporation in Karnataka and
other parts of the country for addressing the development
needs of this deserving section; and

(d) if not, the reasons therefoe?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! KANTI
SINGH) : (a) A comparative statement-| showing the
position of women's literacy, State-wise as per the Census
data maintained by the Registrar General of India
(RGI), Ministry of Home Affairs is enclosed. A similar
statement-ll showing the position of women's employment
at enclosed.

(b)  Under the schemes of Support to Training and
Employment Programme (STEP), Swawlamban, Swa-
Shakti, Swayamsidha and Rashtriya Mahila Kosh of
Department of Women and Child Development, income
generation training programmes for women and girls are
organised to promote their employment.

(c) and (d) Setting up of Women's Development
Corporations comes within the .purview of the State
Governments. As per the information available with the
Department of Women and Child Development, the
following States/UT have set up Women's Development
Corporations:-

1. Andhra Pradesh

2. Bihar

3. Chandigarh

4. Guijarat

5. Haryana

6. Himachal Pradesh
7. Jammu and Kashmir

8. Karnataka
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Kerala

10. Madhya Pradesh

1

1. Maharashtra

12. Manipur

1

1

1

1

3. Orissa
4. Tamil Nadu
§. Uttar Pradesh

6. West Bengal

Statement

State/Union territories# in dscending order of
literacy rate (Male) in 2001

CHAITRA 01, 1927 (Saka)

Rank  State/Union Literacy rate Rank
in territory in
2001 2001 1991 1991
1 2 3 4 5
INDIA" 2 7583 64.1
1.  Kerala 94.2 93.6 1
2. Lakshadweep# 92.5 90.2 2
3. Mizoram 90.7 85.6 3
4. Pondicherry# 88.6 83.7 4
5. Goa 88.4 83.6 5
6. Delhi# 87.3 82.0 8
7. Daman and Diu# 86.8 82.7 6
8. Andaman and Nicobar 86.3 79.0 9
Islands#
9. Chandigarh# 86.1 820 7

to Questions 234
1 2 3 4 5
10. Maharashtra 88.0 76.6 10
11. Himachal Pradesh 85.3 75.4 11
12. Uttaranchal 83.3 729 14
13. Tamil Nadu 82.4 73.7 12
14. Tripura 81.0 70.6 16
15. Manipur® 80.3 71.6 15
16. Gujarat 79.7 73.1 13
17. Haryana 78.5 69.1 17
18. Chhattisgarh 774 58.1 26
19. West Bengal 77.0 67.8 18
20. Kamataka 76.1 67.3 20
21. Madhya Pradesh 76.1 58.5 25
22. Sikkim 76.0 65.7 21
23. Rajasthan 75.7 65.0 29
24. Orissa 75.3 63.1 23
25. Punjab 75.2 85.7 22
26. Assam 713 61.9 24
27. Dadra and Nagar 7.2 53.6 31

Haveli#

28. Nagaland 71.2 67.6 19
29. Andhra Pradesh 70.3 55.1 28
30. Uttar Pradesh 68.8 54.8 30
31. Jharkhand 67.3 55.8 27
- Jammu and Kashmir' 66.6 N.A -
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1 2 3 4 5 1 2 3 4 5
32. Meghalaya 65.4 53.1 32 13. Tamil Nadu 64.4 513 13
33. Arunachal Pradesh  63.8 515 33 14. Punjab 63.4 504 14
a4, Bihar 59.7 51.4 a4 15. Nagaland 61.5 54.7 10
16. Manipur? 60.5 47.6 17
1. Excludes Jammu and Kashmir for rankng as 1991
Census data is not avallable. 17. Sikkim 60.4 46.8 18
2. Excludes figures of Paomata, Mao Maram and Puru 18. Uttaranchal 59.6 41.7 23
sub-divisions of Senapati district of Manipur for 2001.
19. West Bengal 59.6 46.6 19
State/Union territories# in dscending order of
literacy rate (Female) in 2001 20. Meghalaya 59.6 44.9 20
21. Gujarat 57.8 486 16
Rank  State/Union Literacy rate Rank
in territory in 22. Karnataka 50.9 44.3 21
2001 2001 1991 1991 22, Haryana 55.7 405 24
1 2 3 4 5 24. Assam 54.6 43.0 22
INDIA" 2 53.7 30.3 25. Chhattisgarh 51.9 27.5 29
26. Orissa . 7 2
1. Kerala 87.7 86.2 1 50.6 34 s
27. Andhra Pradesh 50.4 32.7 26
2. Mizoram# 86.7 78.6 2
28. Madhya Pradesh 50.3 29.4 28
3. Lakshadweep# 80.5 729 3
29. Rajasthan 43.9 20.4 34
4. Chandigarh# 76.5 72.3 4
30. Arunachal Pradesh 435 29.7 27
5. Goa 75.4 67.1 5
- Jammu and Kashmir' 43.0 N.A. -
6. Andaman and Nicobar 75.2 65.5 8
Islands# 31. Uttar Pradesh 42.2 24.4 32
7. Delhi¥ 747 67.0 6 32. Dadra an Nagar 40.2 27.0 30
Haveli#
8. Pondicherry# 73.9 65.6 7
33. Jharkhand 38.9 25.5 31
9. Himachal Pradesh 67.4 52.1 12
34. Bihar 33.1 22.0 33
10. Maharashtra 67.0 52.3 11
1. Excludes Jammu and Kashmir for rankng as 1991
11. Daman and Diu# 65.6 59.4 9 Census data is not available.
’ . ludes fi of Paomata, Mao Maram
12. Tripura 4.9 40.6 15 2. Excl gures a, Mao and Puru

sub-divisions of Senapati district of Manipur for 2001.
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Conetruction of Subways in Delhi

2891. SHRI BRAJA KISHORE TRIPATHY : Will
the Minister of URBAN DEVELOPMENT be pleased to

state :

(a) whether the planning for development in Dethi
lacks coordination in various agencies working for
development of Dethi;

(b) it so, whether most of the subways constructed
in the recent past in Delhi are either destroyed by some
other agencies or are not in ‘use by public;

(c) if so, the details of such subways;

(d) the expenditure incurred by the Govermment on
construction of each of such subways;

(e) whether the Government now proposed to
provide escalator equipped subways in Delhi;

) it so, the details in this regard; and

(g) the construction cost of each of such
subways?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) It has reported that coordination in
respect of development proposals/projects is done through
various inter-departmental meetings and committees.

(b) and (c) The concerned agencies have informed
that the subways under their jurisdiction are well utilized.
However, NDMC has indicated that the subway at
Rafi Marg has been demolished for replacement by
Delhi Metro Rail Corporation (DMRC) Ltd. and the subway
at Pandit Pant Marg has been closed due to security
reasons. The PWD has indicated that only one subway at
Gokulpuri has been rendered unuseful due to construction

of fiyover.
(d) The approximately cost of construction of

subway at Rafi Marg, Pandit Pant Marg and Gokulpur
is Rs. 150 lakhs, Rs. 85 lakhs and Rs. 150 lakhs

respectively.
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(e) and (f) The PWD has stated that it is proposed to
equip future subways/Foot Over Bridges (FOB) at certain
locations with escalators.

(9) The cost of construction depends on
design, location, width of road etc. and may vary in each
case.

[Translation]
Maoist Activities

2892. SHRI MOHAN SINGH : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether the Government are aware that Maoist
extremists of Nepal are indulged in illegal procuring of
arms from Mafia gangs of Mumbai;

(b) if so, the action being taken by the Government
in this regard;

(c) whether the Nepal maoist insurgents have
established links with Naxal groups active in India and as
a result of this sophisticated arms are being supplied to
Nepalese extremists;, and

(d) it so, the action taken by the Government to
check their activities?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) and
(b) No such reports have come to the notice of the
Government.

(c) Although Maoist insurgents are reported to
have established links with naxal groups, the Government
has no information about the supply of sophisticated arms
by the naxal groups to the Nepalese extremists.

(d) SSB and the bordering States namely Bihar,
West Bengal, Uttar Pradesh, Sikkim and Uttaranchal have
been advised to increase vigil along the Indo-Nepal Border
and undertake intensive patrolling of the areas bordering
Nepal to prevent ingress of Maoist elements into the Indian

tesritory.
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[English]
Mumbal Blast Case

2893. SHRI MOHAN RAWALE : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether the Government has prepared a fresh
list of Mumbai blast case fugitives;

(b) if so, the details thereof;

(c) whether the Govemment has also held talks in
this regard with other countries to bring the culprits to book;

(d) i so, the details thereof, and

(e) the measures being taken by the Govemment
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) No,
8ir.

(b) Does not arise.

(c) to (e) The Government during the Home Secretary
level talks on terrorism and drug trafficking with the
Government of Pakistan in August, 2004, once again
raised the matter of repatriation of the absconding
aoccused persons reportedly residing in Pakistan. Besides
diplomatic initiatives, the absconding accused have been
declared as proclaimed offenders. Wherever necessary,
steps have also been taken to get the accused extradited/
deported.

VAT on Tea

2894. SHRI KINJARAPU YERRANNAIDU : Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state :

(a) whether price of tea will rise if 12.5 per
cent Value Added Tax is adopted by the tea producing
States;

(b) if so, the details thereof;
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() whether the prices of other commodities would
come down but prices of tea will go up if 12.5 per cent
VAT is levied; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHR! E.VK.S.
ELANGOVAN) : (a) to (d) Value Added Tax is expected to
tax only to the extent of value addition of a product at each
point of sale. Therefore, increase or otherwise of the price
of tea after VAT would depend on the existing sales tax
structure and rate in the State concemned and the VAT rate
finally adopted for tea.

Child Court

2895. SHRI UDAY SINGH : Wil the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a)  whether the crime by children are increasing in
the country;

(b) if so, whether the Union Government has
proposed to set up child court in each States' High Court
to deal with cases pertaining to children;

(c) if so, the details thereof;

(d) whether the Govemment has also decided to
announce new measures for the welfare of child
development in the country; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI
SINGH) : (a) According to National Crime Records Bureau
the avallable figures indicate a mixed trend in juvenile
delinquency during 2001 to 2003. The total number of
cases registered under Indian Penal Code and Speical
Local Laws during 2001, 2002 and 2003 have been
16509, 18560 and 17819 respectively. The figuree for 2004
are not yet available.
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(b) No, Sir.
(c) Does not arise.

(d) A National Charter for Children has been
adopted recently. in order to achieve the objectives of the
Charter in a time bound manner a National Plan of Action
for Children is being drafted in consultation with concemed
Ministries and Departments which would contain the goals,
objectives and strategies for the survival, development and
protection of children.

{Translation]

Development of Tribal Sub-Plan
Areas in Rajasthan

2896. SHRI MAHAVIR BHAGORA : Will the Minister
of TRIBAL AFFAIRS be pleased to state:

(a) the criteria of budget allocation to the State
included in Tribal sub-plan;

(b) whether the Govemment is allocation funds to
Rajasthan as per the Maharashtra pattem;

(c) if so, the details thereof;

(d) the schemes of the Govemment for upliftment
of tribals in tribal sub-plan area of Southem Rajasthan by
deveioping the wastelands, development of foreet produce/
herbal cultivation alongwith their collection processing and
marketing alongwith funds allocated during the last three
years and thereafter;

(e) the number of beneficiaries under those
schemes, scheme-wise;

) whether despite sanctioning big amount by the
Central Government for economic and social upliftment of
tribal sub-plan areas of Southemn Rajasthan still no change
have occurred in economic and social condition of those
tribal families;

(g) i so, the reasons therefor;

(h)  whether the Government proposes to get it
Investigated and reviewed; and
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(1) it so, the details thereof?

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER
OF DEVELOPMENT OF NORTH EASTERN REGION
(SHRI PR. KYNDIAH) : (a) to (c) The Ministry of Tribal
Affairs allocates funds Special Central Assistance to Tribal
Sub Plan (SCA to TSP) and Article 275(1) of the
Constitution to the States based on specific criteria. The
Maharashtra pattem has been adopted by that state for
allocation of TSP funds in the state. The Tribal Welfare
Deptt. is given allocation of TSP funds in the state,
which then allocates funds to various line Deptts. This
Ministry has been advocating to all the States to adopt this
model.

(d) to (i) the information has been sought from
the State Government, and appropriate decision will be
taken.

Allocation of Funds for Promoting Education

2897. SHRI JASWANT SINGH BISHNOI : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:

(a) the number of proposals received by the Union
Govemment from the various State Govemments particularly
from Rajasthan for promoting education during the last five
years, State-wise, year-wise;

(b) the number of proposals sanctioned/cleared in
respect of each State during each of the previous five

years,

(c) the number of proposals are stil pending as on
date; and

(d) the time by which the remaining proposals are
likely to be sanctioned?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) to (d) The information is being collected and
will be laid before the Table of the House.
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[English]
indian Stamp Bifl, 2004

2898. SHRIMATI JAYABEN B. THAKKAR : Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Govemment of Gujarat has sent a
proposal to the Union Govermment for according
administrative approval to the Indian Stamp (Gujarat
Amendment) Bill, 2004;

(b) if so, the reaction of the Union Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) Yes,
Madam.

(b) The approval of the Govemment of India to the
introduction of the Indian Stamp (Gujarat Amendment) Bill,
2004 in the State Legislature has been conveyed to the
Government of Gujarat on 1.2.2005.

Disaster Management Department in States

2899. SHRI HITEN BARMAN :
SHRI CHANDRA SEKHAR SAHU :
SHRI SUBRATA BOSE :
SHRI JOACHIM BAXLA :

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government has issued any
guidelines or instructions to all the State Governments to
have a separate Ministry or Department named “Disaster
Management” to tackie all natural calamities;

(b) if so, the details thereof;

(c) the States which have already complied with
the above advise or likely to be compiling the above
advise; and

(d) the action proposes by the Govemnment
ageinst the State Govemwmernts which have so far not
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acted upon the said advice of the Govemment within a
stipulated time?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) and (b) The
Government had recommended to all the State Government
to convert their State Departments of Relief and
Rehabilitation into Departments of Disaster Management,
with the responsibility of looking at the whole cycle of
disaster management i.e. prevention, mitigation,
preparedness, response, relief and rehabilitation.

(c) and (d) The States/Union Territories of Andaman
and Nicobar, Andhra Pradesh, Arunachal Pradesh, Assam,
Bihar, Himachal Pradesh, Jharkhand, Kerala, Lakshadweep,
Manipur, Nagaland, Punjab, Rajasthan, Sikkim, Tamil
Nadu, Tripura and Uttaranchal have already converted/
redesignated their respective Relief Departments so as to
include Disaster Management in their nomenciature. The
remaining States/UTs have been advised to take similar
action.

[Translation]

Conversion of Loan Component
under IDSMT

2900. SHRI BRAJESH PATHAK : Wil the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) the States from which the Union Govemnment
has received requests to convert their loan component
under the scheme relating to the Integrated Development
of Smali and Medium Towns into cent percent grants during
the last three years; and

(b) the reaction of the Union Govemnment thereto?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) During the last three years, no request
was received from the State Govemments to convert
their loan component into cent percent grants under the
integrated Development of Small and Medium Towns
scheme (IDSMT).
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(b) Does not arise.
[English]
Rural Colleges

2901. SHRI MANJUNATH KUNNUR : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to

state:

(a) the number of rural colleges being run in the
country as on date, State-wise;

(b) the number of colleges in the urban areas,
State-wise; and

(c) the facilities provided by the UGC for the
development of rural colleges during the last three years,
State-wise, college-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) to (c) As per the information provided by the
University Grants Commission, as on 31.3.2004, there are
around 16000 colleges in the country. Of these, 5589
colleges are recognized under section 2(f) of the UGC Act,
1968, and 5273 colleges among these, are eligible for
Central assistance under section 12(B) of the said Act, as
shown in the statement enclosed. Further, while no data
regarding rural/urban colleges is maintained on a
centralised basis, around 35% of these colleges are
situated in the rural areas.

Statement

State-wise number of Colleges under Section 2(f) and
12(B) of the UGC Act as on 31st March, 2004

Sl State/UT Number of Colleges

No. Under Section
2(fland12(B)  2(f) Total

1 2 3 4 5

1. Andhra Pradesh - 400 8 408
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1 2 3 4 5
2. Arunachal Pradesh 5 0 5
3. Assam 168 3 171
4. Bihar 293 9 302
5. Chhattisgarh 139 1 140
6. Delhi 76 1 77
7. Goa 19 3 22
8. Gujarat 321 9 330
9. Haryana 142 0 142
10. Himachal Pradesh 42 4 46
11. Jammu and Kashmir 34 0 34
12. Jharkhand 81 2 83
13. Karnataka 459 47 506
14. Kerala 194 6 200
15. Madhya Pradesh ky4-] 43 422
16. Maharashtra 645 77 22
17. Manipur 44 0 44
18. Meghalaya 15 0 16
19. Mizoram 8 2 10
20. Nagaland L] 2 10
21. Orissa 251 5 256
22. Punjab 210 3 213
23. Rajasthan 185 14 199
24. Sikkim 3 0 3

25. Tamil Nadu 277 13 290
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1 2 3 4 5
26. Tripura 13 0 13
27. Uttar Pradesh 433 60 493
28. Uttaranchal 32 3 35
29. West Bengal 365 1 366
30. Andaman and Nicobar 2 0] 2
31. Chandigarh 18 0 18
32. Lakshadweep 0 0 0]
33. Daman and Diu 1 0 1
34. Dadra and Nagar Haveli 0 0 0
35. Pondicherry 11 0 11
Total 5273 316 5589
[Transilation]

Paper Production

2902. SHRIMAT! KALPNA RAMESH NARHIRE : Will
the Minister of COMMERCE AND INDUSTRY be pleased
to state:

(a) the existing number of paper, straw board and
newspaper print manufacturing industrial units in the
country;

(b) the total quantum of paper manufactured since
May, 2004 till date;

(c) whether the units manufacturing quality paper
have been identified;

(d) whether adequate financial assistance is being
provided to the units concerned; and

(e) it s0, the detaiis thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI E.VK.S
ELANGOVAN): (a) Paper Industry which includes Pulp,
Paper and Paper Board and Newsprint is a de-licensed
one. The data regarding the number of paper mills and
newspaper print manufacturing industrial units in the
country isi not centrally maintained. However, there are
about 667 paper mills in the country out of which 73
number of mills are registered under schedule of
Newsprint Control Order 2004 for manufacture of
Newsprint paper.

(b)  Total production of "Paper and Paperboard" and
“Newsprint" during May to November, 2004 is 3395868 MT
and 407266 MT respectively.

(c) With the opening up of the market, major
players in the Indian paper industry have taken steps to
be competitive in terms of product quality. Generally the
integrated large paper mills using forest based raw
material produce quality paper which contributes to nearly
36% out of the total country's production of paper.

(d) and (e) The Government have provided number
of financial assistance of the mills engaged in production
of paper, paperboard and newsprint paper, such as:-

(i) A concessional excise duty of 8% for first
clearance upto 3500 MT per annum is levied
on paper and paperboard manufactured with
not less than 75% non-conventional raw
material and 12% of Excise Duty thereafter.

(i) The newsprint manufactured by the mills
included in Schedule of the Newsprint
Control Order, 2004 are exempted from excise

duty.

(i) Cess fund is allocated to carry out research and
development work for the benefit of paper
industry. ‘

(v) Duty free import of Pulp for manufacture of
newsprint. N
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Killing of Civililans by Security Forces

2903. SHRI ANANT GUDHE : Will the Minister of
HOME AFFAIRS be pleased to state:

(a)  whether the Govemment has taken any special
steps to provide protection to the people living in the
villages situated at the Indo-Pak border:

(b) if so, the details thereof;

(c) whether some civilians have also been killed
in firing by security forces;

(d) if so, the total number of such civilians killed
or injured during the last three years and thereafter; and

(e) the amount of compensation given to them, if
any, by the Government?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) and (b)
Government has adopted a well-coordinated and muilti-
pronged approach for providing protection to the people
living close to the Indo-Pak border which includes fencing
of the International Border, providing Border Security Force
Kisan Guards to the farmers who carry out agricultural
activities in their fields across the border fencing, gearing
up the Intelligence machinery, modernization and
upgradation of police and security forces with advanced
sophisticated weapons and communication system, etc.

(c) to (e) Information is being collected and will be laid
on the Table of the House.

[English]

Merger of S.S.A. into Mid-Day-
Meal Scheme

2904. SHRI DINSHA PATEL : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Government is considering to
merge Sarva Shiksha Abhiyan (SSA) with Mid-Day-Meal
Programme;
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(b)  whether modalities have been worked out in
this regard; and

(c) if so, manner in which two schemes with
different objectives and implementing agencies can work
smoothly?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) to (c) It is not correct to say that Sarva Shiksha
Abhiyan and Mid-Day-Meal Schemes have different
objectives. In fact, they both aim at universalisation of
primary education. As such, they are meant to be
implemented in a coordinated and synergistic manner.
However, no decision has so far been taken to merge the
two schemes.

Floriculture Export

2005. DR. M. JAGANNATH : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a)  whether floriculture exports from the country has
increased during the last three years;

(b) if so, the details thereof in terms of quantity and
money; and

(c) the names of major States exporting floriculture?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI E.VK.S.
ELANGOVAN) : (a) Yes, Sir.

(b)  The details of exports during the last three years
are given below:-

(value: rupees in crores; quantity: in metric tons)

2001-02 2002-03 2003-04

Quantity Value Quantity Value Quantity Value

18821.88 115.389 26701.35 166.86 30659.53 249.55

(Source : DGCI&S)
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(c) Fresh cut flowers are exported mainly from
Tamilnadu, Karnataka and Maharashtra. Dried flowers
are being exported mainly from Tamil Nadu and West
Bengal.

Early School Admission in
Primary Education

2006. SHRI BALASAHEB VIKHE PATIL : WIll the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the norms/guidelines for early school admissions
in primary education, percentage-wise and State-wise;

(b) the percentage increase in the primary
school admission after the introduction of Sarva Shiksha

Abhiyan;

(c) the impact of Sarva Shiksha Abhiyan in relation
with the increase of population;

(d) whether the Government has proposed to
increase the budgetary support to this programme; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) All States are committed to admitting every
child of the appropriate age group in their Primary schools.
State-wise Gross Enroiment Ratios (in percentage terms)
for children in the primary school going age group (6-11
years) are given in the statement enclosed.

(b) and (c) Sarva Shiksha Abhiyan (SSA) was
launched in 2001-02. Enrolment at the Primary stage
(Classes |-V) in 2002-03 increased by 7.5% over that in
2001-02, against an estimated population growth rate of
1.9%.

(d) and (e) Budgetary allocation for SSA, which
was Rs. 3057 Crores in 2004-05, has been raised to
Rs. 7156 Crores in 2005-06 (excluding amount available
from the lump-sum allocation for the North Eastem
Region).
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Statement

State-wise Gross Enrolment Ratios (in percentage
terms) for children in the primary school going
age group (6-11 years), as on 30.9.2002

Sl.  Name of States/UTs Gross Enrolment Ratios
No. (in percentage terms)
1 2 3
1. Andhra Pradesh 95.93
2. Arunachal Pradesh 105.93
3. Assam 86.83
4. Bihar 73.52
5. Chhattisgarh 104.45
6. Goa 104.22
7. Gujarat 111.50
8. Haryana 80.98
9. Himachal Pradesh 116.42
10. Jammu and Kashmir 84.39
11. Jharkhand 74.79
12. Karnataka 110.65
13. Kerala 98.11
14. Madhya Pradesh 95.02
15. Maharashtra 106.55
16. Manipur 146.88
17. Meghalaya 116.19
18. Mizoram 128.70
19. Nagaiand 65.22
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1 2 3
20. Orissa 103.02
21. Punjab 71.12
22. Rajasthan 97.25
23. Sikkim 121.68
24. Tamil Nadu 116.50
25. Tripura 123.85
26. Uttar Pradesh 91.25
27. Uttaran:;hal 107.87
28. West Bengal 102.99
29. Andaman and Nicobar 116.38
30. Chandigarh 72.61
31. Dadra and Nagar Haveli 126.99
32. Daman and Diu 114.00
33. Delhi 91.83
34. Lakshadweep 110.99
35. Pondicherry 116.17
Total | 95.39

NCERT Books on Net

2907. SHRI CHANDRAKANT KHAIRE : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:

(a) whether NCERT proposes to post its text books
on the intemet for unlimited access by the students and
teachers across the country;

(b) if so, the time by when these text books are
likely to be posted on the Net;
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(c)  whether at the outset 150 text books for classes
IX to XIl would be put on the Net;

(d) if so, the details thereof, and

(e) the time by when the text books for other
classes proposed to be put on the Net?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) to (e) National Council of Educational
Research and Training (NCERT) has initiated discussions
with National Informatics Centre (NIC) for hosting text
books on the internet. This programme will be undertaken
in phases. By the beginning of the academic year 2005-
06, English text books for classes IX to X!l will be posted
on the Net. The Hindi version of these text books will be
posted on the Net during the course of the year.

[English]

Enhancement of Funds under Tribal
Development Schemes

2908. SHRI SANAT KUMAR MANDAL : Will the
Minister of TRIBAL AFFAIRS be pleased to state:

(a) whether the Government is extending financial
assistance to the State Government for creation of
infrastructural facilities, irrigations, land holdings, land
purchase and development for the STs and Tribal groups
in the country,

(b) if so, the details thereof during the last three
years and thereafter, State-wise;

(c) whether there is any proposal to increase the
allocations being made to the State, in this regard;

(d) if so, the detalls thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER
OF DEVELOPMENT OF NORTH EASTERN REGION
(SHRI P.R. KYNDIAH) : (a) Yes, Sir. The Ministry of Tribal
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Affairs is extending financial assistance under Article under 275(1) of the Constitution to various States during
275(1) of the Constitution to the State Govemments last three years and thereafter is enclosed.

for creation of infrastructural facilities, irrigations, land
(c) to (e) The Planning Commission has provided an

additional outlay of Rs. 50 crore towards minor irrigation
as Grants under Article 275(1) of the Constitution over and
(b) A statement indicating details of funds released above Rs. 330 crore for annual Plan 2005-2006.

holdings, land purchase and development for STs in the
country.

Statement

Grants released under Article 275(1) of the Constitution of
India during last three years

(Rs. in lakh)
Sl. States/UTs 2001-2002 2002-2003 2003-2004 2004-2005
No. Amount Amount Amount Amount
Released Released Released Released as on
17.03.2005
1 2 3 4 5 6
1. Andhra Pradesh 2715.35 2160.30 1786.00 2300.46
2. Assam 845.56 1023.40 668.87 574.54
3. Bihar 209.35 209.00 209.00 114.95
4. Gujarat 3050.00 2250.00 2280.00 2515.00
5. Himachal Pradesh 78.00 80.00 80.00 88.00
6. Jammu and Kashmir 502.94 318.00 367.00 398.70
7. Karnataka 1314.37 904.35 797.00 770.00
8. Kerala 117.50 588.00 158.00 129.80
9. Madhya Pradesh 4346.08 4052.32 3821.58 4522.35
10. Maharashtra 2672.50 2925.00 2672.00 1470.35
11.  Manipur 230.00 424.55 230.00 253.00
12.  Orissa 4104.91 3641.60 2830.00  830.21

13.  Rajasthan 2550.00 2224.48 2070.00 2200.00
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1 2 3 4 5 6
14, Sikkim 239.38 83.00 33.00 36.30
15.  Tamil Nadu 405.00 210.00 250.00 117.24
16. Tripura 462.50 665.50 313.00 344.30
17. Uttar Pradesh 176.95 27.00 27.00 29.70
18. West Bengal 1406.67 1543.00 1763.00 1987.30
19. Arunachal Pradesh 200.00 300.00 200.00 220.00
20. Meghalaya 0.00 5§55.00 50.55 305.25
21.  Mizoram 0.00 240.00 240.00 424.00
22. Nagaland 0.00 0.00 0.00 425.70
23.  Jharkhand 2208.15 2808.00 2208.00 1655.27
24. Chhattisgarh 2086.77 2089.50 2089.00 2297.90
25, Uttaranchal 78.05 78.00 128.00 107.61
Total 30000.00 30000.00 25270.00 24017.93

Permanent Absorption in
Delhi Police

2909. SHRIMAT! BHAVANA PUNDLIKRAO GAWALI :
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Govemment has taken any decision
regarding permanent absorption of CRPF, ITBP, CISF and
BSF deputation personnels in Delhi Police; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) and (b) The
personnel of Central Paramilitary Forces were taken on
deputation in Delhi Police as a short-term measure
pending recruitment of new personnel. There was no
option but to repatriate these personnel to make room for

the newly recruited candidates. Incidentally, several of
these deputationnists had approached the CAT, the High
Court and even the Supreme Court, but they have lost their
cases in the Courts.

Vaniila Price

2910. SHRI P.C. THOMAS : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the details pertaining to the price of Vanilla in
the respective Vanilla producing countries during the past
three years, year-wise;

(b) the price in India during this period;

(c) whether any action has been taken by
Govemment or Spices Board to help farmers in the wake
of falling prices; and



271 Written Answers

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI E.V.K.S.
ELANGOVAN) : (a) Details of average prices of green
vanilla beans in Madagascar and Uganda, as gathered
by the Spices Board from the press reports, are given
below. Prices of green beans from other origins are not

available.

Prices in Rs./Kg.
Country 2002-03 2003-04 2004-05
Madagascar Not Available 1789 61
Uganda Not Available 2700 130

Source: Spices Board

(b) The annual average prices of green vanilla
beans in India for the last three years is given below:-

Prices in Rs./Kg.

Year Price
2002-03 1250
2003-04 3250
2004-05 275

Source: Spices Board

(c) and (d) Following steps have been taken to help
the farmers to check fall in prices:-

(i) Spices Board has encouraged vanilla producers
to constitute a producers company to pool
and process beans for value added direct
export.

(li) Spices Board has helped the company
(VANILCO) ti get project finance. Steps Have
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been initiated to encourage the company to
enter into higher end value addition.

(i) Spices Board has encouraged and assisted
organic vanilla producers to seek export market
by sponsoring their visit abroad.

(iv) Spices Board has trained growers to procure
vanilla in their own farm.

(v) Spices Board has encouraged low cost and low
risk cultivation of vanilla through subsidized
supply of planting material.

(vi) Spices Board has launched direct sale of
premium quality Indian spices including vanilla
and vanillin extracts under "FLAVOURIT" brand
targeted at high end domestic and intemational
market.

Games Village for Commonwealith
Games, 2010

2911. SHRI SARVEY SATYANARAYANA : Wil the
Minister of YOUTH AFFAIRS AND SPORTS be pleased to
state:

(a) whether the Government has decided to build
the 2010 Commonwealth Games Village on the west bank
of Yamuna;

(b) if so, the cost and the present status of the
project;

(c) the time by which it is likely to be completed;

(d)  whether the Government has taken any foreign
help in this regard; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
OVERSEAS INDIAN AFFAIRS (SHR! JAGDISH TYTLER) :
(a) Govemment has approved construction of the Games
village next to the Akshardham Temple off the new
Nizamuddin bridge.
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(b)  Action for design and plans for Games Village
has been initiated. It is premature to give an estimate of
cost.

(c) The construction work of Games Village is
expected to be completed well in time for the Commonwealth
Games, 2010.

(d) No, Sir. However, there _is provision for
knowledge transfer in the License fee paid to
Commonwealth Games Federation for carrying out base
line survey and for suggesting improvement of infrastructure.

(e) Does not arise.

[Translation]
National Commission on Women

2912, SHRI KAMLA PRASAD RAWAT : Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the Govemnment is aware that the
condition of the women entrepreneurs in various States
including Uttar Pradesh is not good;

(b) whether the National Women Commission has
send its recommendations to the State Govemments by
assisting them;

(c) if so, whether the Union Government would take
any measures to help such women entrepreneurs;

(d) I so, the detalls thereof;, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI E.V.K.S.
ELANGOVAN) : (a) As per the information available with
the National Commission for Women, women entrepreneurs
in various states including Uttar Pradesh face various
problems and constraints such as inadequate availability
of institutional support, finance, raw material, marketing,

skill-upgradation, etc.
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(b) to (e) National Commission for Women had
organized a two day National Workshop on Women in
industry-Policies, Problems and Prospects on 16-17th
March, 2005 at New Delhi to address these problems. This
was followed by Conference of State Secretaries of
Women and Child Development, Rural Development,
Industries and Rural Industries Departments on 18th
March, 2005. The recommendations emerging out of the
deliberations of the National Workshop and the Conference
of State Secretaries are to be placed before the National
Commission for Women for adoption.

Festival Housing Scheme, 2004

2913. SHRI GIRDHARI LAL BHARGAVA : Will
the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) the total number of houses allotted-under the
Festival Housing Scheme, 2004 of Delhi Development
Authority;

(b) the number of persons out of these, who have
been allotted houses had submitted more than one form
and the total number of persons who had submitted more
than one applicationsforms;

(¢) whether the Delhi Development Authority has
any system to find out whether the allottee is already
having a DDA flat or not;

(d) if so, the details thereof;

(e) whether the most of the DDA flats are sold on
premium after allotment due to which the needy people
are economically exploited; and

(f) it so, the steps proposed to be taken by the
Government to stop such transfers?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHR! GHULAM
NABI AZAD) : (a) The Delhi Development Authority (DDA)
has informed that 2506 flats were allotted under Festival
Housing Scheme-2004.
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(b) DDA has reported that out of those who have
been allotted flats, 48 applicants have submitted more than
one application, and out of total applicants, 2294 persons
had submitted more than one application.

(c) and (d) At the time of allotment, an affidavit is
obtained from the allottee to the effect that he/she or
hiser wife/husband or dependent children does not
have any property in Delhi/New Delhi and Delhi Cantt. If
at any later stage, it is found that the declaration given
is incorrect, immediate action to cancel the allotment is
taken.

(e) and (f) At present, the flats allotted by DDA are
on freehold basis and after taking over possession by
allottee and execution and registration of conveyance
deed of the flat, there is no bar on the sale of these
fiats.

[English]
indo-Finland Trade

2914. SHRI DUSHYANT SINGH : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) "" whether Govemment has a proposal to expand
trade relation with Finland;

(b) if so, the areas in which the Indo-Finland trade
has been established;

(c) the new areas identified for the expansion of
Indo-Finland trade; and

(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI E.V.K.S.
ELANGOVAN) : (a) It is the constant endeavour of the
Govemment to enhance trade with countries of Europe
including Finland.

(b)  During 2003-04 India's major exports to Finland
were drugs, pharmaceuticals and fine chemicals, cotton
ready-made garments including accessories, electronic
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goods, coffee, cotton yamfabrics/made-ups, etc. and
india's major imports from Finland were electronic goods,
machinery, news print, paper-board and manutactures,
computer software, etc.

(c) and (d) Some of the new areas having potential
for increased trade and economic cooperation are
poliution control equipments, information technology and
software development, technology for optimum utilisation
of heat energy in thermal power stations, non-conventional
sources of energy etc.

installation of iron Gates

2915. SHRI MANSUKHBHAI D. VASAVA : Wil
the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) whether the Housing Welfare Associations and
the residents of private colonies are getting big iron gates
installed in their respective colonies in the name of security
due to which the common passages and the paths
connecting two areas are getting obstructed and people
are facing difficulties in movements;

(b) if so, whether the Union Government proposes
to remove such gates and intend to make it obligatory to
obtain No Objection Certificate from the local authorities
before installing a gate as cars are being parked right in
the middle of the road adjoining gates;

(c) if so, the details thereof; and

(d) the action taken/proposed to be taken by the
Union Government in this regard?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) (a) to (d) The Residents’ Weifare
Associations in various colonies are reported to have
installed iron gates as a security measure. There have
been few representations against erection of such gates.
A public interest petition was also filed in the Delhi High
Court in this regard. The Hon'ble High Court in its order
dated 27th May, 2003 directed the Municipal Corporation
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of Dethi (MCD) and Police authorities to frame norms in
the matter. The MCD has now made it mandatory to obtain
No Objection Certificate from the Police Authority as well
as Fire Department before granting permission for erection
of gates in residential colonies.

[Transiation]

Secondary Education

2916. SHRI VIJAY KUMAR KHANDELWAL :
SHRI KRISHNA MURARI MOGHE :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Union Govermment proposes to
formulate any scheme under which teachers of all the
Govemment High and Higher Secondary Schools could be
provided training within a fixed time frame;

(b) whether the Union Government proposes to
provide grants to the States in order to organise short-term
refresher course for the Teachers assoclated with the
secondary education so as to remove the difficulties in
teaching in view of the continuous changes being made

in the syllabus;

(c) whether the Union Govemment has any
scheme to provide grants to the States to improve the
condition of liberaries and laboratories in High Schools
and Higher Secondary Schools for developing quality
education; and

(d) i so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) The Government of India is already
implementing a centrally sponsored scheme of Teacher
Education since 1987-88.

(b) No, Sir.

(c) and (d) Under the Centrally Sponsored Scheme
‘Improvement of Science Education in Schools® being
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implemented since 1987-88, assistance is provided to the
States/Union Territories for setting up or upgradation of
science laboratories, library facilities in secondary/senior
secondary schools and training of science and mathematics
teachers. During the Tenth Five Year Plan the scheme has
an outlay of Rs. 110.00 crores.

[English]
Setting up of N.S.R.F.

2917. SHRI TATHAGATA SATPATHY :
SHRI ADHALRAO PATIL SHIVAJIRAO :
SHRI ANANDRAO VITHOBA ADSUL :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pieased to state:

(a) whether the Govemment had a proposal to
set up a world class national science and research
foundation and two universities for scientific research
and education as reported in the Hindu dated 6th March,
2005;

(b) it so, whether the sites of setting up of national
science research foundation and two universities has been
identified;

(¢c) if so, the details thereof;

(d) the estimated expenditure likely to be incurred
thereon; and

(e)  the time by which the construction work is likely
to be started?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) to (e) A recommendation has been made by
the Scientific Advisory Councll to the Prime Minister's
Committee on Science and Technology Interface with
Higher Education for setting up two new institutions
devoted to Scientific Education and Research. Details are
yot to be worked out
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[Translation]
Integrated Action Plan for Chhattisgarh

2918. SHRI AJIT JOGI : Will the Minister of HOME
AFFAIRS be pleased to state:

(a)  whether the State Government of Chhattisgarh
had submitted an Integrated Action Plan during 2001;

(b) if so, the present status of said proposal;

(¢) whether the sum of Rs. 313.88 lakh for the
said scheme is also likely to lapse with the expiry of the
term of the 11th Finance Commission on 31st March, 2005;
and

(d) it so, the reasons for not providing the said
amount to Chhattisgarh by the Union Government till
date?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) :
(@) and (b) Eleventh Finance Commission (EFC)
recommended grant of Rs. 984.00 lakhs for upgradation
of standards of police administration. Grants of Rs. 664.88
lakhs have been released to Govemment of Chhattisgarh
so far. Utilisation certificates totaling to Rs. 586.76
lakhs only have been received by Ministry of Finance so
far.

(c) and (d) No more grants for this purpose can
be released as utilization reported by the State is less
than the amount released. Grants not utilized by the
State by 31.3.2005 will get transferred to Fiscal Reforms
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